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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
WESTERN ZONAL, BENCH AT PUNE

ST N

(Filed under Section 14, 15, read with Section 20 of the

*§ DR.T.C. Kaushik ;% _ _
}}‘ Mumbai National Green Tribunal Act, 2010)

% (Maharashtar:g} :5'
2 Evage. o ORIGINAL APPLICATION NO. 12 OF 2023

In the matter of:

Anil A. Masurkar ' ... Applicant
Versus
Union of India & Ors. ... Respondents

AFFIDAVIT IN REPLY ON BEHALF OF RESPONDENT

NO.3 TO THE ORIGINAL APPLICATION

I, Commander Sandeep Kumar Dhuraji, Hydrographer and
the Authorized Signatory of the Respondent No. 3, having office
address at Indian Mercantile Chambers, 3™ Floor, 14 Ramjibhai

Kamani Marg, Ballard Estate, Mumbai 400 004 do hereby

solemnly affirm and state as under:

I. I am the Authorized Signatory of Respondent No.3, having my
address as mentioned above and I am competent, authorized.
and able to depose the present Affidavit. I have perused and
made myself conversant with the contents and record
pertaining to the present Application and | am otherwise aware

of the facts and circumstances of the present case from personal




knowledge as also office records and thus, competent to depose
the same. I say that | am filing the present Affidavit in Reply
for the limited purpose of opposing the reliefs as sought for by
the Applicant. I crave leave to file a further detailed
affidavit/additional affidavit along with supporting documents
if the circumstances so warrant.

At the outset, I deny each and every averment made in the
present Application which is contrary to and/or inconsistent
with that which is stated in the present Affidavit and humbly
submit that nothing contained in the Original Application shall
be deemed to have been admitted by or on behalf of the
Respondent No.3, merely for want of specific traverse. I clarify
and submit that the averments made herein are in the

alternative and without prejudice to one another.

Brief backeround of the Respondent No.3:

-~

The Respondent No. 3 is a statutory board established under
the provisions of Maharashtra Maritime Board Act, 1996
tasked with developing, conserving, regulating, facilitating and
administering the non-major port limits on the coast of
Maharashtra. The Respondent No. 3 ensures sustainable

planned development of minor ports, maritime facilities and

—
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has successfully developed Green Field Ports, multipurpose
terminals, captive jetties, navigational routes, shipyards and
inland water transport.

Preliminary Objections:

At the further outset, I submit that captioned Original
Application is liable to be dismissed with costs, infer alia, on
the following grounds, which are without prejudice to each

other:

Non-joinder of necessary parties

4.1. The captioned Original Application suffers from the vice of

non-joinder of parties. The Applicant ought to have joined the
names of the sand licensees at Annexure A/7 as parties in the
captioned Original Application. The Applicant is aware that
the parties mentioned therein have obtained permissions from
the Respondent, hence, it was necessary for the Applicant to
add the names of the said licensees as parties to the present
Original Application. It is trite that all parties that are likely to
be affected by the outcome of a /is, are proper and necessary
parties and ought to be joined dS parties. It is submitted that
the doctrine of necessary and proper parties is a preliminary

issue which is required to be dealt with prior to any other
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question of law or fact since it would have a direct bearing on
the rights of the sand licensees. Any ignorance of this
principle shall vitiate the effectiveness of the adjudication. In
view of the aforesaid, it is respectfully prayed that the

captioned Original Application be dismissed in limine.
Limitation

4.2 The captioned original Application has been filed under
Section 14, 15, read with Section 20 of the NGT Act. Sub-
section (3) of Section 14 of the NGT Act expressly states that
no application for adju.dicati(m of dispute under this section
shall be entertained by the Tribunal unless it is made within a
period of six months from the date on which cause of action
for such dispute first arose.The proviso to Sub-section (3) of
Section 14 of the NGT Act states that this Hon’ble Tribunal
may, if it is satisfied that the applicant was prevented by
sufficient cause from filing the application within the said
period, allow it to be filed within a further period not
exceeding sixty days. The Rcsponde'nt No.3 states that this
Hon'ble Tribunal ()ught. not to entertain the captioned original

application and the same deserves to be dismissed at the very

threshold on the sole ground of limitation. The Respondent




Y/4

No.3 states that the National Green Tribunal is a creation of
the NGT Act. The NGT Act prescribes strict timelines under
Section 14. It is humbly submitted that the Tribunal is bound
by the NGT Act. In the instant case, admittedly, Respondent
No. 3 issued letter dated 27.10.2016 to Respondent No. 4
reserving and identifying “C” slot as an environmental
sensitive area. The said letter is already annexed at Annexure
A/3 to the original Application. Therefore, the cause of action
first arose for any concerned party to file an application under
Section 14 of NGT Act, on 27.10.2016 and the captioned
Original Application ought to have been filed within a period
of 6 months therefrom or within a further period not
exceeding sixty days, as stipulated in Sub-section (3) of
Section 14 of the NGT Act and the proviso thereto. However,
the captioned Original Application was filed only on
27.01.2023, which is ex facie beyond the period of limitation
stipulated in Sub-section (3) of Section 14 of the NGT Act
and the proviso thereto. In the instance case, there is
admittedly no condonation application filed by the original
applicant in spite of the original application being filed
beyond the period of limitation as prescribed by the NGT Act.

Therefore, Respondent No. 3 states that the captioned Original
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4.3

5

Application which is filed beyond the period as prescribed

under the NGT Act and deserves to be dismissed.

Non-disclosure of Petition

[ say that it is the Applicant’s own case that he has been
fighting against alleged irregular and unscientific sand
mining/dredging since last decade and he has filed a Petition
against “sand mafia” as well as certain other Respondents of
the present original Application. In the circumstances, I say
that the Applicant be directed to produce papers and
proceedings of the Petition referred to in the original
Application before this Hon’ble Tribunal so as to avoid
multiplicity of proceedings and conflicting decisions and the
present original Application be dismissed for non-disclosure

of Petition.

OA No. 23 0f 2022:

At the outset, I submit that a similar issuc was raised relating to
sand mining in Kalvali Creek, Sindhudurg District as alleged in
Original Application No. 23 of 2022. In the said OA No. 23 of
2022, the Petitioner therein prayed for direction to be issued to

the District Mining Officer not to allot sand mining leases In
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violation of District Survey Reports (DSR) in District
Sindhudurg and Respondents be directed to take immediate
steps to stop illegal and unscientific mining in the area, further,
also prayed for Respondent No. 1 to take proper steps for
protection of the villages from soil erosion and for restoration
of the area to its original position and protection of the villages
from soil erosion and for restoration of the area to its original
position ad protecting the village and its agricultural fields
from ingress of saline water. The Hon’ble Tribunal vide Order
dated 30.05.2022 has already decided the said issues. The
Hon’ble Tribunal vide the said Order dated 30.05.2022 was
pleased to issue certain directions, more particularly in
compliance to the directive mentioned in Para 10 (ii) of the said
Order dated 30.05.2022, the Respondent No. 3 has diligently
carried out its allotted task of carrying out hydrographic survey
in Kalaval Creek and have submitted the result of the survey to
the District Collector Sindhudurg vide MMB Letter No.
MSM/JAA/T-179/NGT Order/23-2022(WZ)/2023/119 dated
14.02.2023. Hereto annexed and marked as Exhibit A is the
copy of the MMB Letter No MSM/JAA/T-179/NGT Order/23-
2022(WZ)/2023/119 dated 14.02.2023 addressed to the District

Collector Sindhudurg.
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Writ Petition (St) No. 25542 of 2022:

[ submit that Respondent No. 3 was not a party to the said OA
No. 23 of 2022. However, pursuant to the directions passed by
the Hon’ble Tribunal, vide the Order dated
30.05.2022,directing the Respondent No. 3 to conduct a survey
every September in coastal areas wherever sand mining is
required to be undertaken for maintaining navigational
channels, the Respondent No. 3 preferred an appeal in the
Hon’ble Bombay High Court bearing Writ Petition (St) No.
25542 of 2022 against the said Order dated 30.05.2022. Hereto
annexed and marked as Exhibit B is a copy of the Writ Petition
(St) No. 25542 of 2022 without annexures as filed in the
Hon’ble Bombay High Court against the Order dated
30.05.2022. I say that the said Writ Petition is still pending
before the Hon’ble Bombay High Court and notice is issued to
all the Respondents. Hereto annexed and marked as Exhibit C
is the copy of the Order dated 19.12.2022 passed by the
Hon’ble Bombay High Court in Writ Petition (St) No. 25542 of
2022.Therefore, as the said dispute is already a subject matter
before the Hon’ble Bombay High Court, in order to avoid

duplicity of proceedings, conflicting decisions and to save
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judicial time, it is just and proper that the present Original

Application be dismissed.

Overview of the Alleged Violations

The Respondent No.3 states that on reading the captioned

Original Application in its entirety, it is clear that the Original

Applicant has raised the following allegations:

a)

b)

d)

Judgment of this Hon’ble Tribunal in OA 23 of 2022 is an
“ideal judgment” for Masure village;

Representations made to Respondent No. 3 and 4 dated
06.06.2022 and 26.12.2022 to not open the proposed “C”
slot of Kalawal creek at Masure Village for tendering
process were not considered:;

In the year 2016, Respondent No. 3 issued a letter to
Respondent No. 4 and identified/reserved “C” Slot as a
environmentally sensitive area;

Exploitation of sand has caused depth of “C” Slot in creek
to be more than 20 ft in low tide and above 40 ft in high
tide:

Respondent No. 3 has given permission in Slot “C” for the

year 2021-2022 to licensor for 3 brass sizes of 23 boats,
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however, there are more than 48 boats each having a
capacity of 6 brass for sand dredging/hatpati;

f) District Survey Report (DSR) prohibits mining activities in
the district;

g) Mining aggravates the impact of sea level rise;

h) Ingress of saline water in farms;

i) Erosion causing risk of flood;

j) Loss of private and forest land because of erosion.

Response of Respondent No. 3 to the allegations

. Judgment of this Hon’ble Tribunal in OA 23 of 2022 is an
“ideal judgment” for Masure village-

I say that the Office Memorandum dated 08.11.2011 issued by
Ministry of Environment and Forests clearly states that the
conditions required for removal of sand bar by traditional
coastal committee only by manual method requires the District
Collector to chair a seven-member Committee consisting of
concerned officials as also atleast one representative of each
from a scientific or technical institute, the local communities
like the fisher folk and the local civil socicty and therefore, it is
the District Collector who is the authority that needs to address

the issues raised by the Applicant affecting the village Masure.
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I say that the Applicant has highlighted the judgment in OA
No. 23 of 2022 stating that the said judgment also applies to
village Masure, which is in close proximity toTalashil-
Tondavali Village.

9. Representations made to Respondent No. 3 and 4 dated
06.06.2022 and 26.12.2022 to not open the proposed “C” slot
of Kalawal creek at Masure Village for tendering process
were not considered-

As per procedure, Respondent No. 3 proposes a particular sub-
gut for Manual dredging to the District Collector based on the
available hydrographic data. The District Collector in
accordance with the Office Memorandum dated 08.11.2011
issued by Ministry of Environment and Forests as mentioned
hereinabove, auction the guts for manual dredging after
cxamining all the relevant issues and in accordance with the
state Government Resolution dated 28" January 2022 executes
the entire process and also exercises control on the process of
manual dredging. Therefore, it is the District Collector who can

respond to the queries raised by the Applicant as to why inspite

of this area (i.e, Masure Village, ‘C’ Gut) being

c:«/TN‘
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environmentally sensitive have been included for dredging.



10. In the year 2016, Respondent No. 3 issued a letier fo

11.

Respondent No. 4 and identified/reserved “C” Slot as a
environmentally sensitive area-
As per the CRZ notification dated 18" January 2019 as well
as CRZ notification 2011 and Maharashtra Government
Resolution dated 28" January 2022 dredging by manual
method is a permissible activity and is carried out after duly
obtaining the required clearance by the seven-member
committee under the chairmanship of Dist. Collector
Sindhudurg in accordance with MOEF memorandum dated
08" November 2011. Post obtaining the required clearance as
mentioned above, the District Collector executes the entire
process of manual dredging.
Exploitation of sand has caused depth of “C” Slot in creek

to be more than 20 ft in low tide and above 40 ft in high tide-

Respondent No. 3 states that the dredging activity in the CRZ
area is a permissible activity as per CRZ notification 2011as
well as CRZ notification 2019. Hereto annexed and marked as

Exhibit D Colly. are the copies of CRZ notification 2011 and

CRZ notification 2019. The relevant portions of the CRZ
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notification 2011 and 2019 are reproduced herein for ready

reference;

CRZ Notification 2011:
“3. Prohibited activities within CRZ, - The following are
declared as prohibited activities within the CRZ,-

(iv) Land reclamation, bunding or disturbing the natural
course of seawater except those, -

(c¢) maintenance or clearing of waterways, channels and
ports, based on EIA studies; "’

CRZ Notification 2019:

“5.4 CRZ-1V: Activities shall be permitted and regulated in
the CRZ IV areas as under. -

(d) maintenance and clearing of waterways, channels and
ports,”

As per the provisions of CRZ notification 2011 as well as
CRZ notification 2019, mining is a prohibited activity in the
CRZ area. The dredging blocks for manual dredging are
proposed to the District Collector based on the available
bathymetric data. In the present case, the Respondent No. 3
has vide its letter dated 10.03.2022 proposed manual dredging
in sub-blocks C-1 and C-2 for the year 2022-20223 based on
the available hydrographic data (Bathymetric Sheet No.

2040/2021). It is the case of the Applicant that the depth in



I3

block “C™ is more than 17-20 feet in low tide, however, the
same is not in accordance with the data available with the
Respondent No. 3. The Respondent No. 3 states that the
average depths in the sub-gut C-2 is 1.12 meters with respect
to Chart datum (lowest tidal level). The contention of the
Applicant regarding the increase of depth in block “C” from
17-20 feet in low tide to 35-40 feet in high tide is completely
misconceived and unscientific as the maximum tidal range
which occurs during spring tide (new moon phase/full moon
phase) in this creek is around 2.41 meters or 8 feet. Hence, the
claim of the Applicant that the depth of “C” Gut increases
from 17-20 feet to 35-40 feet (an increase of around 18-20

feet) is entirely misconceived.

Respondent No. 3 has given permission in Slot “C” for the
year 2021-2022 to licensor for 3 brass sizes of 23 boats,
however, there are more than 48 boats each having a

capacity of 6 brass for sand dredging/hatpati;

The Respondent No. 3 states that the Respondent has never
mentioned 3 brass sizes of 23 boats in the authorization letter
addressed to the District Collector Sindhudurg for manual

dredging for the year 2021. Hereto annexed and marked as
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Exhibit E is a copy of the authorization letter dated
06.10.2021 addressed to the District Collector Sindhudurg by

the Respondent No. 3.

14. District Survey Report (DSR) prohibits mining activities in
the district-

a. The Respondent No. 3 states that mining is a prohibited
activity in CRZ Area and dredging is a permitted activity
to clear navigational channels. The Respondent No. 3
states that the District Survey Report (DSR) is not
applicable to CRZ Area.

b. On 21* May 2015, the Revenue and Forest Department
State of Maharashtra issued a Government Resolution
regarding dredging activity to be carried out in Creeks.
By the said Government Resolution, procedure for
carrying out dredging activity has been prescribed. The
Respondent No. 3, being technical expert in Hydrography
study, was entrusted with various responsibilities
pertaining to dredging activity to be carried out in creeks
for clear navigational channel. Hereto marked and
annexed as Exhibit F is a copy of the Government

Resolution dated 21* May 2015, issued by the Revenue




and Forest Department of State of Maharashtra with
respect to dredging.

. On 18" January 2019, the Central Government in
exercise of the powers conferred by sub-section (1) and
clause (v) of subsection (2) of section 3 of the
Environment (Protection) Act, 1986 (29 of 1986) and in
supersession of the Coastal Regulation Zone Notification
2011, number S.O. 19(E), dated the 6" January, 2011
notified the CRZ notification to regulate activities in the
CRZ area.

. On 28" January 2022, the Revenue and Forest
Department, State of Maharashtra issued a Government
Resolution with respect to dredging activities being
carried out in Maharashtra. The said Resolution is issued
in furtherance of the aforesaid Resolution dated 21* May
2015. Vide the said Resolution, the Respondent No. 3
continued to be the technical support for dredging activity
to be carried out in creeks at the coastline of Maharashtra.
The Respondent No. 3 states that the dredging activity in
the CRZ arca is a permissible activity as per CRZ

notification 2011 as well as CRZ notification 2019.

332



W

333

15.The Revenue and Forest Department of State of Maharashtra
issucd a Government Resolution dated 19" April 2023
formulating a comprehensive policy on mining, storage and
online sale of sand. As per the said policy, manual dredging
1s now permitted only in Intertidal' areas of CRZ. However,
in the said Kalawal creck, which is the subject matter of the
present Original Application, there are no areas which are
classified as ‘Intertidal areas’ in MMB’s navigational
channel passing through this creck as per CZMP plan
prepared by MCZMA in accordance with CRZ Notification
2011. Hence, considering the new provision introduced for
manual dredging, and due to MCZMA maps not showing
any areas falling in the navigational channel as
'Intertidal', no blocks for dredging by manual maps can be
proposed to the Dist. Collector Sindhudurg in Kalaval Creek.
Hereto annexed and marked as Exhibit G is the copy of the
Government Resolution dated 19" April 2023 issued by the
Revenue and Forest Department of State of Maharashtra.

16.With respec‘f to the remaining allegations quathe impact of
sea level rise, ingress of saline water in farms, erosion
causing risk of flood, loss of private and forest land because

of crosion, etc. are all beyond the scope of work of the



Respondent No. 3 and the same can be answered by the

other answering Respondents.

17.In light of the facts stated hereinabove, the Respondent No.3
states that this Hon’ble Tribunal ought to dismiss the
Original Application with heavy costs on the Original
Applicants for not satisfying their a) the prima facie
correctness or nature of information given by him; and b) the
information being vague and indefinite.

18.The Respondent No.3 states that the Respondent will not be
dealing with the Original Application in seriatim more
particularly since the entire bogey of allegations and

contentions raised in the Original Application have been

dealt with and answered in terms of the above. The

Respondent No.3, however. expressly cravels leave to file an
additional Affidavit dealing with the Memo of Application
in a paragraph-wise manner, if the circumstances so warrant.
19.The Respondent No.3 states that the issues and grievances
raised by the Original Applicant stand fully answered in
terms of all that is stated hereinabove and thus, the Original
Applicant has failed to make out a cogent and compelling

case for grant of any reliefs by this Hon'ble Tribunal.

334



335

20.The Respondent No.3 submits that the Original Applicant
has presented a case, replete with bald allegations, surmises
and conjectures and have failed to make out a cogent and
compelling case for grant of reliefs as against this
Respondent by this Hon'ble Tribunal.

21.In the premises therefore, the answering Respondent submits
that the Original Application be dismissed by this Hon'ble

Tribunal with the imposition of costs.

Solemnly affirmed at Mumbai )

Dated this  day of May 2023.)
(1.7 MAY 9099

Commander Sandeep Kumar Dhuraji

Authorized signatory e
Seen/ Xgiow ! % vy Crg./ POAI
Bandch;:z'J w-,;:-;.-:;;r;;,r'R\,sc-‘:ution'
Date: ... 0%.5. Q823D
Advocites for Respondent No.3 Before me,
BEFORE ME |
Zav! 23 / AR
NOTED & REGISTERED DR. T. C. KAUSH
Book No. ....¢2Q..... Date: M.7. Mnn e T WL HDC KL |

CHANDIVALI, ANDHERI (E), MUMBAL- 400 072

\./
ID/ Aadhar/PAN /DL /EID
Nou31)3U8 $Ureen




HORE QERARTMENT (PORYS & TRANSPORY)

MAHARASHTRA MARITIME BOARD A S
Indian Mercantite Chambers. 3rd Floor, A b ) g \ 3

14 Ramjibha: Kaman; Marg. Ballard Estate, Mumba - 400 001. ot wdianba n;:.-s, WL ERGE v i
Tel.: 022-22656375, Fax : 022-22614331 fard gine, - yog oo
e i FaE iR KT ERET S, EEEp
; R LTI 1. (- e

. Website : hitps://mahammb.maharashtra.govin  Email ; ceommb @ gmal.com

TO WHOM IT MAY CONCERN

] I, the undersigned, Dr. Amit Saini, being the Chief Executive Officer Maritime
oard,
f rd, Mumbaj hereby authorize Commander Sandeep kumar Dhuraji, the Hydrographer
of Mah i

aharashtra Maritime Board, to represent and sign an Affidavit in reply etc. on behalf

of M iti
Iaharashtra Maritime Board in the Original Application 12 of 2023 before Hon'ble
National Green Tribunal,

Dhuraji,

Any and all acts carried out by Commander Sandeep Kumar
the Hydrographer, on behalf of the undersigned shall have the same effect as
acts of own.

This Authority Letter shall be valid till disposal of the above mentioned Original
Application by the Hon'ble National Green Tribunal or until this authority is withdrawn by
the Chief Executive Officer, Maharashtra Maritime Board.

Yours faithfully,

(Dr.¥mit ) k.
Chief Execpgtive Officer

Maharashtra Maritime Board, Mumbai.
Date: 11™ May, 2023

Place: Mumbai

.

(Commander Sandeep kumar Dhuraji)

Hydrographer
Attested by me
(Dr. iﬂ/i)

Chief Executive Officer
Maharashtra Maritime Board, Mumbai,

e v (et o wfaEY)
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HOME DEPARTAIENT (PORTS & TRANSPORT)
HWMSHTIH MMI‘IME BOARD
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The Hydrology and Hydrography Survey / Study shall be conducted and completed by October,
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FEAEE ST FHE 10 (i) T T HA0HE0 "Hydrology Survey" A1 FEEAE @i
77 T #E A9Y A FE qEEEA T FACEEST W, 35 EeE, §EE qEes qvast
(Writ Petition) THT% 4% ¥3/30%% ZREA FHI0GTd el 3TE.
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IN THE HIGH COURT OF JUDICATURE AT BOMBAY

~ CIVIL APPELLATE JURISDICTION

WRIT PETITION NO. OF 2022
Maharashtra Maritime Board ...Petitioner
Vefsus
State Of Maharashtra & Ors. , ... Respondents
Sr. | Exhibits - Particulars Page
No | Nos.
8 - Synopsis A-¢
7. | Memo of Petition 135
£ A Copy of order dated 30® May 2022 in  |2¢ -
OA 23 0f 2022 ' $2
3. Al Copy of notification dated 6* Jauuary | <3 -
2011 | 8o
4. B Copy of the memorandum issues by g1~
' MOEF dated 8* November 2011 83
5. C Copy of order dated 29* May 2014 8Ly o
passed by (“W) in OA 34/2013 127
6. D Copy of Government Resolution dated izs-_ _
21 May 2015, issued by the Revenue
and Forest Department of State of yug
_ Mabharashtra with respect to dredging
7. | E Copy of the CRZ notification 0f 2019 {148~
: 2¢%
8 |- F Copy of Resolution dated 28* January |2ed™-
; 2022 23%
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Copy of the judgement pas_s_erd_ by the ;23‘3_

9.
Hon'ble apex Court which states that 200
though an appeal is provided, the
Supreme Court does not oust the
jurisdiction of a constitutional Court
10. Vakalatnama - . 3ol -
| | 203

Advocates for the Petitioner
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IN THE HIGH COURT OF JUDICATURE AT BOMBAY
CIVIL APPELLATE JURISDICTION

WRIT PETITION NO. OF 2022
Maharashtra Maritime Board ... Petitioner
Versus
State Of Maharashtra & Ors. .... Respondents
SYNOPSIS

II. CHALLENGE IN BRIEF:

1.1. The Petitioner is filing the instant Writ Petition invoking
: %he extra ordinary jurisdiction of this Hon’ble Court
&_;ha]lenging the order dated 30 May 2022, passed by the
Hon'ble National Green Tribunal, WZ in O.A. No.23 of

2022 (“impugned order”) and is seeking to Quash and

setting aside of the impugned order to the extent it affects -

’Ehe Petitioner, direct the Respondent authorities to not
insist upon compliance andfor.take any coercive steps
against the Petitioner and in the interregnum the
];?ctitioﬁcr is seeking stay the effect, operation and

'}mplementation of the impugned order.
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II. DATES AND EVENTS:
Date Events Pg.Nos |
. Exh.
06.01.201 | The Central Government in exercise of | Ex. Al
1 powers also conferred by clause (d) and :
sub rule (3) of rule 5 of Environment
(protection) Act, 1986, issued CRZ
notification 2011 for regulating activities |
around CRZ areas.
08.11.201 |-The Ministry of Environment and Forest | Ex. B |
1 (“MOEF”) was pleased to issue Office
Memorandum with respect to removal of
sand in the Coastal Regulation Zone Area
(“CRZ”)
29.05.201 | The Hon’ble NGT passed an order in | Ex. C
4 Original Application No.34 of 2013.
21.05.201 | The Revenue and Forest Department State | Ex. D
5 of Maharashtra issued a Government
Resolution Regarding dredging activity to
be carried out in Creeks. ' )
18.01.201 “The Central Government in exercise of | Ex. E
9 the powers conferred by sub-section (1)

and clause (v) of subsection (2) of section
3 of the Environment (Protection) Act
1986 and in supersession of the Coastal
Regulation Zone Notification 2011,
number S.0. 19(E), dated the 62
January,2011  notified  the CRZ
notification to regulate activities in the
CRZ area.
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28.01.202 | The Revenue and Forest Department, | Ex. F
2 | State of Maharashtra issued a
Government Resolution with respect to
dredging activities being carried out in
Maharashtra. ‘

30.05.202 | The Hon’ble NGT passed an order in OA | Ex. A
2 |23 of 2022 directing the Petitioner to
conduct hydrographic study of coastal
areas in every September and determine
the locations for sand mining.

Hence this Petition.

II1. POINTS TO BE URGED

As pleadeﬂ in the grounds.
ACTS & AUTHORITIES TO BE REFERRED:-

The Constitution of India.

Advocate for the Petitioner
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IN THE HIGH COURT OF JUDICATURE AT BOMBAY
- CIVIL APPELLATE JURISDICTION
‘"WRIT PETITION NO. OF 2022

In the matter of Article 14, 226 and

227 of the Constitution of India;

And

In the matter of violation of

principlé of natural justice

And

In the matter of the Hon'ble

@\ , ' Natiorﬂgx;gc;t Tribunal, Western




344
Zone passing an order dated 30%

May 2022 in O.A. No.23 of 2022,

thereby passing directions against
the Petitioner without giving any
-~ ‘hearing and/or  joining  the

Petitioner as a Party; -

And

- In the matter of Order dii_ecﬁng the
Petitioner to | conduct - a | survejz
every Septémber in coastal areas
- wherever sand mining is required

to be undertaken for maintaining |

navigational channels, which is
practically ~ and economically

unviable and impossible -to . be

conducted;

‘And

@ - | |
= JWENTLRUFEES] In the matter of Order directing to
@\ : | conduct and complete Hydrology

and Hydrography survey / study




Maharashtra Maritime Board

—ﬂ;—‘__—r’
Kalvali creek by October, 2022

positively.

And
In the matter of Petitioner being a
statutory board established under
the provisions of Maharashtra

Maritime  Board Act, 1996,

working in the interest of Public.

A Statutory Board constituted under the

Maharashtra Maritime Board Act,
1996 through the Chief Executive Officer

Having its office at 3% Floor,
[ndian Mercantile Chambers,

Ramjibhai Kamani Marg,

Ballard Estate, Mumbai-400 038.

L.

...Petitioner

STATE OF MAHARASHTRA
Through its Chief Secretary

CS Office,Main Building, Mantralaya
6" Floor, Madame Cama Road,
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Mumbai — 400 032.

. Sanjay Chandrakant Keluskar

Tondavali, Talashil, Hadi,
HadiMalvanSindhudurg
Maharashtra 416 626.

. SEIAA, MAHARASHTRA

Through its Chairperson
601, 6* Floor, NKM International House
Behind LIC Yogakeshema Building

AT Babubhai ChinoyMarg,
' Nariman Point, Mumbai — 400 020.

. District Collector, Sindhudurg

Police Line, Oros, Sindhudurg District
Maharashtra—416 812.

. District Mining Officer, Sindhudurg

District Collector Ofﬁcer, Oros

Taluka Kudal, District Sindhudurg — 416 812.

. Maharashtra Coastal Zone Management

Authority
Through its Member Secretary
Environment Department, Government

of Maharéshtra

2* floor, Room No.ﬂiynnexeBuﬂdmg
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Mantralaya, Mumbai 400 032,

Maharashtra. ... Respondents

TO

THE HON’BLE THE CHIEF JUSTICE AND

THE HON’BLE PUISNE JUDGES OF THIS

HON’BLE HIGH COURT AT BOMBAY

HUMBLE PETITION OF THE

PETITIONER ABOVENAMED:

MOST RESPECTFULLY SHEWETH:

1. Parties;

1.1.

The Petitioner is a statutory board established under the -

_-'provisions of Maharashtra Maritime Board Act, 1996

tasked with developing, conserving, regulating,

facilitating and administering the non-major port limits

on the coast of Maharashtra. The Petitioner ensures

sustainable planned de?elo;:ment of non-major ports, port
-i_nfras'tmcqture and maritime Ifacilities and has successfully
_devcloped.Green Field Ports,. multipurpose jettiés, captive
jetties, navigational routes, shipyards and Iinland. water

transport.
PEED L
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1.2. - The Kespondent No.1 (Original Respondent No.1) is the

ot

State of Maharashtra through its” Chief Secretary. The

Respondent No.2 is the Original Applicant in OA 23 of

2022, at who’s behest the impugned order came to be

passed. The Réspondent No.3 (Original Respondent

No.2) the State Environment Impact Assessmcnt_

Authority constituted for the State of Maharashtra. The

Re'spondenf No. 4 (Original Ra‘spondent.No.B) is.the'- -
Cblie_ctcir of Sindhudurg District. The_Resp'Qndent No. 5.
(Original Respondent No.4) is the District mining officer-
of Disteict Sindhidite. ‘The Rgspbnd_ent No.6 .(_Orig'inal
| Résponderﬁ' No.5) is thé Maharashtra Coéstal Zone
.Management Authority. |
| 2, Céuse of Action:

_' The Petitioner is filing the instant Writ Petition invoking

the extra ordinary jurisdiction of this Hon’ble C()urt_
challenging the order dated 30® May 2022, pas'sed by the

Hon’ble National Green Tribunal, WZ in O.A. No.23 of

- 2022 (“impugned >(?E:r”) and is seeking;

Ay
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1) Quashing and setting aside of the impugned order
to the extent it_affects the Petitioner;

'-ii) directions to _th@ Respondent authorities ‘to not
insist upon compliance and/or take any coercive
steps -ag.ai.ns't the Petitioner.

1) Inthe interregn‘ufn the Petitioner is seeking stay the

effect, operation and implementation of the

impugned order.

Hereto marked and annexed as Exhibit- A is a copy of the order

dated 30*™ May 2022 in QA 23.0f2022

22 The.Respdndent No.2 has filed O.A. 23 of 2022 before

the Hon'ble NGT (WZ) raising various allegations with.

. Irespe.t:t to the alleged sand mining which is being carried
out near Fondavall and Talashil Village, Kalavali Creek
of Gad river, Sindudllrg. The Hon’ble Tribunal vide order
dated 30% May 2022 was ple.as.ed' to dispose of OA 23 of

2022 in terms of the following directions;.

A
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2.3,

To conduct and compietc hydrology and
hydrographic survey/ study with respect (o
Kalavali Creek by October 2022 positively.

For maintaining navigation chanuel in coastal areas
wherever sand mining is required to be undertaken
Pctitionér shall cdnduct a Hydrographic survey in
Sgptembelr every year to determine the locatioﬁs
for sand mining and CEO, MMB shall be
rcspons_iﬁle for ohtaining required environmental

and Coastal Regulations Zone (CRZ) clearance.

The impugned order of Hon'ble NGT directs to conduct

and complete the Hydrology and Hydrographic survey /

study in Kalavali creek by October, 2022 positively. In

view of this direction of the Hon'ble NGT this Petitioner

will carry out the hydrographic survey in Kalavali creek

by Octbber, 2022 or at the earliest thereafter depending

upon weather conditions. However, it is pertinent to note

that every time no such survey is necessary in case of

manual dredging as the quantity allotted to local

community people is ve}ryless as compared to
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2.4,

ke

mechanical dredging quantity. And in case of manual
drcdging? the whole quantity never gets exhausted fully
in one year. Further, upon consumption of full quantity
available in manual dredging gats, post dredging
hydrographic suﬁcy is conducted by the Petitioner.
Therefore, in Kalavali creck only as a special case,
Petiioner will conduct and complete the survey of
Kalvali creek in view of the directions of Hon'ble NGT
by October, 2022 or at the earliest thereafter depending
upon weather conditions. It is also important to note that
Hydrology study is a different from the Hydrography
study and Hydrology study is neither the mandate nor the
expertise of Hydrographer wing of the Petitioner,
therefore this petitioner cannot carry out the Hydrology

study.

The impugned order directs the Petitioner to conduct
hydrographic study of coastal arcas in every September
and determine the locations for sand mining. The Hon'ble

Tribunal failed to take into consideration that

hydrographic Suwew extremely sensitive,
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exhaustive, vivid, weather and local geographical
conditions dependent, capital intensive scientific activity.

Thus, conducting a hydrographic survey is a prolonged

process, which involves careful and meticulous planning

involving management of expensive  resources

(manpower, survey Equipment and vessels with fuel) and.
thus having a substantial financial implications. As a

matter of practice and/or fact, considering that

bathymetric of a region does not get unduly disturbed

unless some external causes are present. The Petitioner
selects sites for hydrographic surveys and carries out
hydrographic survey as on required basis based on
various factors like necessity or thc purpose, currency of
the previous hydrographic survey, reporting of any undue
change 1n the depth profile of that area etc. It is pertinént
to point that the directions given in. the impugned order to
conduct hydrographic survey in September every year is
practically and economically impossible to be givén

d
effect to, considering fhe fact that the State of
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2.6.

sl

Maharashtra is bestowed with the coast line of around

720 kilometres and about 42 creeks.

Further, The impugﬁed order is passed on the basis that
sand mihiﬁg 18 being carried out for ci_e.arin_g navigational_
channel in coastal areas including the Kalavali Creek and
1s the subject matter of the O.A. and the same is passed in
ignorance of the fact that sand mining (commeréial sand
mining) 1s different from dredging and only dredging is
permitted for clear navigational channel in creeks. A bare
perusal of the inipugned order shows that the dredging is

amounting to sand mining (commercial sand mining).

All these technical issues could have been considered by
the Tribunal before 'paésing the impugned dircc;[ions, had
the Petitioner been made a party to the proceedings. The
Tribunal would have had the benefit of the Petitioner
placing on record the'technicsil issues involved in the

matter. Therefore, the impugned order is passed in

violation of the principles of natural justice, grossly

¥

A
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2.

misplaced and has been passed on the basis of |

conceptional misunderstanding.

In these premises, the Petitioner is approaching this
Hon’ble Court invoking its extraordinary jurisdiction

under arficles 226 and 227 of the Czonstitution of India.

3. BRIEF FACTS:

3.1

32,

The Petitioner 1s a statutory body' established under the

provisions of Maharashtra Maritime Board, 1996. The

~ Petitioner is entrusted with the duty of developing,

conserving, régulating,_ facilitating and administering the
non-major port limits on the coast of Maharashtra. The
Petitioner ensures sustainable and planned development

on ports, port infrastructure, navigational routes and

maritime facilities. The Petitioner has successfully

developed green field ports, multipurpose jetties, captive
jetties, navigational routes, shipyards, inland waters

trzinsport.

On 6% January 2011, the Central Government in exercise

of powers also conferred kynse- (d) and sub rule (3) of

.17

354



3.3.

P e

rule 5 of Environment (Protection) Act, 1986, issued
CRZ notification 2011 for regulating activities around the
CRZ areas. Hereto marked and annexed as Exhibit- A1 is

a copy of the notification dated 6% January 2011,

On 8" November 2011, the Ministry of Environment and

Forest (“MOEF”) was pleased to issue Office

Memorandum with respect to removal of sand in the

Coastal Regulaﬁou Zone (“CRZ") area. After examining

the provisions of the CRZ notification 2011, with respect

to manual dredging, the Memorandum directs that the
District Collector shall chair a 7 member committee

which shall consist of a scientific and technical experts

and representative of the local community like the

fisherfolk of civil society. Based on the recommendation
of such committee, the District Collect may permit
fremoval of sand in a particular area along with specific

quantity. Therefore, as per the said notification the 7

member committee could form an opinion, based on

which the Collector would take actions in furtherance of

‘removal of sand in CRZ area. Hereto marked and
_ s g

ks

13

|3
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3.4.

& o (R
annexed as -Exhibit-B is a copy of .the: office

memorandum issued by the MOEF dated 8% November -

2011 | |

On 29" May 2014, the Hon'ble NGT ﬁassed 'aﬁ order in- .
Ongmal Apphcanon No.34 of 2013 In the said order the

Hon’ble NGT was pleased to come to 2 conclusmn that

fhe extraction - of _sand for clearance of navigational

' Ghannel is a port activity and therefore, is a regulated

penm%sﬂ)le activity under the CR? notlﬁcatlon ‘The

exec U.tl(}ﬁ and 1mplementat10n of the activity of

maintenance of dredgmg must be undertaken by the

 Petitioner and the MCZMA. The Hon'ble NGT further

obéefved that 1t is nec_e.ssary. that the State Government
takes appropriaté poliby' decision and ensures that ‘the
work of maintenance dredvmg plcmned by the Petmon.erl
under the strict superwsmn of the MCZI\/LA Therefore

post _thc order dated 29* May 2014, the Petitioner had a

major role to play with respect to. carrying out dredging

and/or clearing navigational channel activities.  Hereto

‘marked and annexed as Eﬁhib’ibc is a copy of the order

T4
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3.6.

b
dated 29" May 2014 passed by the NGT (“WZ) in OA 34

/2013.

On 21st May 2015, the Revenue and Forest Department.
State of Maharashtra issued a Government Resolution
regarding dredging activity to be carried out in Creeks.
By the said Government Resolution, procedure for
carrying out dredging activity has been prescribed. The
Petitioner, being technical expert in Hydrography study,
was entrusted with various responsibilities pertaining to
dredging activity to be carried out in creeks for clear

navigational channel. Hereto marked and annexed as

Exhibit— Dis a copy of the Government Resolution dated

21st May 2015, issued by the Revenue and Forest
Department of State of Maharashtra with respect to

dredging.

On 18* January 2019, the Central Government in exercise
of the powers conferred by sub-section (1) and clause (v)
of subsection (2) of section 3 of the Environment

(Protection) Act, 1986 (29 of 1986) and in supersession

15
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3.8.

i

of the Coastal Regulation Zome Notification 2011,

number S.0. 19(E), dated the 6th January, 2011 notified
the CRZ notification to regulate -activities in the CRZ
area. Hereto annexed and marked as Exhibit-E is a copy

of the CRZ notification 2019.

On 28% January 2022, the Revcnue and Forest

Department, State of Maharashtra issued a Government

‘Resolution with respect to dredging activities being
carried out in Maharashtra. The said Resolution is issued

in furtherance of the aforesaid Resolution dated 21* May .

2015. Vide the said Resolution, Petitioner continued to be

the technical support for dredging activity to be carried

out in crecks at the coastline of Maharashtra. Hereto

annexed and marked as Exhibit-F is a copy of the

Resolution dated 28* January 2022.

" The Petitioner states that the dredging activity in the CRZ
area is a permissible activity-as 5' per CRZ notification |

2011 as well as C[{Z./tiﬁcation 2019. The releva_nt'
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.‘-‘-J_-.—---.-‘d
portions of the CRZ notification 2011 and 2019 are

reproduced herein for ready reference;

CRZ Notification 2011;
“3. Prohibited activities within CRZ,- The following are
declared as prohibited activities within the CRZ, -

(iv) Land reclamation, bunding or disturbing the natural
course of seawater except those,-

(¢c) maintenance or clearing of waterways, channels and
ports, based on EIA studies; "

CRZ Notifcation 2019;
"3.4 CRZ-IV: Activities shall be permitted and regulated
in the CRZ IV areas as under.- -

(d) maintenance and clearing of waterways, channels and
ports, ”

In light'of the fact that the Hydrographer wing of the
Petitioner is a technical expert, the Petitioner conducts
hydrographic survey as per the requireﬁncnts on tﬁe
creeks at the coast of Maharashtra. The Petitioner -on-an
average conduct about 40 hydrographic surveys in a year
(I'fair weather period). It is pertinent to mention at this
juncture that as the bathymetry of a place does not change
frequently, unless disturbed by a natural calamity or

manmade calamity or causes, the Petitioner does not

17
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3:10.

i

carry out yearly hydrographic surveys of all the places on

the state’s coastline and in every navigable creek.

‘However, the Petitioner examines the overall necessity,

condition and requirement of conducting hydrographic
surveys depending on the currency of present available
ern.pirical data and then decides the locations for

conducting hydrographic surveys. It is also brought to the

notice of the._. Hon’ble Court that the Petitioner being an

autonomous statutory authority has to gencrate its own
financial res.ources for the entire running of the
organisation and hence extreme .ﬁnancial_ prudence is
required to be exercised in selection of the site for

conducting hydrographic surveys, being a highly capital

intensive activity so that the resources of the Petitioner.

are judiciously and gainfully utilised. Based on the results

of - hydrographic survey, the Petitioner recommends

manual dredging or mechanical dredging.

[n case of dredging by manual method, the people from

‘local community are given a very limited quantity (as the

rate of manual dredging is vev}es_s) to dredge manually,

'
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3.11.

./'——’""I

without use of any machineries. The Petitioner authorises

District Collector to execute the process of manual

dredging by providing him all the necessary technical

details of dredging along with bathymetric sheets based -

on the available hydrographic data. In case of Manual
dredging, the Dist. Collector in accordance with MOEF
office memorandum dated 08th November 2011 chairs a

seven-member committee and based on the committee’s

decision and clearance, permits manual dredging and.

issues Work order for manual dredging to various people

from local community in a particular dredging block. It is
pertinent to note that post exhaustion of entire proposed
dredging quantity in a i)articular dredging block by way
of manual dredging, the Petitioner conducts a study so as
to ensure that dredging has been carried out to check the

status of depth in the area.

As per the CRZ notification dated 18* January 2019 as
well as CRZ notification 2011 and Maharashtra

Government Resolution dated 28* January 2022 dredging
e

19
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3.12.

o

by manual method is a permissible activity and is carried
out after duly obtaining the required clearance by the
seven member committee under the chairmanship of Dist.
Collector  Sindhudurg in accordance with MOEF
memorandum dated 08* November 2011. Post obtaining
the required clearance as mentioned above, the District

Collector executes the entire process of manual dredging.

In case of Mechanical dredging, _'The Petitioner on the

basis of available hydrographic data provides all the

necessaxy.technical details .includirig detailed bathymetric
sheets of the particular area whére dredging 1s being
proposed to Dist. Collectors of Coastal districts of the
state and authorises Dist. Collector to execute the entire
process of dredging including issuance of work orders to

successful bidders and monitor dredging activity in

accordance with state Government Resolution dated 28*

Januafy 2‘022.‘ Unlike Manual dredging in case of

mechanical dredging, after the short listing of successful

bidder for a particular dredging block by Dist. Collector,

the Petitioner requires ile/ﬁtccessful bidder to conduct a
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pre-dredging hydrographic study i.e. prior to initiating the

mechanical dredging operations as well as a post-
dredging hydrographic_srudy after the completion of the
dredging. Such studies are carried out to ensure that the
dredging has been conducted as pér the conditions
imposed by the Petitioner and the main aim of improving

the navigability of the channel in a creek has been

achieved or not. It is important to mention here that

unliké manual dredging, mechanical dredging requires
ﬁot only a CRZ clearance from the MCZMA but also
requires the project proponent to appoint an Accredited
Environment Consultant (Accredited by NABET) to
pfepare an exhaustive EIA.refJort after carrying out a
Rapid Environment Impact Assessment study (REIA) of
that proposed dredging area as per the laid down
étandards of MOEF&CC. And for dredging by
ﬁechmical method this Petitioner requires to
environment clearance as per the Government Resolution

dated 28" January 2022.
¥ “—"—L_f‘____..—--—-"

[\
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3.13. In the said impugned order, the Hon'ble NGT was pleésed

to direct to conduct and compiétc. the hydrology and
hycirographic study with.respect to Kalavali Creck by
October 2.022. polsitivély. Purthc:r; directs that every
September Petitioner shall conduct survey in coastal

arcas wherever sand mining is required. Further, CEO

MMB shall be responsible - for obtainiﬁg required

environment and CRZ clearance. The Petitioner states
that as brought.out in above pa_fagraphs, hydrology 1s
different study and Petitioner 1s not the expert body for

the same. Petitioner can carry out Hydio graphic survey of

Kalavali creek by October, 2002 or thereafier at the

‘carliest as and when weather conditions permits. To carry

out hydrographic survey of all coastal area in

Maharashira in every September is not feasible. As stated. '

above condueting-and carrying-out a-hydrographic survey

1s a tedious and time consuming process, which is
completely dependent on the prevalent local weather,

tide, season conditions, etc.” and it is practically and

economically not ftj&?i’e to carry out hydrographic

22
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survey "&ﬂw entire 720 kilometres coast line of
Maharashtra every year. Regarding directions to CEO,
MMB to obtain environment clearance, it is reiterated
here that the mandate of obtaining environment and CRZ
clearance in case olf manual dredging and mechanical
dredging is different. In case of manual dredging
procedure as prescribed in MOEF memorandum dated 8%
November, 2011 required to follow and in casc of
mechanical Idredging this petitioner has been mandated to
obtain environment and CRZ clearance from the

authorities.

3.14. In light of the facts méntioned hereinabove, the Petitioner
is invoking the extra ordinary jurisdiction of this Hon'ble
Court under Article 226 and 227 of the Constitution of
India on the follou.x'mg grounds, which are raised without

prejudice to each other.

GROUNDS
@\‘ A) The impugned order has been passed without the Petitioner

being made a party and/or without issuing notice to the

23
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e

Petitioner and/or without hearing the Petitioner. In effect the
Hon’ble NGT has passed adverse orders against the
Petitioner without even hearing the Petitioner, which is'gross

violation of the principles of natural justice.

B) The Hon’ble Tribunal by way of the impugned order has

issued directions to the Petitioner for = conducting
hydrographic surveys in all coastal areas every year in

September. A bare peruszﬂ of the process of conducting a

hydrographic Survey detailed below shows that hydrographic

study is not required to be done every year as it is an
economically and practically unviable and will be a

complete waste of resources and a futile exercise 1if carried

out every year of every area.

. a. Hydrography is a study which deals with - the

me:asurément aﬁd deseription of the features of the sea
and coastal arcas for the p_rix_nary .purpose of the
navigation and other marine ﬁurgoses-such as offshore
activities research, protection of environment, prediction

services etc. The said swvey is a highly specialised

24
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scientific activity carried out by experts by deploying

various state of the art sophisticated hydrographic survey
cquipment and software. The process involves
mobilisation of specially trained manpower, survey
vessels and conduct of other onshore activities such as
establishing hornzontal control and vertical control
involving setting up tide guage, measuring tide etc. The
process of cﬁnducting hydrographic survey is extremely
sensitive to the weather, season, tide, and the local
géographical. conditions. Due to the vulnerability and
sensitivity of hydrographic survey, the same is extremely

capital-intensive activity.

b. It is worth noting that after conducting the
hydrographic survey, a bathymetry sheet is prepared
of the surveyed area. It is well established fact that a
bathymetry of an area does not change frequently
unless disturbed By large scale manmade or natural
event. Hence, a single formula cannot be applied for
carrying out hydrographic sﬁrvey for every area cvery

year where dredging is proposed even though no

367
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dredging has been undertaken 1 that area. Therefore,
~ the Petitioner being an expert in the said field,

‘regularly carries out studies and surveys to prioritise

the arcas which require hydrographic survey and then .

subsequently prepares an Annual hydrographic Survey
Program for that year and as per which hydrographic

tasks are undertaken. .

Cj The Hon’ble NGT has failed to apﬁreciate that there is a
difference between dredging and sand mining. The Petitioner
states that dredging is a permissible activity as per the
various dircctlives iss.ued ig this regaﬁi namely office
‘memorandum of 08* Nov 12011 issued by MOEF,
Gover;lmcnt rcsélution_ 1ssued by the State of Maharashtra
and the CRZ Notiﬁcation. The activity of dredging is carried
out for the purpose of cleaﬁng navig.ai{.ionai channels and not
for commercial pt.uplose.' 'The'impu'gn:_c:d order appears to be

misplaced as it has been passed on the basis that dredging

and sand mining is the}s?re.

26
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D) The Hon’ble NGT has failed to appreciate the fact that there

E)

F)

are’ only manual dredging permissions granted by the

Petitioner with respect to Kalavali creck and has passed the -

impugned order on the basis that sand mining is being

carried out on the Kalavali creek;

The Hon’ble NGT has failed to appreciate the fact that it 1S
practically and economically impossible for the Petitioner to
carry out hydrographic survey with respect to all the coastal

areas;

The Hon’ble NGT failed to appreciate the fact that
con_du;:ting hydrographic survey in case of manual dredging
is not necessary 1in vicw of the rcasons as mentioned _in para
2.5 above, however as a special case as per the directive
survey will be done by the Petitioner by October, 2022 or at

the earliest depending on the weather conditions;

G) The Hon’ble NGT has failed to consider the fact that there is

system in place for the purpose of keeping a check on the
dredging process and securing the environment. The

Petitioner carries owr_ggraphio surveys and studies to

T
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' prioritise the places which actually require dredging. After a

dredging block is successfully auctiohed, and before issuing

work order of drédging to the bidder by Dist. Collector, a

pre-dredging survey is conducted to ascertain the dredging

quantity and on completion of the dredging, again a post

dredging hydrographic survey is conducted to check the

quantity dredged out and to check whether the aim of

improving the navigability of the creek has been achieved or

no

t. The Petitioner in accordance with state Government

Resolution- dated 28® January, 2022 authorises Dist.

- Manual dredging;

Collector to undertake dredging in two ways;

The said dredging is given to the people from local

community who without using  any.

cquipment/machineries, extract sand in small portions

allocated to th.em. Prior to issuing work order by Dist.

- Collector for manual dredging, the Dist. Collector in

accordance with MOEF office memorandum dated 08*

November 2011, being thﬁhairperson of seven member

28
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committee obtains the necessary environment related
permission for carrying out- manual dredging. The
Petitioner authorises Dist. | collector to execute the
:manual dredging. It is worth noting that in the case of
‘Manual dredging, since the dredging block is allotted to

- various local people on permit -system in small quantities
(unhke mcchanicél dredging where the entire proposed
dredging quantity in a dredging block is allotted to a
single bidder) , on exhaustion / consumption of the entire
proposed dredging quantity in that particular dredging
block by way of manual dredging , a post-dredging
hydrographic survey study is conducted to ensure that
‘the dre_dginé activity has taken place as per the terms and
conditipns speciﬁ;d in the Permission issued by the

Petitioner .
ii) Mechanical dredging;

It is pertinent to note that prior to carrying out
mechanical dredging, a pre dredging study is required to
be carried out. Furthermore, an EIA report ought to be

'prepared with respect to mechanical dredging for

25
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obtaining the required CRZ 'clea_rance/permission'from

the MCZMA.

Therefore, only after scrupulously following the
procedure and experts applying their mind, the process

of dredging is initiated by the Petitioner;

H) The Hon.’ble NGT has failed to appreciate the fact that the
| order of the Supreme Court in Deepak Kumar.and Ors. Vs
State of Haryana &Ors. is only afpp_licablc to- sand mining
in rivers which are non-CRZ. areas .and not .for dredging
activities in CRZ areas , which are actually being carried out

by the Petitioner;

4. In these circumstances, it is just, necessary and convenient that
iﬁ the interest of justice, equify, this Hon’ble Court be pleased.
to issue a writ of certiorari as well as Writ df Mandamus
exércising its extra ordinary jurisdiction':under Iarticles 226 and-
227 of t]éte Constitution of India. Furthermore, it is also just,
necessary and convenient to urgently grant interim relief as the

Petitioners apprehend thayespondent authorities will take

20




e

action 1n furtherance of implementing the order dated 30® May

2022;

. The Petitioners state that grave and irreparable harm, loss and
injury will be caused to the Petitioner in the event urgent reliefs
are not granted in the captioned pctitfon, whereas no prejudice

of whatsoever nature will be caused to the Respondents

. The Petitioners state that the balance of convenience is in

favour.of the Petitioners.

. The Petitioners state that the impugned order is passed on 30*
May 2022. However, the Petitioners came to know about the
impugned order only on 3" June 2022 when the collector sent
the impugned order to the Petitioner. Therefore, the present

Petition does not suffer from deléy and laches.

. The Petitioners have not filed any other Writ Petition and/or any

other legal 'p'roceedings in respect of the impugned order and/or

impugned notice in this Hon’ble Court or in any other court or

the Hon’blc Supreme Court of India relating to the subject

matter of this present petition.

31
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9. The Petitioners submit that it is well scttled principle that
though there is an alternate remedy available, the same does not
put a bla;zket band on this Hon’ble Court from exercising Iits
extra ordinary jurisdiction under articlés 226 and 2270of the
Constitution of India, more :particularly when the impugned
order is passed in complete breach of -thc principles of natu;al
justice. In the present facts and circumstances the impugned
order is complétely illegal, pcrversne and contrary to the settled
principles of natural justice, equity and good conscience, thus,
this Hon’ble Court ought not to relegate the Petitioner to any
alternate remedy as laid down- by the Apex Court in the case '.of
Whirlpool Corporation vs Registrar of Trademarks. Hereto
annexed and marked as Exhibit- G is a copy of the judgment
passed by the Hon’ble aﬁnpex Court which states that though an
appeal Iis provided, the- Supreme Coprt does not oust the

jurisdiction of a constitutional Court,

@*‘ 10.The Petitioners are affixing the court fees on the present Writ

Petition.




!1.The Petitioners state that the Petitioners were not a party to the captionéd
proceedings before the Hon’ble NGT and expressly crave leave to agitate all
the issues with respect to the merits raised in O.A. No. 23 of 2022. The
instant petition is filed m‘éinly on the ground that the irﬁpugned order 18

passed in violation of principles of natural justice.

12.The Petition is being affirmed on oath by Dr. Amit Saini who is the Chief
Executive Officer of Petitioner and is able and competent to file the present

petition.

13.The Petitioners crave leave to add, alter, amend, delete any part of the instant
Petition.
14.The Petitioners will rely on the documents, a list whereof is annexed hereto.

15. Each of the submissions made herein above is without prejudice and in

alternative to one another.

PRAYERS
The Petitioners therefore prays that;

a) This Hon’ble Court be pleased to issue a writ of certiorari or writ in the
nature of certiorari, or any other appropriate writ, order and/or direction

calling for the records and proceedings SS culminating into passing of
B
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the order dated 30™ May 2022 in OA no. 23 OF 2022 and after

examining the legality, validity thereof, be pleased to quash and set
aside the operative part —paragraph 10(ii) and paragraph 10(iv) of the

impugned order dated 30" May 2022 to the extent it affects the present

- Petitioner; impugned order dated 30" May 2022;

b)

This Hon’ble Court be pleased to issue a writ of mandamus or writ in
the nature of mandamus or any other appropriate writ, order and/or
direction directing the Respondent authorities to not insist comhlie_mcc
and/or take any coercive action against the Petitioners in furtherance of

complying with the directions issued in the impugned order dated 23"

May 2022 passed in OA No. 23 of 2022;

Pending the hearing and final disposal of this Writ Petition, this Hon’ble
Court be pleased to stay the effect, implementation and operation of the
impugned order dated 23" May 2022 passed by the Hon’ble NGT in

OA No. 23 0f 2022, to the extent it affects the present Petitioner;

d) Pending the hearing and final disposal of this Writ Petition, this Hon’ble

Court be pleased to stay the effect, implementation and operation of the
operative part —paragraph 10(ii) and paragraph 10(iv) of the impugned

order dated 30™ May 2022 to the extent it affects the present Petitioner;

¢) Interim and ad interim rel'fﬁ/{terms of prayer clause (¢) and (d);
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f) For such other and further reliefs as this Hon’ble Court may deem fit

.and proper.
Mumbai
Dated this "% day of September 2022 @
[“}»/V'ﬂ, Petitioner No.1

( cor snnpger iNmet DIOARIZ)
Advpcates for the Petitioner

b el VERIFICATION

DKSouoHr bomp R DrvpaTl
6-" L. ., Age:- SO - years, the Chief Executive Officer Of the Petitioner

herein, having my office address at Indian Mercantile Chambersjrd Floor,
Ballard Estate, Mumbai-400001 , do solemnly declares that what is stated above
_)/@-in paragraph no. 1 to 4 __is true to my knowledge and that what is stated in the e

paragraph no. (2 ) to (<) of the grounds are true to the best of my information and

paragraph no. (d)to( &) are my pfw/
Date:- 121002~

Place:- W‘.’“

Solemnly declared at Mcgrb:l/oaz.ﬂ;

)I/dentlﬁcdby B R @

Petitioner

C Comm Q@n(’ecf Hemar” D/)ff'faﬂf)‘

N n At draR B AATE

o 43113ngg 1650
A




Digitallg
signed v
BASAVRA]

BASAVRA] GURAPPA
GURAFPA PATIL

PATIL

Date:
20221220
10:52:32
+0530

EXHIBIT C

19.15543.22-wp.docx

IN THE HIGH COURT OF JUDICATURE AT BOMBAY
CIVIL APPELLATE JURISDICTION
WRIT PETITION NO. 16843 OF R0R2

Maharashtra Maritime Board @ ... Petitioner
Vs.
The State of Maharashtra & Ors. ... Respondents

Mr. Saket Mone a/w. Abhishek Salian I/b. Vidhi Partners for the
Petitioner

Mrs. Nisha Mehra, AGP for the State

Mprs. Jaya Bagwe for Respondent No.6.

CORAM: 8S.V.GANGAPURWALA, ACdJ &
8.G.CHAPALGAONKAR, J.
DATED: DECEMBER 19, 2022
Po.
1 The learned Counsel submits that the directions are issued by
the National Green Tribunal against the Petitioner to conduct the
hydrographic survey in respect of the activity that is banned.
According to the learned counsel, the Petitioner was not a party in

the Original Application before the National Green Tribunal.

P2 Notice to the Respondents, returnable on 24™ January 2023.

Hamdast allowed.

3 Mrs. Nisha Mehra, AGP appears for Respondent Nos.1, 4, 5 & 7.

The learned Counsel appears for Respondent No.8.

(8.G.CHAPALGAONKAR, J) (ACTING CHIEF JUSTICE)

Basavraj 1/1
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EXHIBIT D COLLY

MINISTRY OF ENVIRONMENT AND FORESTS
(Department of Environment, Forests and Wildlife)
COASTAL REGULATION ZONE NOTIFICATION
New Delhi, the 6™ January, 2011

S.0.19(E).- WHEREAS a draft notification under sub-section (1) of section and clause (V) of sub-
section (2) of section 3 of the Environment (Protection) Act, 1986 was issued inviting objections and
suggestions for the declaration of coastal stretches as Coastal Regulation Zone and imposing
restrictions on industries, operations and processes in the CRZ was published vide S.0.No.2291 (E),
dated 15 September, 2010.;

AND WHEREAS, copies of the said Gazette were made available to the public on 15%
September, 2010.;

AND WHEREAS, the suggestions and objections received from the public have been
considered by the Central Government.;

Now, therefore, in exercise of the powers conferred by sub-section (1) and clause (v) of sub-
section (2) of section 3 of the Environment (Protection) Act, 1986 (29 of 1986), the Central
Government, with a view to ensure livelihood security to the fisher communities and other local
communities, living in the coastal areas, to conserve and protect coastal stretches, its unique
environment and its marine area and to promote development through sustainable manner based on
scientific principles taking into account the dangers of natural hazards in the coastal areas, sea level
rise due to global warming, does hereby, declare the coastal stretches of the country and the
water area upto its territorial water limit, excluding the islands of Andaman and Nicobar and
Lakshadweep and the marine areas surrounding these islands upto its territorial limit, as Coastal
Regulation Zone (hereinafter referred to as the CRZ) and restricts the setting up and expansion of
any industry, operations or processes and manufacture or handling or storage or disposal of
hazardous substances as specified in the Hazardous Substances (Handling, Management and
Transboundary Movement) Rules, 2009 in the aforesaid CRZ.; and

In exercise of powers also conferred by clause (d) and sub rule (3) of rule 5 of Environment
(Protection) Act, 1986 and in supersession of the notification of the Government of India in the
Ministry of Environment and Forests, number S.0.114(E), dated the 19™ February, 1991 except as
respects things done or omitted to be done before such supersession, the Central Government
hereby declares the following areas as CRZ and imposes with effect from the date of the notification
the following restrictions on the setting up and expansion of industries, operations or processes and
the like in the CRZ, -

(@ the land area from High Tide Line (hereinafter referred to as the HTL) to 500mts on
the landward side along the seafront.

() CRZ shall apply to the land area between HTL to 100 mts or width of the creek
whichever is less on the landward side along the tidal influenced water bodies that are
connected to the sea and the distance upto which development along such tidal
influenced water bodies is to be regulated shall be governed by the distance upto
which the tidal effects are experienced which shall be determined based on salinity
concentration of 5 parts per thousand (ppt) measured during the driest period of the

= year and distance upto which tidal effects are experienced shall be clearly identified
. - and demarcated accordingly in the Coastal Zone Management Plans (hereinafter

379


DELL
Typewritten text
EXHIBIT D COLLY


380

referred to as the CZMPs).

Explanation.- For the purposes of this sub-paragraph the expression tidal
influenced water bodies means the water bodies influenced by tidal effects from sea, in
the bays, estuaries, rivers, creeks, backwaters, lagoons, ponds connected to the sea or
creeks and the like.

(iii) 1and area between HTL and Low Tide Line (hereinafter referred to as the LTL) which
will be termed as the intertidal zone.

(iv) the water and the bed area between the LTL to the territorial water limit (12 Nm) in
case of sea and the water and the bed area between LTL at the bank to the LTL on the
opposite side of the bank, of tidal influenced waterbodies.

2 For the purposes of this notification, the HTL means the line on the land upto which the
highest water line reaches during the spring tide and shall be demarcated uniformly in all parts of
the country by the demarcating authority(s) so authorized by the MoEF in accordance with the
general guidelines issued at Annexure-I. HTL shall be demarcated within one year from the date of
issue of this notification.

3. Prohibited activities within CRZ,- The following are declared as prohibited activities within
the CRZ,-

(i) Setting up of new industries and expansion of existing industries except,-

(a) those directly related to waterfront or directly needing foreshore facilities;
Explanation: The expression “foreshore facilities” means those activities permissible under
this notification and they require waterfront for their operations such as ports and harbours,
jetties, quays, wharves, erosion control measures, breakwaters, pipelincs, lighthouses,
navigational safety facilities, coastal police stations and the like.;

(b) projects of Department of Atomic Energy;

(c) facilities for generating power by non-conventional energy sources and setting up of
desalination plants in the areas not classified as CRZ-I(i) based on an impact assessment
study including social impacts.;

(d) development of green field Airport already permitted only at Navi Mumbai;

(e) reconstruction, repair works of dwelling units of local communities including fishers in
accordance with local town and country planning regulations. P

IDeleted vide Notification No. 8.0. 3197(E) dated 2 July, 2018 fln
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(i) manufacture or handling oil storage or disposal of hazardous substance as specified in the
th
notification of Ministry of Environment and Forests, No. S.0.594 (E), dated the 28 July 1989,

th th
S.0.No.966(E), dated the 27 November, 1989 and GSR 1037 (E), dated the 5 December, 1989
except,-

(a) transfer of hazardous substances from ships to ports, terminals and refineries and vice
versa;

(b) facilities for receipt and storage of petroleum products and liquefied natural gas as specified
in Annexure-II appended to this notification and facilities for

regasification of Liquefied Natural Gas (hereinafter referred to as the LNG) in the areas not
classified as CRZ- I(i) subject to implementation of safety regulations including guidelines
issued by the Oil Industry Safety Directorate in the Ministry of Petroleum and Natural Gas
and guidelines issued by MoEF and subject to further terms and conditions for
implementation of ameliorative and restorative measures in relation to environment as may
be stipulated by in MoEF.

Provided that facilities for receipt and storage of fertilizers and raw materials
required for manufacture of fertilizers like ammonia, phosphoric acid, sulphur,
sulphuric acid, nitric acid and the like, shall be permitted within the said zone in the
areas not classified as CRZ-I(i).

(iii) Setting up and expansion of fish processing units including warehousing except hatchery and
natural fish drying in permitted areas:

(iv) Land reclamation, bunding or disturbing the natural course of seawater except those, -

(a) required for setting up, construction or modernisation or expansion of foreshore
facilities like ports, harbours, jetties, wharves, quays, slipways, bridges, sealink, road on
stilts, [road on reclaimed surface]2 and such as meant for defence and security purpose
and for other facilities that are essential for activities permissible under the notification;

[Provided that such roads shall not be taken as authorised for permitting
development on landward side of such roads till existing High Tide Line.

Provided further that the use of reclaimed land may be permitted for roads,
mass rapid or multimodal transit system, construction and installation, on landward
side of such roads, of all necessary associated public utilities and infrastructure to
operate such transit or transport system including those for electrical or electronic
signal system, transit stopover of permitted designs; except for any industrial
operation, repair and maintenance.]’

(b) measures for control of erosion, based on scientific including Environmental Impact
Assessment (hereinafter referred to as the EIA)studies
(c) maintenance or clearing of waterways, channels and ports, based on EIA studies;

(d) measures to prevent sand bars, installation of tidal regulators, laying of storm water drains
or for structures for prevention of salinity ingress and freshwatgp.'-fb_phargc based on

?Added vide Notification No. 8.0.3552(E) dated 30* December, 2015
*Added vide Notification No. S.0.3552(E) dated 30® December, 2015
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carried out by any agency to be specified by MoEF.

(v) Setting up and expansion of units or mechanism for disposal of wastes and effluents except
facilities required for,-

(a)discharging treated effluents into the water course with approval under the Water
(Prevention and Control of Pollution) Act, 1974 (6 of 1974);

(b) storm water drains and ancillary structures for pumping;

(c)treatment of waste and effluents arising from hotels, beach resorts and human settlements
located in CRZ areas other than CRZ-I and disposal of treated wastes and effluents;

(vi) Discharge of untreated waste and effluents from industries, cities or towns and other human
settlements. The concerned authorities shall implement schemes for phasing out existing
discharge of this nature, if any, within a time period not exceeding two years from the date of
issue of this notification.

(vii) Dumping of city or town wastes including construction debris, industrial solid wastes, flyash
for the purpose of land filling and the like and the concemned authority shall implement
schemes for phasing out any existing practice, if any, shall be phased out within a period of
one year from date of commencement of this notification.

Note:-The MoEF will issue a separate instruction to the State Governments and
Union territory Administration in respect of preparation of Action Plans and their
implementation as also monitoring including the time schedule thereof, in respect of paras
(v), (vi) and (vii).

(viii) Port and harbour projects in high eroding stretches of the coast, except those projects
classified as strategic and defence related in terms of EIA notification, 2006 identified by
MOoEF based on scientific studies and in consultation with the State Government or the Union
territory Administration.

[Reclamation for commercial purposes such as shopping and housing complexes, hotels
and entertainment activities except for construction of memorials/monuments and allied
facilities, only in CRZ-IV(A) areas, in exceptional cases, by the concerned State
Government, on a case to case basis.]*

(x) Mining of sand, rocks and other sub-strata materials except,-

i)y Spa=mmw - s o

[(a)mining of Atomic Minerals notified under Part-B of the First Schedule of the
Mining and Minerals (Development) Act, 1957 (67 of 1957) occurring as such or in
association with one or other minerals)’

(b) Exploration and exploitation of Oil and Natural Gas. »‘}"’“E—TH\

4gubstituted vide Notification No S.0.556(E) dated 17 February, 2015
5Substituted vide Notification No G.S.R dated 6® October, 2017
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(xi)Drawl of groundwater and construction related thereto, within 200mts of HTL; except the
following:-

(a) in the areas which are inhabited by the local communities and only for their use.

(b) In the areca between 200mts-500mts zone the drawl of groundwater shall be permitted only
when done manually through ordinary wells for drinking, horticulture, agriculture and
fisheries and where no other source of water is available.

Note:- Restrictions for such drawl may be imposed by the Authority designated by
the State Government and Union territory Administration in the areas affected by sea water
intrusion.

(x11) Construction activities in CRZ-I except those specified in para 8 of this notification.

[(xiii) Dressing or altering the sand dunes, hills, natural features including landscape change
for beautification, recreation and other such purpose except utilizing the rocks/hills/natural
features, only in CRZ-IV(A) areas, for development of memorials/monuments and allied
facilities, by the concerned State Government.]°

(xiv) Facilities required for patrolling and vigilance activities of marine/coastal police stations.

4 Regulation of permissible activities in CRZ area.- The following activities shall be

regulated except those prohibited in para 3 above,-

(1) (a) clearance shall be given for any activity within the CRZ only if it requires
waterfront and foreshore facilities;

(®) for those projects which are listed under this notification and also attract EIA notification,
2006 (S.0.1533 (E), dated the 14™ September, 2006), for such projects clearance under EIA
notification only shall be required subject to being recommended by the concerned State or
Union territory Coastal Zone Management Authority (hereinafter referred to as the CZMA).

(©Housing schemes in CRZ as specified in paragraph 8 of this notification;

(@ Construction involving more than 20,000sq mts built-up area in CRZ-II shall be considered
[for approval]’ in accordance with EIA notification, 2006 and in case of projects less than
20,000sq mts built-up arca shall be approved by the concerned State or Union territory
Planning authorities in accordance with this notification after obtaining recommendations
from the concerned CZMA and prior recommendations of the concern CZMA shall be

essential for considering the grant of environmental clearance under EIA notification, 2006 or

“Substituted vide Notification No S.0.556(E) dated 17® February, 2015
"Inserted vide Notification No. S.0.3085(E) dated 28® November, 2014
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grant of approval by the relevant planning authority.

© MoEF may under a specific or general order specify projects which require prior public
hearing of project affected people.

(® construction and operation for ports and harbours, jetties, wharves, quays, slipways, ship
construction yards, breakwaters, groynes, erosion control measures [and salt works]®;

() [construction of road by way of reclamation in CRZ area shall be only in exceptional
cases, to be recommended by the concerned Coastal Zone Management Authority and
approved by the Ministry of Environment, Forest and Climate Change; and in case the
construction of such road is passing through mangroves or likely to damage the
mangroves, three times the number of mangroves destroyed or cut during the

construction process shall be replanted]’

(ii) the following activities shall require clearance from MoEF [after being recommended by the

concerned CZMA]'’, namely:-

[(a) Those activities listed under the Category ‘A’ in the EIA Notification 2006 and
permissible under the said Notification]'!

(b) construction activities relating to projects of Department of Atomic Energy or Defence
requirements for which foreshore facilities are essential such as, slipways, jetties, wharves,
quays; except for classified operational component of defence projects. Residential buildings,
office buildings, hospital complexes, workshops of strategic and defence projects in terms of
EIA notification, 2006.;

(c) construction, operation of lighthouses;

(d) laying of pipelines, conveying systems, transmission line;

(e) exploration and extraction of oil and natural gas and all associated activities and facilities
thereto;

(f)Foreshore requiring facilities for transport of raw materials, facilities for intake of cooling
water and outfall for discharge of treated wastewater or cooling water from thermal power
plants. MoEF may specify for category of projects such as at (f), () and (h) of para4;

[(g) mining of Atomic Minerals notified under Part-B of the First Schedule of the Mining

and Minerals (Development) Act, 1957 occurring as such or in association with one or

*Inserted vide Notification No. 8.0.3085(E) dated 28" November, 2014
9Added vide Notification No. 8.0.3552(E) dated 30® December, 2015
[pserted vide Notification No. $.0.3085(E) dated 28" November, 2014
1Sybstituted vide Notification No. §.0.3085(E) dated 28® November, 2014




other minerals]'"?

(h) Facilities for generating power by non-conventional energy resources, desalination plants and
weather radars;

(i) Demolition and reconstruction of (a) buildings of archaeological and historical importance,
(b) heritage buildings; and buildings under public use which means buildings such as for the
purposes of worship, education, medical care and cultural activities;

(j)[Construction of memorials/monuments and allied facilities by the concerned State
Government in CRZ-IV(A) areas, in exceptional cases, with adequate environmental
safeguards, subject to following, namely:-

(A) The concerned State Government shall submit justification for locating the project in
CRZ-IV(A) area along with details of alternate sites considered and weightage
matrix on various parameters including environmental parameters, to State CZMA
who will examine the project and make recommendation to the Central Government
(MoEF) for grant of Terms of Reference (ToRs) for preparation of an environmental
impact assessment report by the State Government;

(B) On grant of ToRs by the Central Government, the concerned State Government
shall submit the draft Environmental Impact Assessment Report (EIA) with the
Environmental Management Plan (EMP), draft Risk Assessment Report with
Disaster Management Plan (DMP) including on-site and off-site emergency plan and
evacuation plan during emergency, to the State Pollution Control Board for conduct
of public hearing for the proposed project in accordance with the procedure laid
down under the Environment Impact Assessment Notification;

(C) The concerned State Government shall, after addressing the relevant issues raised by
the public during the public hearing referred to in sub-item (B), submit the final
EIA, EMP, Risk Assessment and DMP, to the State CZMA for their examination and
recommendation to the MoEF;

(D) The Central Government may, if it considers necessary to do so, dispense with the
requirement of public hearing referred to in sub-item (B), if it is satisfied that the
project will not involve rehabilitation and resettlement of the public or the project

site is located away from human habitation.]"

4.2 Procedure for clearance of permissible activities.- All projects attracting this notification shall

12Substituted vide Notification No. G.S.R.1227(E) dated 6™ October, 2017

"Added vide Notification No. S.0. 556(E) dated 17 February, 2015
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be considered for CRZ clearance as per the following procedure, namely:-
@ The project proponents shall apply with the following documents seeking prior clearance
under CRZ notification to the concerned State or the Union territory Coastal Zone

Management Authority,-

(a) Form-1 (Annexure-IV of the notification);

(b) Rapid EIA Report including marine and terrestrial component except for construction
projects listed under 4(c) and (d)

(c) ) Comprehensive EIA with cumulative studies for projects in the stretches classified as low
and medium eroding by MoEF based on scientific studies and in consultation with the State
Governments and Union territory Administration;

(d) Disaster Management Report, Risk Assessment Report and Management Plan;

(¢) CRZ map indicating HTL and LTL demarcated by one of the authorized agency (as
indicated in para 2) in 1:4000 scale;

(f) Project layout superimposed on the above map. indicated at () above;

(g) The CRZ map normally covering 7km radius around the project site.

(h) The CRZ map indicating the CRZ-I, II, IIl and IV areas including other notified
ecologically sensitive areas;

(i) No Objection Certificate from the concerned State Pollution Control Boards or Union
territory Pollution Control Committees for the projects involving discharge of effluents,
solid wastes, sewage and the like.;

@ The concerned CZMA shall examine the above documents in accordance with the
approved CZMP and in compliance with CRZ notification and make recommendations within
a period of sixty days from date of receipt of complete application,-

(a) MoEF or State Environmental Impact Assessment Authority (hereinafter referred to as the

SEIAA) as the case may be for the project attracting EIA notification,2006;

(b) MoEF for the projects not covered in the EIA notification, 2006 but attracting para 4(ii) of

the CRZ notification;

(c) [SEIAA, for the projects specified under paragraph 4(i) (except with respect to item (d)
thereof relating to building projects with less than 20,000 sq. mts. of built-up area) and for

@ [MOEFCC or SEIAA shall consider such projects for clearance ha_se’d"-.on the

4Added vide Notification No. §.0.3085(E) dated 28" November, 2014
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recommendations of the concerned CZMA within a period of sixty days.]'

[(iv) In case CZMAs are not in operation due to their reconstitution or any other reasons,
then it shall be the responsibility of the Department of Environment in the State Government
or Union Territory Administrations, who are the custodian of the Coastal Zone Management
Plans of respective States or Union Territories to provide comments and recommend the
proposals in terms of the provisions of the said Notification to the Ministry of Environment,
Forest and Climate Change.]'

[(v) The clearance accorded to the projects under this Notification shall be valid for a period
of seven years from the date of issue of such clearance:

Provided that the construction activities shall commence within a period of five years
from the date of the issue of clearance and the construction be completed and the
operations be commenced within seven years from the date of issue of such a clearance:

Provided further that the period of validity may be extended for a maximum period of
three years in case an application is made to the concerned authority by the applicant
within the validity period, along with recommendation for extension of validity of the

clearance by the concerned State/Union Territory Coastal Zone Management

'* Substituted vide Notification No. S.0.1393(E) dated 3¢ May, 2017
1®Substituted vide Notification No. S.0.1393(E) dated 3* May, 2017
" Added vide Notification No. S.0.1393(E) dated 3™ May, 2017
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Authority.]*®

[(vi) For Post clearance monitoring —

(a) It shall be mandatory for the project proponent to submit half-yearly compliance
reports in respect of the stipulated terms and conditions of the environmental
clearance in hard and soft copies to the regulatory authority(s) concerned, on 1% June
and 31° December of each calendar year and all such compliance reports submitted
by the project proponent shall be published in public domain and its copies shall be
given to any person on application to the concerned CZMA.

(b) The compliance report shall also be displayed on the website of the concerned
regulatory authority.]”

(i) [To maintain transparency in the working of the CZMAs it shall be the responsibility of
the CZMA to create a dedicated website and post the agenda, minutes, decisions taken,
clearance letters, violations, action taken on the violations and court matters including
the Orders of the Hon’ble Court as also the approved CZMPs of the respective State
Government or Union Territory.]*

4.3 [Post facto clearance for permissible activities-

i All activities, which are othefwise permissible under the provisions of this notification,
but have commenced construction without prior clearance, would be considered for
regularization only in such cases wherein the project applied for regularization in the
specified time and the projects which are in violation of CRZ norms would not be
regularized;

i The concerned Coastal Zone Management Authority shall give specific
recommendations regarding regularization of such proposals and shall certify that
there have been no violations of the CRZ regulations, while making such
recommendations;

i Such cases where the construction have been commenced before the date of this

18 Qubstituted vide Notification No. S.0. 1002(E) dated 6 March, 2018
19 Substituted vide Notification No. S.0. 1392(E) dated 37 May, 2017
20 gubstituted vide Notification No. S.0. 1392(E) dated 3 May, 2017
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notification without the requisite CRZ clearance, shall be considered only by the
Ministry of Environment, Forest and Climate Change, provided that the request for

such regularisation is received in the said Ministry by 30* June, 2018.]*!

5. Preparation of Coastal Zone Management Plans.
(i) The MoEF may obtain the CZMPs prepared through the respective State Government or
Union territory;
(i) The CZMPs may be prepared by the coastal State Government or Union territory by
engaging reputed and experienced scientific institution(s) or the agencies including the
National Centre for Sustainable Coastal Management (hereinafter referred to as the

NCSCM) of MoEF and in consultation with the concerned stakeholders;

(iii)[A ‘Hazard line’ shall be demarcated by the Survey of India, taking into account the

extent of the flooding on the land area due to water level fluctuations, sea level rise and
shoreline changes (erosion/accretion) occurring over a period of time, and shared with
the coastal State and Union Territories through the National Centre for Sustainable
Coastal Management, Chennai;

(iv)The Hazard line shall be used as a tool for disaster management plan for the coastal
environment, including planning of adaptive and mitigation measures;

(v) With a view to reduce the vulnerability of the coastal communities and ensuring
sustainable livelihood, while drawing the Coastal Zone Management Plan (CZMPs), the
land use planning for the area between the Hazard Line and HTL shall take into

account such impacts of climate change and shoreline changes.]*?

Xnserted vide Notification No. S.0. 1002(E) dated 6™ March, 2018
2Substituted vide Notification No. §.0.3197(E) dated 2™ July, 2018
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(vi)The coastal States and Union Territory wili prepare within a period of twenty four
months from the date of issue this notification, draft CZMPs in 1:25,000 scale map
identifying and classifying the CRZ areas within the respective territories in accordance
with the guidelines given in Annexure-I of the notification, which involve public

consultation;

(vii) The draft CZMPs shall be submitted by the State Government or Union territory to the
concerned CZMA for appraisal, including appropriate consultations, and recommendations in
accordance with the procedure(s) laid down in the Environment (Protection) Act,1986;

[(viii) The Coastal Zone Management Authority of the State or of the Union Territory shall
submit the draft Coastal Zone Management Plan along with its recommendations to the
Ministry of Environment, Forests and Climate Change after incorporating the suggestions
and objections received from the stakeholders.]?

(ix)MOEF shall thereafter consider and approve the CZMPs within a period of four months from
the date of receipt of the CZMPs complete in all respects;

(x) All developmental activities listed in this notification shall be regulated by the State
Government, Union Territory Administration, the local authority or the concerned CZMA
within the framework of such approved CZMPs as the case may be in accordance with
provisions of this notification,

(xi) The CZMPs shall not normally be revised before a period of five years after which, the
concerned State Government or the Union territory may consider undertaking revision of the

maps following the above procedures;

Bybstituted vide Notification No. 8.0.2557 (E) dated 22°¢ August, 2013
Substituted vide Notification No, S.0.1244 (E) dated 30® April, 2014
25Qybstituted vide Notification No. S.0. 938 (E) dated 31* March, 2015
263ybstituted vide Notification No. S.0. 2557 (E) dated 22°¢ August, 2013
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[(xii)) The Coastal Zone Management Plans as already approved by the Ministry of
Environment and Forests shall be valid up to the 315 day of July, [2017 2018]° or till
such time as the approval is given by the Ministry to the fresh Coastal Zone Management

Plans made under the said notification, whichever is earlier.]’!
6. Enforcement of the CRZ, notification,2011-

(a) For the purpose of implementation and enforcement of the provisions this notification and
compliance with conditions stipulated thereunder, the powers either original or delegated
are available under Environment (Protection) Act, 1986 with the MoEF, State
Government or the Union territory Administration NCZMA and SCZMAs;

(b) The composition, tenure and mandate of NCZMA and State Government or the Union
territory CZMAs have already been notified by MoEF in terms of Orders of Hon’ble
Supreme Court in Writ Petition 664 of 1993;

(c) the State Government or the Union territory CZMAs shall primarily be responsible for
enforcing and monitoring of this notification and to assist in this task, the State
Government and the Union territory shall constitute district level Committees under the
Chairmanship of the District Magistrate concerned containing atleast three representatives

of local traditional coastal communities including from fisherfolk;

(d) The dwelling units of the traditional coastal communities including fisherfolk, tribals as
were permissible under the provisions of the CRZ notification, 1991, but which have not
obtained formal approval from concerned authorities under the aforesaid notification shall
be considered by the respective Union territory CZMAs and the dwelling units shall be

regularized subject to the following condition, namely-

%7 Substituted vide Notification No, S.0. 1244 (E) dated 30% April, 2014
2Substituted vide Notification No. S.0. 1212 (E) dated 22°¢ March, 2016
Substituted vide Notification No. S.0. 938 (E) dated 31 March, 2015
30Substituted vide Notification No. $.0. 2444 (E) dated 31* July, 2017
*Substituted vide Notification No. S.0. 622 (E) dated 23™ February, 2017
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(i) these are not used for any commercial activity

(ii) these are not sold or transferred to non-traditional coastal community.

7 Classification of the CRZ — For the purpose of conserving and protecting the coastal areas and

marine waters, the CRZ area shall be classified as follows, namely:-

(i) CRZ-1—
A The areas that are ecologically sensitive and the geomorphological features which play a
role in the maintaining the integrity of the coast,-

(@ Mangroves, in case mangrove area is more than 1000 sq mts, a buffer of 50meters
along the mangroves shall be provided;

(b) Corals and coral reefs and associated biodiversity;

(© Sand Dunes;

(@ Mudflats which are biologically active;

(© National parks, marine parks, sanctuaries, reserve forests, wildlife habitats and other
protected areas under the provisions of Wild Life (Protection) Act, 1972 (53 of
1972), the Forest (Conservation) Act, 1980 (69 of 1980) or Environment (Protection)
Act, 1986 (29 of 1986); including Biosphere Reserves;

() Salt Marshes;

@ Turtle nesting grounds;

(h) Horse shoe crabs habitats;

() Sea grass beds;

() Nesting grounds of birds;

() Areas or structures of archaeological importance and heritage sites.
B. The area between Low Tide Line and High Tide Line;

(i) CRZ-II,-
The areas that have been developed upto or close to the shoreline.
Explanation.- For the purposes of the expression “developed area” is referred to as that
area within the existing municipal limits or in other existing legally designated urban
areas which are substantially built-up and has been provided with drainage and approach

roads and other infrastructural facilities, such as water supply and sewerage mains; __

(iii) CRZ-1II,- [+ o
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Areas that are relatively undisturbed and those do not belong to either CRZ-I or II which
include coastal zone in the rural areas (developed and undeveloped) and also areas within

municipal limits or in other legally designated urban areas, which are not substantially built

up.

(iv) CRZ-1V,-
A. The water area from the Low Tide Line to twelve nautical miles on the seaward side;
B. shall include the water area of the tidal influenced water body from the mouth of the
water body at the sea upto the influence of tide which is measured as five parts per

thousand during the driest season of the year.

(v) Areas requiring special consideration for the purpose of protecting the critical coastal

environment and difficulties faced by local communities,-

A. (1) CRZ arca falling within municipal limits of Greater Mumbai;
(ii) the CRZ areas of Kerala including the backwaters and backwater islands;
(iii) CRZ areas of Goa.

B. Critically Vulnerable Coastal Areas (CVCA) such as Sunderbans region of West Bengal
and other ecologically sensitive areas identified as under Environment (Protection) Act,

1986 and managed with the involvement of coastal communities including fisherfolk.
8 Norms for regulation of activities permissible under this notification,-

(1) The development or construction activities in different categories of CRZ shall be

regulated by the concerned CZMA in accordance with the following norms, namely:-

(1) no new construction shall be permitted in CRZ-I except,-

(a) projects relating to Department of Atomic Energy;

*2 Note added vide Corrigendum No. S.0. 651(E) dated 29® March, 2011
3 Note deleted vide Notification No. 8.0. 1599(E) dated 16® June, 2015
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(b) pipelines, conveying systems including transmission lines;

(c) facilities that are essential for activities permissible under CRZ-I;

(d) installation of weather radar for monitoring of cyclones movement and prediction by
Indian Meteorological Department;

(¢) construction of trans harbour sea link and without affecting the tidal flow of water,
between LTL and HTL.

(f) Development of greenfield airport already approved at only Navi Mumbai;

(g) [projects relating to Defence organisations which are of strategic requirement and
national importance and cannot be located elsewhere, subject to strict environmental
safeguards.]*

(ii) Areas between LTL and HTL which are not ecologically sensitive, necessary safety

measures will be incorporated while permitting the following, namely:-

(a) exploration and extraction of natural gas;

(b) construction of dispensaries, schools, public rain shelter, community toilets, bridges,
roads, jetties, [erosion control measures]**, water supply, drainage, sewerage which are
required for traditional inhabitants living within the biosphere reserves after obtaining
approval from concerned CZMA.

(c) necessary safety measure shall be incorporated while permitting such
developmental activities in the area falling in the hazard zone;

(d) salt harvesting by solar evaporation of seawater;

(e) desalination plants;

(f) storage of non-hazardous cargo such as edible oil, fertilizers and food grain within
notified ports;

(g) construction of trans harbour sea links, roads on stilts or pillars without affecting the tidal
flow of water.

(h) [Manual mining of atomic mineral(s) notified under Part-B of First Schedule of
Mining and Minerals (Development) Act, 1957 occurring as such or in association
with one or other minerals —in the intertidal zone by such agencies as authorized by
Department of Atomic Energy, as per mining plan approved by the Department of
Atomic Energy:

Provided that the manual mining operations are carried out by deploying
persons using baskets and hand spades for collection of ore or mineral within the
intertidal zone as per approved mining plan.

Explanation — For the purpose of this notification, manual mining shall

34Added vide Notification No. 8.0. 3197(E) dated 2°¢ July, 2018

3 Inserted vide Notification No. S.0. 3085(E) dated 28" November, 2014 W /O T.C. caygy

:W'.r.q m
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mean the mining operations undertaken without deploying or using drilling and
blasting or Heavy Earth Moving machinery in the intertidal zone.]*°

II. CRZ-11,-
(i) buildings shall be permitted only on the landward side of the existing road, or on the

landward side of existing authorized structures;

[(ii) buildings permitted on the landward side of the existing and proposed roads or
existing authorized structures shall be subject to the existing local town and country
planning regulations as modified from time to time, except the Floor Space Index or Floor
Area Ratio, which shall be as per 1991 level:
Provided that no permission for construction of buildings shall be given on landward
side of any new roads which are constructed on the seaward side of an existing road:
Provided further that the construction in CRZ-II area of Goa, Kerala and Mumbai
shall be governed by the provisions of Clause V of paragraph 8.1>
(i11) reconstruction of authorized building to be permitted subject with the existing Floor
Space Index or Floor Area Ratio Norms and without change in present use;

(iv)facilities for receipt and storage of petroleum products and liquefied natural gas as specified
in Annexure-II appended to this notification and facilities for regasification of Liquefied
Natural Gas subject to the conditions as mentioned in sub-paragraph (ii) of paragraph3;

(v) desalination plants and associated facilities;

(vi)storage of non-hazardous cargo, such as edible oil, fertilizers and food grain in notified
ports;

(vii) facilities for generating power by non-conventional power sources and associated

facilities;

I1I. CRZ-I11,-
A. Area upto 200mts from HTL on the landward side in case of seafront and 100mts

along tidal influenced water bodies or width of the creek whichever is less is to~be earmarked

i . i) Y

*Inserted vide Notification No. G.S.R. No. 1227(E) dated 6® October, 2017 i1
Substituted vide Notification No. S.0. 1599(E) dated 16® June, 2015 W\ \
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as “No Development Zone (NDZ)”,-
(i) The NDZ shall not be applicable in such area falling within any notified port limits;

(if)No construction shall be permitted within NDZ except for repairs or reconstruction of
existing authorized structure not exceeding existing Floor Space Index, existing plinth area
and existing density and for permissible activities under the notification including facilities
essential for activities; Construction/ reconstruction of dwelling units of traditional coastal
communities including fisherfolk may be permitted between 100 and 200 metres from the
HTL along the seafront in accordance with a comprehensive plan prepared by the State
Government or the Union territory in consultation with the traditional coastal communities
including fisherfolk and incorporating the necessary disaster management provision,
sanitation and recommended by the concerned State or the Union territory CZMA to

NCZMA for approval by MoEF;

(iif) however, the following activities may be permitted in NDZ—
@ agriculture, horticulture, gardens, pasture, parks, play field, and forestry;
() projects relating to Department of Atomic Energy;
5—poind : o
[(c) Mining of Atomic Minerals notified under Part-B of the First Schedule of the
Mining and Minerals (Development) Act, 1957 occurring as such or in association
with one or other minerals.]**

@ salt manufacture from seawater;

© facilities for receipt and storage of petroleum products and liquefied natural gas as
specified in Annexure-IL; -

@® facilities for regasification of liquefied natural gas subject to conditions as
mentioned in sub paragraph (ii) of paragraph 3;

(@ facilities for generating power by non-conventional energy sources;

() Foreshore facilities for desalination plants and associated facilities;

() Weather radars;

() construction of dispensaries, schools, public rain shelter, community toilets,
bridges, roads, provision of facilities for water supply, drainage, sewerage,
crematoria, cemeteries and electric sub-station which are required for the local
inhabitants may be permitted on a case to case basis by CZMA;

) construction of units or auxiliary thereto for domestic sewage, treatment and

38gybstituted vide Notification No. G.S.R. 1227(E) dated 6® October, 2017



397

19

disposal with the prior approval of the concerned Pollution Control Board or
Committee;

() facilities required for local ﬁshing. communities such as fish drying yards, auction halls,
net mending yards, traditional boat building yards, ice plant, ice crushing units, fish
curing facilities and the like;

(m) development of green field airport already permitted only at Navi Mumbai.

B. Area between 200 mts to 500 mts,-

The following activities shall be permissible in the above areas;

(1) development of vacant plot in designated areas for construction of hotels or beach
resorts for tourists or visitors subject to the conditions as specified in the guidelines
at Annexure-III;

(i1) facilities for receipt and storage of petroleum products and liquefied natural gas as
specified in Annexure-II;

(1) facilities for regasification of liquefied natural - gas subject to conditions as
mentioned in sub-paragraph (ii) of paragraph 3;

(iv)storage of non-hazardous cargo such as, edible oil, fertilizers, food grain in notified
ports;

(v) foreshore facilities for desalination plants and associated facilities;

(vi) facilities for generating power by non-conventional energy sources;

(vil) construction or reconstruction of dwelling units so long it is within the ambit of
traditional rights and customary uses such as existing fishing villages and goathans.
Building permission for such construction or reconstruction will be subject to local town
and country planning rules with overall height of construction not exceeding 9mts with two
floors (ground + one floor);

(viii) Construction of public rain shelters, community toilets, water supply drainage,
sewerage, roads and bridges by CZMA who may also permit construction of schools and
dispensaries for local inhabitants of the area for those panchayats, the major part of which
falls within CRZ if no other area is available for construction of such facilities;

(ix) reconstruction or alteration of existing authorised building subject to sub-paragraph

(vii),(viii);
(x) development of green field airport already permitted only at Navi Mumbai.
(xi) [Mining of Atomic Minerals notified under Part-B of the First Spheﬂ‘iﬂe"of Mining

and Minerals (Development) Act, 1957 occurring as such or in association with one
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or other minerals.]*

(IV) In CRZ-1V areas,-

The activities impugning on the sea and tidal influenced water bodies will be regulated except

for traditional fishing and related activities undertaken by local communities as follows:-

(a)No untreated sewage, effluents, ballast water, ship washes, fly ash or solid waste from all
activities including from aquaculture operations shall be let off or dumped. A
comprehensive plan for treatment of sewage generating from the coastal towns and
cities shall be formulated within a period of one year in consultation with stakeholders
including traditional coastal communities, traditional fisherfolk and implemented;

(b) Pollution from oil and gas exploration and drilling, mining, boat house and shipping;

(c) There shall be no restriction on the traditional fishing and allied activities undertaken by local

communities.

V. Areas requiring special consideration,-
1. CRZ areas falling within municipal limits of the Greater Mumbai.

@ Developmental activities in the CRZ area of the Greater Mumbai because of the
environmental issues, relating to degradation of mangroves, pollution of creeks and coastal
waters, due to discharge of untreated effluents and disposal of solid waste, the need to
provide decent housing to the poor section of society and lack of suitable alternatives in
the inter connected islands of Greater Mumbai shall be regulated as follows, namely:-

A. Construction of roads - In CRZ-I areas indicated at sub-paragraph (i) of paragraph 7
of the notification the following activities only can be taken up:-

(@ Construction of roads, approach roads and missing link roads approved in the
Developmental Plan of Greater Mumbai on stilts ensuring that the free flow of tidal
water is not affected, without any benefit of CRZ-II accruing on the landward side of
such constructed roads or approach roads subject to the following conditions:-

(i) All mangrove areas shall be mapped and notified as protected forest and
necessary protection and conservation measures for the identified mangrove
areas shall be initiated.

(ii) Five times the number of mangroves destroyed/cut during the construction

process shall be replanted.
B. Solid waste disposal sites shall be identified outside the CRZ area andl thereafter

within two years the existing conventional solid waste sites shall be relocated outside

Bnserted vide Notification No. G.S.R. 1227(E) dated 6® October, 2017
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the CRZ area.

C. [The construction of sewage treatment plans in CRZ-I for the purpose of treating the
sewage from the municipal area shall be taken only by the municipal authorities in
exceptional circumstances, where no alternate site is available to set up such
facilities, subject to recommendations of the concerned CZMA and approval by the
Central Government. Three times the number of mangroves destroyed or cut during

construction process shall be replanted.]*

@@ In CRZ-II areas-
(a) The development or redevelopment shall continue to be undertaken in accordance with
the norms laid down in the Town and Country Planning Regulations as they existed on
the date of issue of the notification dated the 19™ February, 1991, unless specified

otherwise in this notification.
(b) SLUM REHABITATION SCHEMES,-

. In the Greater Mumbai area there are large slum clusters with lakhs of families
residing therein and the living conditions in these slums are deplorable and the civic
agencies are not able to provide basic ‘infrastructurc such as drinking water, electricity,
roads, drainage and the like because the slums come wup in an unplanned and
congested manner and the slums in the coastal area are at great risk in the event of
cyclones, storm surges or tsunamis, in view of the difficulties in providing rescue, relief
and evacuation. |

2. To provide a safe and decent dwelling to the slum dwellers, the State Government may
implement slum redevelopment schemes as identified as on the date of issue of this
notification directly or through its parastatal agencies like Maharashtra Housing and
Area Development Authority (MHADA), Shivshahi Punarvasan Prakalp Limited
(SPPL), Mumbai Metropolitan Region Development Authority (MMRDA) and the
like.:

Provided that, -

(© such redevelopment schemes shall be undertaken directly or through joint

ventures or through public private partnerships or other similar models ensuring that

“Added vide Notification No. 8.0. 1392(E) dated 3% May, 2017
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the stake of the State Government or its parastatal entities shall be not less than
51%;

@) the Floor Space Index or Floor Area Ratio for such redevelopment schemes shall
be in accordance with the Town and Country Planning Regulations prevailing
as on the date on which the project is granted approval by the competent

authority;

i) it shall be the duty of the project proponent undertaking the redevelopment through
conditions (i) (2) above along with the State Government to ensure that all legally
regularized tenants are provided houses in situ or as per norms laid down by the

State Government in this regard.
(c) REDEVELOPMENT OF DILAPIDATED, CESSED AND UNSAFE BUILDINGS:

1. In the Greater Mumbai, there are, also a large number of old and dilapidated, cessed and
unsafe buildings in the CRZ areas and due to their age these structures are
extremely vulnerable and disaster prone and therefore there is an urgent need for the

redevelopment or reconstruction of these identified buildings.
2. These projects shall be taken up subject to the following conditions and safeguards:

@ such redevelopment or reconstruction projects as identified on the date of issue of this
notification shall be allowed to be taken up involving the owners of these buildings
either above or with private developers in accordance with the prevailing Regulation,
directly or through joint ventures or through other similar models.

() the Floor Space Index or Floor Area Ratio for such redevelopment schemes shall be in
accordance with the Town and Country Planning Regulations prevailing as on the

date on which the project is granted approval by the competent authority

(i) suitable accommodation to the original tenants of the specified buildings shall be ensured
during the course of redevelopment or reconstruction of the buildings by the project

proponents, undertaking the redevelopment through condition 2(i) above.

(d) Notwithstanding anything contained in this notification, the developmental activities

400
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for slums and for dilapidated, cessed and unsafe buildings as specified at paras (b) and (c)
above shall be carried out in an accountable and transparent manner by the project
proponents mentioned therein which shall include the following pre-condition

measures, wherever applicable;-

. (i) applicability of the Right to Information Act, 2005 to all redevelopment or
reconstruction projects granted clearance by the Competent Authorities;

(1) MoEF shall issue an order constituting the CPIO and the first Appellate Authority of
appropriate ranks in consultation with Government of Maharashtra;

(iii) details of the Slum Rehabilitation Scheme, including the complete proposal and the
names of the eligible slum dwellers will be declared suo-moto as a requirement of
Section 4 of compliance of the Right to Information Act, 2005 by the appropriate
authority in the Government of Maharashtra in one month before approving it;

(iv) the implementing or executing agency at the State Government with regard to projects
indicated at sub-item (b) and (¢) of item (iii) of sub-paragraph V shall display on a large
notice boards at the site and at the office of the implementing or executing agency the
names of the eligible builders, total number of tenements being made, names of eligible
slum dwellers who are to be provided the dwelling units and the extra area available for
free sale.

(v)Projects being developed under sub-items (b) and (c) of item (iii) of sub-paragraph V
shall be given permission only if the project proponent agree to be covered under the
Right to Information Act, 2005.

2 MoEF may appoint statutory auditors, who are empanelled by the Comptroller and
auditor General (hereinafter referred to as the C&AG) to undertake performance and
fiscal audit in respect of the projects relating to redevelopment of dilapidated, cessed and
unsafe buildings and the projects relating to Slum Rehabilitation Scheme shall be audited
by C&AG.

3. A High Level Oversight Committee may be set up by the Government of Maharashtra
for periodic review of implementation of V(iii)(b) and (¢) which shall include
eminent representatives of various Stakeholders, like Architects, Urban Planner,
Engineers, and Civil Society, besides the local urban bodies, the State Government

and the Central Government,

4. The individual projects under V(iii)(b) and (c) shall be undertaken only after public_

consultation in which views of only the legally entitled slum dweller or

entitled tenent of the dilapidated or cessed buildings shall be obtained in acco
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the procedures laid down in EIA notification,2006.

(e)In order to protect and preserve the ‘green.lung’ of the Greater Mumbai area, all open
spaces, parks, gardens, playgrounds indicated in development plans within CRZ-II
shall be categorized as CRZ-III, that is, ‘no development zone’.

(f) The Floor Space Index upto 15% shall be allowed only for construction of civic amenities,
stadium and gymnasium meant for recreational or sports related activities and the

residential or commercial use of such open spaces shall not be permissible.

(g)Koliwada namely, fishing settlement areas as identified in the Development Plan of 1981 or
relevant records of the Government of Maharashtra, shall be mapped and declared as CRZ-
I so that any development, including construction and reconstruction of dwelling units
within these settlements shall be undertaken in accordance with applicable as per local
Town and Country Planning Regulations.

(h)Reconstruction and repair works of the dwelling units, belonging to fisher communities and
other local communities identified by the State Government, shall be considered and
granted permission by the Competent Authorities on a priority basis, in accordance with the
applicable Town and Country Planning Regulations.

(i) [Construction of Memorial in the honour of Bharat Ratna Dr. Babasaheb Ambedkar
in Mumbai on India Mills land shall be allowed with change in land use from
industrial to construction of Memorial in accordance with the applicable Town and

Country Planning Regulations.]"'

2. CRZ for Kerala
In view of the unique coastal systems of backwater and backwater islands alongwith space
limitation present in the coastal stretches of the State of Kerala, the following activities in CRZ
shall be regulated as follows, namely:-
(i) all the islands in the backwaters of Kerala shall be covered under the CRZ notification;

(ii) the islands within the backwaters shall have 50mts width from the High Tide Line on the
landward side as the CRZ area;

(iii) within 50 mts from the HTL of these backwater islands existing dwelling units of local
communities may be repairéd or reconstructed however no new construction shall be
permitted;

(iv)beyond 50 mts from the HTL on the landward side of backwater islands, dwelling units of

local communities may be constructed with the prior permission of the Gram panchayat;

41Inserted vide Notification No. 8.0.4162 (E) dated 23™ December, 2016
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(v) foreshore facilities such as fishing jetty, fish drying yards, net mending yard, fishing
processing by traditional methods, boat building yards, ice plant, boat repairs and the like,
may be taken up within S50mts width from HTL of these backwater islands.

3. CRZ of Goa.-

In view of the peculiar circumstances of the State Goa including past history and other
developments, the specific activities shall be regulated and various measures shall be undertaken as
follows:-

(i) the Government of Goa shall notify the fishing villages wherein all foreshore facilities
required for fishing and fishery allied activities such as traditional fish processing yards,
boat building or repair yards, net mending yards, ice plants, ice storage, auction hall, jetties
may be permitted by Grama Panchayat in the CRZ area;

(i1) reconstruction, repair works of the structures of local communities including fishermen
community shall be permissible in CRZ;

(iif) purely temporary and seasonal structures customarily put up between the months of
September to May;

[(iiia) such structures shall not be removed and dismantled during the month of June
to August:
Provided that the facilities available in these structures shall remain non-
operational during the month of June to August]*

(iv)the eco sensitive low lying areas which are influenced by tidal action known as khazan lands
shall be mapped;

(v) the mangroves along such as khazan land shall be protected and a management plan for the
khazan land prepared and no developmental activities shall be permitted in the khazan
land;

(vi)sand dunes, beach stretches along the bays and creeks shall be surveyed and mapped. No
activity shall be permitted on such sand dune areas;

(vil) the beaches such as Mandrem, Morjim, Galgiba and Agonda has been designated as
turtle nesting sites and protected under the Wildlife Protection Act, 1972 and these areas
shall be surveyed and management plan prepared for protection of these turtle nesting sites;

(viil) no developmental activities shall be permitted in the turtle breeding areas referred to in

sub-paragraph(vii).

“Added vide Notification No. 8.0. 1392(E) dated 3% May, 2017 NG Y
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4. (a) Critical Vulnerable Coastal Areas (CVCA) which includes Sunderbans and other identified
ecological sensitive areas which shall be managed with the involvement of the local coastal

communities including the fisherfolk;-

(b) the entire Sunderbans mangrove area and other identified ecologically important areas such as
Gulf of Khambat and Gulf of Kutchchh in Gujarat, Malvan, Achra-Ratnagiri in Maharashtra,
Karwar and Coondapur in Karnataka, Vembanad in Kerala, Gulf of Mannar in Tamil Nadu,
Bhaitarkanika in Orissa, Coringa, East Godavari and Krishna in Andhra Pradesh shall be
declared as Critical Vulnerable Coastal Areas (CVCA) through a process of consultation with
local fisher and other communities inhabiting the area and depend on its resources for their
livelihood with the objective of promoting conservation and sustainable use of coastal
resources and habitats;

(c) the process of identifying planning, notifying and implementing CVCA shall be detailed in
the guideline which will be developed and notified by MoEF in consultations with the
stakeholders like the State Government, local coastal communities and fisherfolk and the like

inhabiting the area;

(d) the Integrated Management Plans (IMPs) prepared for such CVCA shall inter alia keep in
view the conservation and management of mangroves, needs of local communities such as,
dispensaries, schools, public rain shelter, community toilets, bridges, roads, jetties, water
supply, drainage, sewerage and the impact of sea level rise and other natural disasters and the
IMPs will be prepared in line with the para 5 above for preparation of Coastal Zone

Management Plans;

(e)till such time the IMPs are approved and notified, construction of dispensaries, schools,
public rain shelters, community toilets, bridges, roads, jetties, water supply, drainage,
sewerage which are required for traditional inhabitants shall be permitted on a case to case
basis, by the CZMA with due regards to the views of coastal communities including
fisherfolk.

[F.No.11-83/2005-1A-I11]
J. M. MAUSKAR, Addl. Secy.
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ANNEXURE I

GUIDELINES FOR PREPARATION OF COASTAL ZONE MANAG NT PLLANS

L. A. Demarcation of High TideLine

L.

Demarcation of High Tide Line (HTL) and Low Tide Line (LTL) shall be carried out by one of
the agencies authorised by MoEF based on the recommendations of the National Centre for
Sustainable Coastal Management (NCSCM).

Demarcation of the High Tide Line or LTL shall be made on the Coastal Zone Management
(CZM) Maps of scale 1:25,000 prepared by the agencies identified by the MoEF.

Local level CZM Maps shall be prepared for use of officials of local bodies for determination of
the CRZ.

The local level CZM Maps shall be prepared on a Cadastral scale in accordance with the CZM
Maps approved by the Central Government.

B. Preparation of CZM Maps

5. Base Maps of 1:25,000 scale shall be acquired from the Survey of India (SOI) and wherever

1:25,000 maps are not available, 1:50,000 maps shall be enlarged to 1:25,000 for the purpose of

base map preparation and these maps will be of the standard specification given below:

Unit : 7.5 minutes X7.5minutes

Numbering : Survey of India Sheet Numbering System

Horizontal Datum : Everest or WGS84

Vertical Datum : Mean Sea Level (MSL)

Topography : Topography in the SOI maps will be updated using latest

satellite imageries or aerial photographs
The High Water Level (HWL) and Low Water Level (LWL) marked on the Base maps will be
transferred to the CZM maps.
Coastal geomorphological signatures in the field or satellite imageries or aerial photographs will
be used for appropriate adjustment, in the HWL or LWL for demarcating HTL or LTL in

accordance with the CRZ notification.

The following geomorphological features shall be considered while demarcating in HTL or Cs
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11.
12.
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Landward (monsoonal) berm crest in the case of sandy beaches

Rocks, Headlands, Cliffs

Seawalls or revetments or embankments
500 meter and 200 metre lines will be demarcated with respect of HTL.
HTL (as defined in the CRZ notification) and LTL shall also be demarcated in the CZM maps
along the banks of tidal influenced inland water bodies with the help of the geomorphological
signatures or features.
Classification of different coastal zones shall be done as per the CRZ notification
Standard national or international colour codes shall be used to highlight sub-classification of
data.

Local level CZM Maps

Local level CZM Maps are for the use of local bodies and other agencies to facilitate

implementation of the Coastal Zone Management Plans

13.

14.
15

16.
11

18.
19.
20.
21,

. Hazard mapping:-

Cadastral (village) maps in 1:3960 or the nearest scale, shall be used as the base maps.

These maps are available with revenue Authorities and are prepared as per standard norms.

HTL (as defined in the CRZ notification) and LTL will be demarcated in the cadastral map based
on detailed physical verification using coastal geomorphological signatures or features in
accordance with the CZM Maps approved by the Central Government.

500metre and 200metre lines shall be demarcated with respect to the HTL thus marked.

HTL (as defined in the CRZ notification, 1991) and LTL will also be demarcated along the banks
of tidal influenced inland water bodies with the help of geomorphological signatures or features.
Classifications shall be transferred into local level CZM maps from the CZM Plans.

Symbols will be adopted from CZM Maps.

Colour codes as given in CZM Maps shall be used.

Demarcation of cadastral maps will be done by local agencies approved by the Central
Government. The local agencies shall work under the guidance of the concerned State

Government or Union Territory Coastal Zone Management Authorities.
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IL. Classification of CRZ areas

The CZM Maps shall be prepared in accordance with para 5 of the CRZ notification demarcating
CRZLIL I, IV and V.

The CZM Maps shall clearly demarcate the land use plan of the area and lists out the CRZ-I
areas. All the CRZ-I areas listed under para 7(I)A and B shall be clearly demarcated and colour
codes given so that each of the CRZ-I areas can be clearly identified.

Buffer zone along mangrove areas of more than 1000sq mts shall be stipulated with a different
colour distinguishing from the mangrove area.

The buffer zone shall also be classified as CRZ-I area.

5. The hazard line to be drawn up by MoEF shall be superimposed on the CZM maps in 1:25,000

10.
1.

12.

scale and also on the cadastral scale maps.

The CRZ-II areas shall be those areas which have been substantially built-up with a ratio of built-
up plots to that of total plots is more than 50%.

In the CRZ areas, the fishing villages, common properties of the fishermen communities, fishing
jetties, ice plants, fish drying platforms or areas infrastructure facilities of fishing and local
communities such as dispensaries, roads, schools, and the like, shall be indicated on the cadastral
scale maps. States shall prepare detailed plans for long term housing needs of coastal fisher
communities in view of expansion and other needs, provisions of basic services including
sanitation, safety, and disaster preparedness.

No developmental activities other than those listed above shall be permitted in the areas between
the hazard line and 500 mts or 100 mts or width of the creek on the landward side. The dwelling
unit of the local communities including that of the fishers will not be relocated if the dwelling
units are located on the seaward side of the hazard line. The State Government will provide
necessary safeguards from natural disaster to such dwelling units of local communities.

The water areas of CRZ IV shall be demarcated and clearly demarcated if the water body is sea,
lagoon, backwater, creek, bay, estuary and for such classification of the water bodies the
terminology used by Naval Hydrographic Office shall be relied upon,

The fishing Zones in the water bodies and the fish breeding areas shall be clearly marked.

The water area shall be demarcated indicating the pollution levels as per Central Pollution Control
Board standards on water quality.

In the CRZ V areas the land use maps shall be superimposed on the Coastal Zone Management
Plan and clearly demarcating the CRZ I, I, III, IV.
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13. The existing authorized developments on the sea ward side shall be clearly demarcated.

14. The features like cyclone shelters, rain shelters, helipads and other infrastructure including road
network may be clearly indicated on the CZM Maps for the purpose of rescue and relief

operations during cyclones, storms, tsunami and the like.
III. CZMPs approved by MoEF in accordance with CRZ notification,1991

1. While preparing the CZMPs under CRZ notification, 2011, the CZMPs that have been approved
under the CRZ Notification, 1991 shall be compared. A justification shall be provided by the
concerned CZMA in case the CZMPs prepared under CRZ notification, 2011 varies with respect
to the approved CZMP prepared under CRZ notification, 1991.

IV. Public Views on the CZMP.

a) The draft CZMPs prepared shall be given wide publicity and suggestions and objections received
in accordance with the Environment (Protection) Act, 1986. Public hearing on the draft CZMPs
shall be held at district level by the concerned CZMAs.

b) Based on the suggestions and objections received the CZMPs shall be revised and approval of
MOEF shall be obtained. _

&) The approved CZMP shall be put up on the website of MOoEF, concerned website of the State,
Union Territory CZMA and hard copy made available in the panchayat office, District collector
office and the like.

V. Revision of Coastal Zone Management Plans

1. Whenever there is a doubt the concerned State or Union territory Coastal Zone Management
Authority shall refer the matter to the National Centre for Sustainable Coastal Management who
shall verify the CZMP based on latest satellite imagery and ground truthing.

2. The rectified map would be submitted to MoEF for its record.

ek ok
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List of petroleum and chemical products permitted for storage in [CRZ except CRZ-1(A)]

(1) Crude oil;

(ii) Liquefied Petroleum Gas;
(iii) Motor spirit;

(iv) Kerosene;

(v) Aviation fuel;

(vi) High speed diesel,

(vii) Lubricating oil;

(viii) Butane;

(ix) Propane;

(x) Compressed Natural Gas;
(xi) Naphtha;

(xii) Furnace oil;

(xii1) Low Sulphur Heavy Stock;

(xiv) Liquefied Natural Gas;

(xv) Fertilizers and raw materials for manufacture of fertilizers.

* ok kK

ANNEXURE-IL
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ANNEXURE-III

Guidelines for development of beach resorts or hotels in the designated areas of CRZ-III and

CRZ-I1 for occupation of tourist or visitors with prior approval of the Ministry of

Environment and Forests

L Construction of beach resorts or hotels with prior approval of MoEF in designated areas of CRZ-II

@

®)

@
©

®

b

and III for occupation of tourist or visitors shall be subject to the following conditions, namely:-
The project proponent shall not undertake any construction within 200 metres in the landward
side of High Tide Line and within the area between Low Tide Line and High Tide Line;

The proposed constructions shall be beyond the hazard line or 200 mts from the High Tide Line
whichever is more;

live fencing and barbed wire fencing with vegetative cover may be allowed around private
properties subject to the condition that such fencing shall in no way hamper public access to the
beach;

no flattening of sand dunes shall be carried out;

no permanent structures for sports facilities shall be permitted except construction of goal posts,
net posts and lamp posts;

Construction of basement may be allowed subject to the condition that no objection certification
is obtained from the State Ground Water Authority to the effect that such construction will not
adversely affect fee flow of groundwater in that area;

the State Ground Water Authority shall take into consideration the guidelines issued by Central
Government before granting such no objection certificate;

though no construction is allowed in the no development zone for the purposes of calculation of
Floor Space Index, the area of entire plot including the portion which falls within the no
development zone shall be taken into account;

the total plot size shall not be less than 0.4 hectares and the total covered area on all floors shall
not exceed 33 percent of the plot size i.e., the Floor Space Index shall not exceed 0.33 and the
open area shall be suitably landscaped with appropriate vegetal cover;

the construction shall be consistent with the surrounding landscape and local architectural style;
the overall height of construction upto the highest ridge of the roof, shall not exceed 9metres and

the construction shall not be more than two floors (ground floor plus one upper floor);

groundwater shall not be tapped within 200 metre of the High Tide Line; within the 200 metre---

500 metre zone it can be tapped only with the concurrence of the Central or State Gmun&__Wéfe} .

Board;
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(m) extraction of sand, leveling or digging of sandy stretches except for structural foundation of

building, swimming pool shall not be permitted within 500 metres of the High Tide Line;

() the quality of treated effluents, solid wastes, emissions and noise levels and the like, from the
project area must conform to the standards laid down by the competent authorities including the
Central or State Pollution Control Board and under the Environment (Protection) Act,1986;

(0) necessary arrangements for the treatment of the effluents and solid wastes must be made and it
must be ensured that the untreated effluents and solid wastes are not discharged into the water or
on the beach; and no effluent or solid waste shall be discharged on the beach;

(P to allow public access to the beach, atleast a gap of 20metres width shall be provided between any
two hotels or beach resorts; and in no case shall gaps be less than 500metres apart; and

(@ if the project involves diversion of forestland for non-forest purposes, clearance as required under
the Forest (Conservation) Act, 1980 shall be obtained and the requirements of other Central and
State laws as applicable to the project shall be met with; and

() approval of the State or Union territory Tourism Department shall be obtained.

®

II. In ecologically sensitive areas (such as marine parks, mangroves, coral reefs, breeding and
spawning grounds of fish, wildlife habitats and such other area as may be notified by the Central
or State Government Union territories) construction of beach resorts or hotels shall not be
permitted
Note: For the development of beach resorts or hotels in the CRZ-II area, the guidelines at sub-
items (c), (d), (e), (D), (), (), (0),(q), (r) of item I and at item II shall be applicable.*’

* kK

“nserted vide Notification No. S.0. 383 (E) dated 4" February, 2015 ST
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Basic information:

Name of the Project:-

Location or site alternatives under consideration:-

Size of the project (in terms of total area) :-
CRZ classification of the area :-
Expected cost of the project:-

Contact Information:-

(IT) Activity

L.

Construction, operation or decommissioning of the Project involving actions, which will cause

physical changes in the locality (topography, land use, changes in water bodies, and the like)

S. No. | Information/Checklist confirmation Yes/No | Details thereof (with
approximate quantities /rates,
wherever possible) with source
of information data

11 Permanent or temporary change in land use,

land cover or topography including increase in
intensity of land use (with respect to local land
use plan)

12 Details of CRZ classification as per the

approved Coastal Zone Management Plan?

1.3 Whether located in CRZ-I area?

1.4 The distance from the CRZ-I areas.

1.5 Whether located within the hazard zone as

mapped by Ministry of Environment and
Forests/National Disaster Management
Authority?

1.6 Whether the area is prone to cyclone,tsunami,

tidal surge, subduction, earthquake etc.?

B Whether the area is prone for saltwater

ingress?
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1.8 Clearance of existing land, vegetation and
buildings?

1.9 Creation of new land uses?

1.10 Pre-construction investigations e.g. bore hole,
soil testing?

1.11 Construction works?

L.12 Demolition works?

1.13 Temporary sites used for construction works
or housing of construction workers?

1.14 Above ground buildings, structures or
earthworks including linear structures, cut and
fill or excavations

1.15 Underground Works including mining or
tunneling?

1.16 Reclamation works?

117 Dredging/reclamation/land filling/disposal of
dredged material etc.?

1.18 Offshore structures?

1.19 Production and manufacturing processes?

1.20 Facilities for storage of goods or materials?

1.21 Facilities for treatment or disposal of solid
waste or liquid effluents?

1.22 Facilities for long term housing of operational
workers?

1.23 New road, rail or sea traffic during
construction or operation?

1.24 New road, rail, air waterborne or other
transport infrastructure including new or
altered routes and stations, ports, airports etc?

1.25 Closure or diversion of existing transport
routes or infrastructure leading to changes in
traffic movements?

1.26 New or diverted transmission lines or

pipelines?
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1.27 Impoundment, damming, Culvertflfg,
realignment or other changes to the hydrology
of watercourses or aquifers?
1.28 Stream and river crossings?
1.29 Abstraction or transfers of water form ground
or surface waters?
1.30 Changes in water bodies or the land surface
affecting drainage or run-off?
1.31 Transport of personnel or materials for
construction, operation or decommissioning?
1.32 Long-term dismantling or decommissioning or
restoration works?
1.33 Ongoing activity during decommissioning
which could have an impact on the
environment?
1.34 Influx of people to an area in either
temporarily or permanently?
1.35 Introduction of alien species?
1.36 Loss of native species or genetic diversity?
1.37 Any other actions?
Use of Natural resources for construction or operation of the Project (such as land,water,
materials or energy, especially any resources which are non-renewable or in short supply):
S. No. Information/checklist confirmation Yes/No | Details thereof (with
approximate quantities /rates,
wherever possible) with source
of information data
2.1 Land especially undeveloped or agricultural
land (ha)
22 Water (expected source & competing
users) unit: KLD
2.3 Minerals (MT)
2.4 Construction material — stone, aggregates,
sand/soil (expected source — MT)
2.5 Forests and timber (source — MT)
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2.6

Energy including electricity and fuels
(source, competing users) Unit: fuel(MT),
energy (MW)

2.7

Any other natural resources (use appropriate

standard units)

Use, storage, transport, handling or production of substances or materials, which could be harmful

to human health or the environment or raise concerns about actual or perceived risks to human

health.

S. No.

Information/Checklist confirmation

Yes/
No

Details thereof (with
approximate quantities/rates,
wherever  possible)  with

source of information data

3.1

Use of substances or materials, which are
hazardous (as per MSIHC rules) to human health
or the environment (flora, fauna, and

water supplies)

3.2

Changes in occurrence of disease or affect disease

vectors (e.g. insect or water borne diseases)

3.3

Affect the welfare of people e.g. by changing

living conditions?

34

Vulnerable groups of people who could be
affected by the project e.g. hospital patients,
children, the elderly etc.,

3.5

Any other causes, that would affect local
communities, fisherfolk, their livelihood,
dwelling units of traditional local communities
Etc

4. Production of solid wastes during construction or operation or decommissioning (MT/month)
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S. Information/Checklist confirmation = Yes/ Details thereof (with
No. No approximate  quantities/rates,
wherever possible) with source
of information data
4.1 Spoil, overburden or mine wastes
4.2 | Municipal waste (domestic and or commercial
wastes)
4.3 Hazardous wastes (as per Hazardous Waste
Management Rules)
4.4 | Other industrial process wastes
4.5 | Surplus product
4.6 | Sewage sludge or other sludge from effluent
Treatment
4.7 | Construction or demolition wastes
4.8 | Redundant machinery or equipment
49 Contaminated soils or other materials
4.10 | Agricultural wastes
4.11 | Other solid wastes
5. Release of pollutants or any hazardous, toxic or noxious substances to air(Kg/hr)
S. Information/Checklist confirmation Yes/ Details thereof (with
No. No approximate quantities/rates,
wherever possible) with
source of information data
5.1 Emissions from combustion of fossil fuels from
stationary or mobile sources
5.2 | Emissions from production processes
5.3 | Emissions from materials handling including
storage or transport
5.4 | Emissions from construction activities including
plant and equipment
5.5 |Dust or odours from handling of materials
including construction materials, sewage and waste
5.6 Emissions from incineration of waste
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5.7 Emissions from burning of waste in open air ?eg. g.
slash materials, construction debris)
5.8 | Emissions from any other sources
6. Generation of Noise and Vibration, and Emissions of Light and Heat:
S. No. Information/Checklist confirmation Yes/ Details thereof (with
No approximate quantities/rates,
wherever  possible) with
source of information data
with source of information
data
6.1 From operation of equipment e.g. engines,
ventilation plant, crushers
6.2 From industrial or similar processes
6.3 From construction or demolition
6.4 From blasting or piling
6.5 From construction or operational traffic
6.6 From lighting or cooling systems
6.7 From any other sources
7. Risks of contamination of land or water from releases of pollutants into the ground or into sewers,
surface waters, groundwater, coastal waters or the sea:
S. Information/Checklist confirmation Yes/ Details thereof (with
No. No approximate  quantities/rates,
wherever possible) with source
of information data
7.1 From handling, storage, use or spillage of
hazardous materials
7.2 | From discharge of sewage or other effluents to
water or the land (expected mode and place of
discharge)
7.3 By deposition of pollutants emitted to air into the
land or into water
7.4 From any other sources
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7.5 Is there a risk of long term build up of lelut:EtS
in the environment from these sources?
8  Risk of accidents during construction or operation of the Project, which could affect human health or
the environment
S. Information/Checklist confirmation Yes/ Details thercof (with approximate
No. No quantities/rates, wherever
possible) with source of
information data
8.1 From explosions, spillages, fires etc from storage,
handling, use or production of hazardous
substances
8.2 | From any other causes
8.3 | Could the project be affected by natural disasters

causing environmental damage (e.g., floods,

earthquakes, landslides, cloudburst etc)?

9. Factors which should be considered (such as consequential development) which could lead to

activities in the locality

environmental effects or the potential for cumulative impacts with

other existing or planned

S. No. | Information/Checklist confirmation Yes/ Details thereof (with approximate
No quantities/rates, wherever
possible)  with  source  of
information data
9.1 Lead to development of supporting.

lities, ancillary development or development
stimulated by the project which could have
impact on the environment e.g.:

Supporting  infrastructure

(roads, power

supply, waste or waste water treatment, etc.)

418



41

housing development

extractive industries

supply industries
other
9.2 Lead to after-use of the site, which could have an
impact on the environment
9.3 Set a precedent for later developments
9.4 Have cumulative effects due to proximity to other

existing or planned projects with similar effects

I11. Environmental Sensitivity

S. Areas Name/ | Aerial distance (within 15
No. Identity | km.)
Proposed project location
boundary

1 Areas protected under international conventions,

national or local legislation for their ecological,

landscape, cultural or other related value
2 Areas which are important or sensitive for

ecological reasons - Wetlands, watercourses or

other water bodies, coastal zone, biospheres,

mountains, forests
3 Areas used by protected, important or sensitive

species of flora or fauna for breeding, nesting,

foraging, resting, over wintering, migration
4 Inland, coastal, marine or underground waters
5 State, National boundaries
6 Routes or facilities used by the public for access

to recreation or other tourist, pilgrim areas

7 Defence installations
8 Densely populated or built-up area ‘;-,' -
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Areas occupied by sensitive man-made land uses
(hospitals, schools, places of worship, community

facilities)

10

Areas containing important, high quality or scarce
resources
(ground water resources, surface resources,

forestry, agriculture, fisheries, tourism,minerals)

1§

Areas already subjected to pollution or
environmental damage. (those where existing

legal environmental standards  are exceeded)

12

Areas susceptible to natural hazard which could
cause the project to present environmental
problems

(earthquakes, subsidence, landslides, erosion,
flooding or extreme or adverse climatic

conditions)

Heokodok

Explanation:-For the purpose of the Notification, the word “existing” used in the Notification shall

mean existence of the features or regularization or norms as on 19% February, 1991 wherein CRZ

Notification, was notified.**

“Inserted vide Notification No. 8.0. 3552 (E) dated 30* December, 2017
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30 THE GAZETTE OF INDIA : EXTRAORDINARY [PART 1I—SEC. 3(i)]

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 18th January, 2019

G.S.R. 37(E).—Whereas by notification of the Government of India in the erstwhile Ministry
of Environment and Forests number S.0.19 (E), dated the 6™ January, 2011 (hereinafter referred to
as the Coastal Regulation Zone Notification, 2011), the Central Government declared certain
coastal stretches as Coastal Regulation Zone (hereinafter referred to as the CRZ) under section 3
of Environment (Protection) Act, 1986 (29 0f 1986);

And Whereas, the Ministry of Environment, Forest and Climate Change has received
representations from various coastal States and Union territories, besides other stakeholders,
regarding certain provisions in the Coastal Regulation Zone Notification, 2011 related to
management and conservation of marine and coastal ecosystems, development in coastal areas,
eco-tourism, livelihood options and sustainable development of coastal communities etc.;

And Whereas, various State Governments and Union territory administrations and
stakeholders have requested the Ministry of Environment, Forest and Climate Change to address
the concerns related to coastal environment and sustainable development with respect to the
Coastal Regulation Zone Notification, 2011;

And Whereas, the Ministry of Environment, Forest and Climate Change had constituted a
Committee under the Chairmanship of Dr. Shailesh Nayak to examine various issues and concerns
of coastal States and Union territories and various stakeholders, relating to the Coastal Regulation
Zone Notification 2011 and to recommend appropriate changes in the said Notification;

And Whereas, the report submitted by Dr. Shailesh Nayak Committee has been examined in
the Ministry and consultations have been held with various stakeholders in this regard;

And Whereas, a draft Coastal Regulation Zone Notification, 2018 was issued and hosted in
the website of the Ministry of Environment, Forest and Climate Change on the 18" April, 2018
seeking comments and suggestions from all concerned;

And Whereas, objections and suggestions received in response to the above mentioned
draft Coastal Regulation Zone Notification, 2018 have been duly considered by the Central
Government;

Now, therefore in exercise of the powers conferred by sub-section (1) and clause (v) of sub-
section (2) of section 3 of the Environment (Protection) Act, 1986 (29 of 1986) and in supersession
of the Coastal Regulation Zone Notification 2011, number S.0. 19(E), dated the 6" January, 2011,
except as respects things done or omitted to be done before such supersession, the Central
Government, with a view to conserve and protect the unique environment of coastal stretches and
marine areas, besides livelihood security to the fisher communities and other local communities in
the coastal areas and to promote sustainable development based on scientific principles taking into
account the dangers of natural hazards, sea level rise due to global warming, do hereby, declares
the coastal stretches of the country and the water area up to its territorial water limit, excluding the
islands of Andaman and Nicobar and Lakshadweep and the marine areas surrounding these
islands, as Coastal Regulation Zone as under:-

(i) The land area from High Tide Line (hereinafter referred to as the HTL) to 500 meters on the
landward side along the sea front.

Explanation. - For the purposes of this notification, the HTL means the line on the land upto
which the highest water line reaches during the spring tide, as demarcated by the National
Centre for Sustainable Coastal Management (NCSCM) in accordance with the laid down
procedures and made available to various coastal States and Union territories.

(i) CRZ shall apply to the land area between HTL to 50 meters or width of the creek, whichever -

is less on the landward side along the tidal influenced water bodies that are connected to the
sea and the distance upto which development along such tidal influenced water bodies is to
be regulated shall be governed by the distance upto which the tidal effects are experienced
which shall be determined based on salinity concentration of five parts per thousand (ppt)
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measured during the driest period of the year and distance up to which tidal effects are
experienced shall be clearly identified and demarcated accordingly in the Coastal Zone
Management Plan (hereinafter referred to as the CZMP):

Provided that the CRZ limit of 50 meters or width of the creek whichever is less, shall be
subject to revision and final approval of the respective CZMPs as per this notification, framed
with due consultative process, public hearing etc. and environmental safeguards enlisted
therein, and till such time the CZMP to this notification is approved, the limit of 100 meters or
width of the creek whichever is less, shall continue to apply.

Explanation.- For the purposes of this sub-paragraph the expression “tidal influenced water
bodies” means the water bodies influenced by tidal effects from sea in the bays, estuaries,
rivers, creeks, backwaters, lagoons, ponds that are connected to the sea.

(i) The “intertidal zone” means land area between the HTL and the Low Tide Line (hereinafter
referred to as the LTL).

(iv) The water and the bed area between the LTL to the territorial water limit (12 Nm) in case of
sea and the water and the bed area between LTL at the bank to the LTL on the opposite
side of the bank, of tidal influenced water bodies.

2.0 Classification of CRZ. — For the purpose of conserving and protecting the coastal areas
and marine waters, the CRZ area shall be classified as follows, namely: -

2.1 CRZ-l areas are environmentally most critical and are further classified as under:
2.1.1 CRzZ- A:

(@) CRZ-l A shall constitute the following ecologically sensitive areas (ESAs) and the geo-
morphological features which play a role in maintaining the integrity of the coast viz.:

(i) Mangroves (in case mangrove area is more than 1000 square meters, a buffer of 50
meters along the mangroves shall be provided and such area shall also constitute CRZ—|
A);

ii) Corals and coral reefs;

iii) Sand dunes;

iv) Biologically active mudflats;

v) National parks, marine parks, sanctuaries, reserve forests, wildlife habitats and other
protected areas under the provisions of Wild Life (Protection) Act, 1972 (53 of 1972),
Forest (Conservation) Act, 1980 (69 of 1980) or Environment (Protection) Act, 1986 (29
0f 1986), including Biosphere Reserves;

(
(
(
(

(vi) Salt marshes;

(vii) Turtle nesting grounds;

(viii) Horse shoe crabs’ habitats;

(ix) Sea grass beds;

(x) Nesting grounds of birds;

(xi) Areas or structures of archaeological importance and heritage sites.

(b) A detailed environment management plan shall be formulated by the states and Union
territories for such ecologically sensitive areas in respective territories, as mapped out by
the National Centre for Sustainable Coastal Management (NCSCM), Chennai based on
guidelines as contained in Annexure-| to this notification and integrated with the CZMP.

2.1.2 CRZ-1B:

The intertidal zone i.e. the area between Low Tide Line and High Tide Line shal
the CRZ-1 B.
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22 CRZ-:

CRZ-1I shall constitute the developed land areas up to or close to the shoreline, within the existing
municipal limits or in other existing legally designated urban areas, which are substantially built-up
with a ratio of built-up plots to that of total plots being more than 50 per cent and have been
provided with drainage and approach roads and other infrastructural facilities, such as water supply,
sewerage mains, etc.

2.3 CRZ-III:

Land areas that are relatively undisturbed (viz. rural areas, etc.) and those which do not fall under
CRZ-Il, shall constitute CRZ-lIl, and CRZ-1Il shall be further classified into following categories: -

2.3.1 CRZ-lll A:

Such densely populated CRZ-IIl areas, where the population density is more than 2161 per square
kilometre as per 2011 census base, shall be designated as CRZ-Ill A and in CRZ-IIl A, area up to
50 meters from the HTL on the landward side shall be earmarked as the ‘No Development Zone
(NDZ)', provided the CZMP as per this notification, framed with due consultative process, have been
approved, failing which, a NDZ of 200 meters shall continue to apply.

2,3.2 CRz-ll B:

All other CRZ-lll areas with population density of less than 2161 per square kilometre, as per 2011
census base, shall be designated as CRZ-lll B and in CRZ-III B, the area up to 200 meters from the
HTL on the landward side shall be earmarked as the ‘No Development Zone (NDZ)'.

2.3.3:

Land area up to 50 meters from the HTL, or width of the creek whichever is less, along the tidal
influenced water bodies in the CRZ Ill, shall also be earmarked as the NDZ in CRZ III.

Note: The NDZ shall not be applicable in the areas falling within notified Port limits.
2.4 CRZ-|V:

The CRZ- IV shall constitute the water area and shall be further classified as under:-
241 CRz-IVA:

The water area and the sea bed area between the Low Tide Line up to twelve nautical miles on the
seaward side shall constitute CRZ-IV A.

242 CRZ-IVB:

CRZ-1V B areas shall include the water area and the bed area between LTL at the bank of the tidal
influenced water body to the LTL on the opposite side of the bank, extending from the mouth of the
water body at the sea up to the influence of tide, i.e., salinity of five parts per thousand (ppt) during
the driest season of the year.

3.0 Areas requiring special consideration in the CRZ.- Following coastal areas shall be
accorded special consideration for the purpose of protecting the critical coastal environment and
difficulties faced by local communities: -

3.1 Critically Vulnerable Coastal Areas (CVCA):

Sundarban region of West Bengal and other ecologically sensitive areas identified as under
Environment (Protection) Act, 1986 such as Gulf of Khambat and Gulf of Kutchh in Gujarat,
Malvan, Achra-Ratnagiri in Maharashtra, Karwar and Coondapur in Karnataka, Vembanad in
Kerala, Gulf of Mannar in Tamil Nadu, Bhaitarkanika in Odisha, Coringa, East Godavari and
Krishna in Andhra Pradesh shall be treated as Critical Vulnerable Coastal Areas (CVCA) and
managed with the involvement of coastal communities including fisher folk who depend on
coastal resources for their sustainable livelihood.

3.2 CRZ for inland Backwater islands and islands along the mainland coast.
3.3  CRZ falling within municipal limits of Greater Mumbai.
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4. Prohibited activities within CRZ.- The following activities shall be prohibited, in general, within
the entire CRZ and exceptions to these and other permissible and regulated activities in specific
CRZ categories viz. CRZ-I, I, lll and 1V, shall be governed by the provisions of paragraph 5:-

(1)
(i)

(xi)

Setting up of new industries and expansion of existing industries, operations or processes.

Manufacture or handling of oil, storage or disposal of hazardous substances as specified in
the notification of the Ministry of Environment, Forest and Climate Change number
G.S.R.395 (E), dated the 4™ April, 2016.

Setting up of new fish processing units.

Land reclamation, bunding or disturbing the natural course of seawater except for the
activities permissible under this nofification and executed with prior permission from the
competent authority.

Discharge of untreated waste and effluents from industries, cities or towns and other human
settlements,

Dumping of city or town wastes including construction debris, industrial solid wastes, fly ash
for the purpose of land filling.

Port and harbour projects in high eroding stretches of the coast.
Mining of sand, rocks and other sub-strata materials.
Dressing or altering of active sand dunes.

In order to safeguard the aquatic system and marine life, disposal of plastic into the coastal
waters shall be prohibited and adequate measures for management and disposal of plastic
materials shall be undertaken in the CRZ.

Drawal of ground water.

5. Regulation of permissible activities in CRZ:
5.1 CRzZ-I:
5.1.1. CRZ-A:

These areas are ecologically most sensitive and generally no activities shall be permitted to be
carried out in the CRZ-1 A area, with following exceptions:-

(i

Eco-tourism activities such as mangrove walks, tree huts, nature trails, etc., in identified
stretches areas subject to such eco-tourism plan featuring in the approved CZMP as per this
notification, framed with due consultative process, public hearing, etc. and further subject to
environmental safeguards and precautions related to the Ecologically Sensitive Areas, as
enlisted in the CZMP.,

In the mangrove buffer, only such activities shall be permitted like laying of pipelines,
transmission lines, conveyance systems or mechanisms and construction of road on stilts,
etc. that are required for public utilities.

Construction of roads and roads on stilts, by way of reclamation in CRZ-l areas, shall be
permitted only in exceptional cases for defence, strategic purposes and public utilities,
subject to a detailed marine or terrestrial or both environment impact assessment, to be
recommended by the Coastal Zone Management Authority and approved by the Ministry of
Environment, Forest and Climate Change; and in case construction of such roads passes
through mangrove areas or is likely to damage the mangroves, a minimum three times the
mangrove area affected or destroyed or cut during the construction process shall be taken
up for compensatory plantation of mangroves.

5.1.2 CRZ-I B - The inter tidal areas:

Activities shall be regulated or permissible in the CRZ-I B areas as under:-
() Land reclamation, bunding, etc. shall be permitted only for activities such as,-
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(vi)
(vii)

(viii)

(i)
(x)
(xi)

(xii)

(a) foreshore facilities like ports, harbours, Jetties, wharves, quays, slipway, bridges, hover
ports for coast guard, sea links, efc;

(b) projects for defence, strategic and security purposes;

(c) road on stilts, provided that such roads shall not be authorised for permitting
development on the landward side of such roads, till the existing High Tide Line:

Provided that the use of reclaimed land may be permitted only for public utilities such as
mass rapid or multimodal transit system, construction and installation of all necessary
associated public utilities and infrastructure to operate such transit or transport system
including those for electrical or electronic signaling system, transit stopover of permitted
designs; except for any industrial operation, repair or maintenance;

(d) measures for control of erosion;
(e) maintenance and clearing of waterways, channels, ports and hover ports for coast guard;

(f) measures to prevent sand bars, installation of tidal regulators, laying of storm water drains
or for structure for prevention of salinity ingress and freshwater recharge.

Activities related to waterfront or directly needing foreshore facilities such as ports and
harbours, jetties, quays, wharves, erosion control measures, breakwaters, pipelines,
lighthouses, navigational safety facilities, coastal police stations, Indian coast guard stations
and the like.

Power by non-conventional energy sources and associated facilities.

Transfer of hazardous substances from ships to Ports, terminals and refineries and vice
versa.

Facilities for receipt and storage of petroleum products and liquefied natural gas as specified
in Annexure-l| to this notification, subject to implementation of safety regulations including
guidelines issued by the Oil Industry Safety Directorate in the Ministry of Petroleum and
Natural Gas and guidelines issued by the Ministry of Environment, Forest and Climate
Change, provided that such facilities are for receipt and storage of fertilizers and raw
materials required for fertilizers, like ammonia, phosphoric acid, sulphur, sulphuric acid, nitric
acid, etc.

Storage of non-hazardous cargo i.e. edible oil, fertilizers and food grains in notified Ports.
Hatchery and natural fish drying.

Existing fish processing units may utilise 25% additional plinth area for modernisation
purposes (only for additional equipment and pollution control measures) subject to the
following:-

(a) Floor Space Index of such reconstruction not exceeding the permissible Floor Space
Index as per prevalent town and country planning regulations;

(b) additional plinth area is constructed only to the landward side.

(c) approval of the concerned State Pollution Control Board or Pollution Control Committee.
Treatment facilities for waste and effluents and conveyance of treated effluents.

Storm water drains.

Projects classified as strategic, defence related projects and projects of the Department of
Atomic Energy, Government of India.

Manual mining of atomic mineral(s) notified under Part-B of the First Schedule to the Mining
and Minerals (Development and Regulation) Act, 1957)(67 of 1957) occurring as such or in
association with one or other minerals in the intertidal zone by such agencies as authorised
by the Department of Atomic Energy, Government of India as per mining plan approved by
the Atomic Mineral Directorate for Exploration and Research: R N
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(i)

(xiv)

(i)

Provided that the manual mining operations shall be carried out only by deploying persons
using baskets and hand spades for collection of ore or mineral within the intertidal zone and
as per approved mining plan, without deploying or using drilling and blasting or Heavy Earth
Moving Machinery in the intertidal zone.

Exploration and extraction of oil and natural gas and all associated activities and facilities
thereto;

Foreshore requiring facilities for transport of raw materials, facilities for intake of cooling
water, intake water for desalination plants, etc, and outfall for discharge of treated
wastewater or cooling water from thermal power plants in conformity with the environmental
standards notified by Ministry of Environment, Forest and Climate Change and relevant
directions of Central Pollution Control Board (CPCB) or State Pollution Control Board
(SPCB) or Pollution Control Committee (PCC), as the case may be.

Pipelines, conveying systems including transmission lines.

Weather radar for monitoring of cyclones prediction, ocean observation platforms, movement
and associated activities.

Salt harvesting and associated facilities.

Desalination plants and associated facilities.

CRZ-I:

Activities as permitted in CRZ-1 B, shall also be permissible in CRZ-l, in so far as applicable.

Construction of buildings for residential purposes, schools, hospitals, institutions, offices,
public places, etc. shall be permitted only on the landward side of the existing road, or on the
landward side of existing authorised fixed structures:

Provided that no permission for construction of buildings shall be given on landward side of
any new roads which are constructed on the seaward side of an existing road.

Buildings permitted as in (ii) above, :shall be subject to the local town and country planning
regulations as applicable from time to time, and the norms for the Floor Space Index (FSI) or
Floor Area Ratio (FAR) prevailing as on the date of this Notification, and in the event that
there is a need for amendment of the FSI after the date of publication of this notification in
the official Gazette, the Urban Local Body or State Government or Union territory
Administration shall approach the Ministry of Environment, Forest and Climate Change
through the concerned State Coastal Zone Management Authority (SCZMA) or Union
Territory Coastal Zone Management Authority, as the case may be and the SCZMA shall
forward the proposal to the National Coastal Zone Management Authority (NCZMA) with its
views in the matter, and the NCZMA shall thereafter examine various aspects like availability
of public amenities, environmental protection measures, etc., and take a suitable decision on
the proposal and it shall be the responsibility of the concerned Town Planning Authority to
ensure that the Solid Wastes are handled as per respective Solid Waste Management Rules
and no untreated sewage is discharged on to the coast or coastal waters.

Reconstruction of authorised buildings shall be permitted, without change in present land
use, subject to the local town and country planning regulations as applicable from time to
time, and the norms for the Floor Space Index or Floor Area Ratio, prevailing as on the date
of publication of this notification in the official Gazette and in the event that there is a need
for amendment of the FSI after the said date of this notification, the Urban Local Body or
State Government or Union territory Administration shall approach the Ministry of
Environment, Forest and Climate Change through the concerned State Coastal Zone
Management Authority (SCZMA) or Union Territory Coastal Zone Management Authority, as
the case may be and the CZMA shall forward the proposal to the National Coastal Zone
Management Authority (NCZMA) with its views in the matter, and the NCZMA shall
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(vi)

handled as per respective Solid Waste Management Rules and no untreated sewage is
discharged on to the coast or coastal waters.

Development of vacant plots in designated areas for construction of beach resorts or hotels
or tourism development projects subject to the conditions or guidelines at Annexure-lll to
this notification.

Temporary tourism facilities shall be permissible in the beaches which shall only include
shacks, toilets or washrooms, change rooms, shower panels; walk ways constructed using
interlocking paver blocks, etc, drinking water facilities, seating arrangements, etc. and such
facilities shall however be permitted only subject to the tourism plan featuring in the
approved CZMP as per this notification, framed with due consultative process or public
hearing, etc. and further subject to environmental safeguards enlisted in the CZMP,
however, a minimum distance of 10 meter from HTL shall be maintained for setting up of
such facilities.

5.3 CRz-lll:
(i) Activities as permitted in CRZ-1 B, shall also be permissible in CRZ-Ill, in so far as applicable.
(i) Regulation of activities in NDZ:

Following shall be permissible and regulated in the NDZ:-

(a)

No construction shall be permitted within NDZ in CRZ Illl, except for repairs or
reconstruction of existing authorised structure not exceeding existing Floor Space Index,
existing plinth area and existing density and for permissible activities under this
notification including facilities essential for activities and construction or reconstruction of
dwelling units of traditional coastal communities including fisher folk, incorporating
necessary disaster management provisions and proper sanitation arrangements.

Agriculture, horticulture, gardens, pastures, parks, playfields and forestry.

Construction of dispensaries, schools, public rain shelter, community toilets, bridges,
roads, provision of facilities for water supply, drainage, sewerage, crematoria,
cemeteries and electric sub-station which are required for the local inhabitants may be
permitted on a case to case basis by Coastal Zone Management Authority (CZMA).

Construction of units or auxiliary thereto for domestic sewage, treatment and disposal
with the prior approval of the concerned Pollution Control Board or Committee.

Facilities required for local fishing communities such as fish drying yards, auction halls,
net mending yards, traditional boat building yards, ice plant, ice crushing units, fish
curing facilities and the like.

Wherever there is a national or State highway passing through the NDZ of CRZ-1Il areas,
temporary tourism facilities such as toilets, change rooms, drinking water facility and
temporary shacks can be taken up on the seaward side of the road.

On landward side of such roads in the NDZ, resorts or hotels and associated tourism
facilities shall be permitted and such facilities shall, however, be permitted only subject to
the incorporation of tourism plan in the approved CZMP as per this notification and the
conditions or guidelines at Annexure-lll, to this notification as applicable.

(g) Temporary tourism facilities shall be permissible in the NDZ and beaches in the CRZ-Ill

areas and such temporary facilities shall only include shacks, toilets or washrooms, change
rooms, shower panels, walk ways constructed using interlocking paver blocks, etc, drinking
water facilities, seating arrangements etc., and such facilities shall, however, be permitted
only subject to the tourism plan featuring in the approved CZMP as per this notification
subject to maintaining a minimum distance of 10 meters from HTL for setting up of such
facilities.

(h) Mining of atomic minerals notified under Part-B of the First Schedule to Mining and
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(i)

(v)

5.4

Minerals (Development and Regulation) Act, 1957 (67 of 1957) occurring as such or in
association with one or other minerals by such agencies as authorised by the Department of
Atomic Energy, Government of India, as per mining plan by the Atomic Mineral Directorate
for Exploration and Research.

Regulation of activities for CRZ-lll areas beyond NDZ:

(a) Development of vacant plots in designated areas for construction of beach resorts or
hotels or tourism development projects subject to the conditions or guidelines at
Annexure-lll to this notification.

(b) Construction or reconstruction of dwelling units, so long it is within the ambit of traditional
rights and customary uses such as existing fishing villages, etc. and building permission
for such construction or reconstruction will be subject to local town and country planning
rules, with an overall height of construction not exceeding 9 meters and with only two
floors (ground + one floor).

(c) The local communities including fishermen may be permitted to facilitate tourism through
‘home stay’ without changing the plinth area or design or facade of the existing houses.

(d) Construction of public rain shelters, community toilets, water supply drainage, sewerage,
roads, bridges, etc.

(e) Limestone mining:

Selective mining of limestone minerals may be permitted in specific identified areas
under the mining plans, which are adequately above the height of HTL, based on the
recommendations of reputed National Institutes in the mining field such as Council of
Scientific and Industrial Research (CSIR), Central Mining Research Institute etc.,
provided that the extraction of minerals shall be carried out not below a height of 1 meter
above the HTL and an adequate barrier shall be created so as to safeguard against
saline water incursion and subject to appropriate safeguards related to pollution of
coastal waters and prevention of coastal erosion.

() Mining of atomic minerals notified under Part-B of the First Schedule of Mining and
Minerals (Development and Regulation) Act, 1957 (67 of 1957) occurring as such or in
association with one or other minerals by such agencies as authorised by Department of
Atomic Energy, Government of India, as per mining plan by the Atomic Mineral
Directorate for Exploration and Research.

Drawing of groundwater and construction related thereto shall be prohibited within 200
meters of HTL except for the use of local communities in areas inhabited by them and in the
areas between 200 to 500 meters of the HTL, groundwater withdrawal may be permitted
only through manual means from ordinary wells for drinking, horticulture, agriculture and
fisheries, etc. where no other source of water is available and restrictions for such drawal
may be imposed by the designated Authority by State Government or Union territory
Administration in the areas affected by sea water intrusion, however, for horticulture and
agriculture purpose, micro irrigation promoted by Government welfare schemes shall be
permitted.

Development of airports in wastelands and non-arable lands in CRZ-1ll areas with adequate
environmental safeguards.

CRZ-IV:

Activities shall be permitted and regulated in the CRZ IV areas as under:-

(i)
(ii)

Traditional fishing and allied activities undertaken by local communities.
Land reclamation, bunding, etc to be permitted only for activities such as.-

(a) foreshore facilities like ports, harbours, Jetties, wharves, quays, slipway, bndges sea _

links and hover ports for coast guard ,etc;
(b) projects for defence, strategic and security purpose including coast guard,;
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(iii)

(xiv)

(xv)

(c) measures for control of erosion;
(d) maintenance and clearing of waterways, channels and ports;

(e) measures to prevent sand bars, installation of tidal regulators, laying of storm water
drains or for structure for prevention of salinity ingress and freshwater recharge.

Activities related to waterfront or directly needing foreshore facilities, such as ports and
harbours, jetties, quays, wharves, erosion control measures, breakwaters, pipelines,
navigational safety facilities and the like.

Power by non-conventional energy sources and associated facilities such as offshore wind,
wave energy, ocean thermal energy conversion, etc.

Transfer of hazardous substances from ships to Ports.
Storage of non-hazardous cargo like edible oil, fertilizers and food grains in notified Ports.
Facilities for discharging treated effluents into the water course.

Projects classified as strategic and defence related projects including coast guard coastal
security network.

Projects of department of Atomic Energy.

Exploration and extraction of oil and natural gas and all associated activities and facilities
thereto.

Exploration and mining of atomic minerals notified under Part-B of the First Schedule of the
Mining and Minerals (Development and Regulation) Act, 1957 (67 of 1957), occurring as such
or in association with other mineral(s) and of such associated mineral(s).

Foreshore requiring facilities for transport of raw materials, facilities for intake of cooling water
and outfall for discharge of treated wastewater or cooling water from thermal power plants,
and foreshore requiring facilities for transport of raw materials, facilities for intake of cooling
water and outfall for discharge of treated wastewater or cooling water from thermal power
plants, in conformity with the environmental standards notified by Ministry of Environment,
Forest and Climate Change and relevant directions of the Central Pollution Control Board or
State Pollution Control Board or Pollution Control Committee.

Pipelines, conveying systems including transmission lines.

Weather radar for monitoring of cyclone prediction, ocean observation platforms, movement
and associated activities.

Construction of memorials or monuments and allied facilities by the concerned State
Government in CRZ-IV (A) areas, in exceptional cases, with adequate environmental
safeguards, subject to the following, namely: -

(a) the concerned State Government shall submit justification for locating the project in
CRZ-IVA area along with details of alternate sites considered and weightage matrix on
various parameters including environmental parameters, to State Coastal Zone
Management Authority who will examine the project and make recommendation to the
Central Government (Ministry of Environment, Forest and Climate Change) for grant of
Terms of Reference (ToRs) for preparation of an environmental impact assessment
report by the State Government;

(b) On grant of ToRs by the Central Government, the concerned State Government shall
submit the draft Environmental Impact Assessment report (EIA) with Environmental
Management Plan (EMP), draft Risk Assessment Report with Disaster Management
Plan (DMP) including on-site and off-site emergency plan and evacuation plan during
emergency, to the State Pollution Control Board for conduct of public hearing for the
proposed project in accordance with the procedure laid down under the Environment
Impact Assessment (EIA) notification number S.0. 1533(E), dated the 14" September,
2006; Y e 2
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(c) The concerned State Government shall, after addressing the relevant issues raised by
the public during the public hearing referred to in sub-item (b), submit the final EIA, EMP,
Risk Assessment and DMP, to the State CZMA for their examination and
recommendation to MOEF&CC;

(d) The Central Government may, if it considers necessary so to do, dispense with the
requirement of public hearing referred to in sub-clause (b), if it is satisfied that the project
will not involve rehabilitation and resettlement of the public or the project site is located
away from human habitation.

5.5 Requirement for Clearance from Department of Atomic Energy installations:

Prior to undertaking any developmental activity including construction of new structures, falling in
the boundary limits specified by Atomic Energy Regulatory Board (AERB) guidelines, prior
clearance shall be obtained from Department of Atomic Energy installations.

6. Coastal Zone Management Plan (CZMP)

(i)

(ii)

(i)

All coastal States and Union territory administrations shall revise or update their respective
coastal zone management plan (CZMP) framed under CRZ Notification, 2011 number S.O.
19(E), dated 6™ January, 2011, as per provisions of this notification and submit to the
Ministry of Environment, Forest and Climate Change for approval at the earliest and all the
project activities attracting the provisions of this notification shall be required to be appraised
as per the updated CZMP under this notification and until and unless the CZMPs is so
revised or updated, provisions of this notification shall not apply and the CZMP as per
provisions of CRZ Notification, 2011 shall continue to be followed for appraisal and CRZ
clearance to such projects.

The CZMP may be prepared or updated by the coastal State Government or Union territory
by engaging reputed and experienced scientific institution(s) or the agencies including the
National Centre for Sustainable Coastal Management (hereinafter referred to as the
NCSCM) of Ministry of Environment, Forest and Climate Change and in consultation with the
concerned stakeholders.

The coastal States and Union territories shall prepare draft CZMP in 1:25,000 scale map
identifying and classifying the CRZ areas within the respective territories in accordance with
the guidelines given in Annexure-lV to this natification, which involve public consultation.

All developmental activities listed in this notification shall be regulated by the State
Government, Union territory administration, the local authority or the concerned Coastal
Zone Management Authority within the framework of such approved CZMP, as the case may
be, in accordance with provisions of this notification.

The draft CZMP shall be submitted by the State Government or Union territory to the
concerned Coastal Zone Management Authority for appraisal, including appropriate
consultations, and recommendations in accordance with the procedure(s) laid down in the
Environment (Protection) Act, 1986 (29 of 1986).

The Ministry of Environment, Forest and Climate Change shall thereafter consider and
approve the respective CZMP of concerned State Governments or Union territory
administrations.

The CZMP shall not normally be revised before a period of five years after which, the
concerned State Government or the Union territory may consider undertaking a revision.

CRZ clearance for permissible and regulated activities- Delegation:

All permitted or regulated project activities attracting the provisions of this notification shall
be required to obtain CRZ clearance prior to their commencement.

All development activities or projects in CRZ-l and CRZ-IV areas, which are regulated or
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(iii)

(vi)

For all other permissible and regulated activities as per this notification, which fall purely in
CRZ-Il and CRZ-Ill areas, the CRZ clearance shall be considered by the concerned Coastal
Zone Management Authority and such projects in CRZ —ll and Ill, which also happen to be
traversing through CRZ-l or CRZ-IV areas or both, CRZ clearance shall, however be
considered only by the Ministry of Environment, Forest and Climate Change, based on
recommendations of the concerned Coastal Zone Management Authority.

Projects or activities which attract the provisions of this notification as also the provisions of
EIA notification, 2006 number S.0O. 1533(E), dated the 14t September, 2006, shall be dealt
with for a composite Environmental and CRZ clearance under EIA Notification, 2006 by the
concerned approving Authority, based on recommendations of the concerned Coastal Zone
Management Authority, as per delegations i.e., State Environmental Impact Assessment
Authority (hereinafter referred to as the SEIAA) or the Ministry of Environment, Forest and
Climate Change for category ‘B’ and category ‘A’ projects respectively.

In case of building or construction projects with built-up area less than the threshold limit
stipulated for attracting the provisions of the EIA Notification, 2006 these shall be approved
by the concerned local State or Union territory Planning Authorities in accordance with this
notification, after obtaining recommendations of the concerned Coastal Zone Management
Authority.

Only for self-dwelling units up to a total built up area of 300 square meters, approval shall be

accorded by the concerned local Authority, without the requirement of recommendations of
concerned Coastal Zone Management Authority and such authorities shall, however,
examine the proposal from the perspective of the Coastal Regulation Zone notification
before according approval. :

Procedure for CRZ clearance for permissible and regulated activities:

The project proponents shall apply with the following documents to the concerned State or
the Union territory Coastal Zone Management Authority for seeking prior clearance under
this notification:-

(a) Project summary details as per Annexure-V to this notification.

(b) Rapid Environment Impact Assessment (EIA) Report including marine and terrestrial
component, as applicable, except for building construction projects or housing schemes.

(c) Comprehensive EIA with cumulative studies for projects, (except for building construction
projects or housing schemes with built-up area less than the threshold limit stipulated for
attracting the provisions of the EIA Notification, 2006 number S.O 1533(E), dated
14" September, 2006) if located in low and medium eroding stretches, as per the CZMP
to this notification.

(d) Risk Assessment Report and Disaster Management Plan, except for building
construction projects or housing schemes with built-up area less than the threshold limit
stipulated for attracting the provisions of the EIA Notification, 2006 number S.O 1533(E),
dated 14" September, 2006).

(e) CRZ map in 1:4000 scale, drawn up by any of the agencies identified by the Ministry of
Environment, Forest and Climate Change vide its Office Order number J-17011/8/92-|A-
1, dated the 14™ March, 2014 using the demarcation of the HTL or LTL, as carried out
by NCSCM.

(f) Project layout superimposed on the CRZ map duly indicating the project boundaries and
the CRZ category of the project location as per the approved Coastal Zone Management
Plan under this notification.

(g) The CRZ map normally covering 7 kilometre radius around the project site also indicating
the CRZ-1, II, lll and IV areas including other notified ecologically sensitive areas.

(h) “Consent to establish” or No Objection Certificate from the concerned State Pollution
Control Board or Union territory Pollution Control Committee for the projects involving
treated discharge of industrial effluents and sewage, and in case prior consent of
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(i)

(iv)

(vi)

Pollution Control Board or Pollution Control Committee is not obtained, the same shall be
ensured by the proponent before the start of the construction activity of the project,
following the clearance under this notification.

The concerned Coastal Zone Management Authority shall examine the documents in clause
() above, in accordance with the approved Coastal Zone Management Plan and in
compliance with this notification and make recommendations within a period of sixty days
from date of receipt of complete application as under: -

(a) For the projects or activities also attracting the EIA Notification, 2006 number S.O.
1533(E), dated 14™ September, 2006, the Coastal Zone Management Authority shall
forward its recommendations to Ministry of Environment, Forest and Climate Change or
SEIAA for category ‘A’ and category ‘B’ projects respectively, to enable a composite
clearance under the EIA Notification, 2006 number S.O. 1533(E), dated 14" September,
2006, however, even for such Category ‘B' projects located in CRZ-l or CRZ-IV areas,
final recommendation for CRZ clearance shall be made only by the Ministry of
Environment, Forest and Climate Change to the concerned SEIAA to enable it to accord
a composite Environmental Clearance and CRZ clearance to the proposal.

(b) Coastal Zone Management Authority shall forward its recommendations to the Ministry of
Environment, Forest and Climate Change for the projects or activities not covered in the
EIA notification, 2006, but attracting this notification and located in CRZ-| or CRZ-IV
areas.

(c) Projects or activities not covered in the aforesaid EIA Notification, 2006, but attracting
this notification and located in CRZ-1l or CRZ-1Il areas shall be considered for clearance
by the concerned Coastal Zone Management Authority within sixty days of the receipt of
the complete proposal from the proponent.

(d) In case of construction projects attracting this notification but with built-up area less than
the threshold limit stipulated for attracting the provisions of the aforesaid EIA Notification
2006, Coastal Zone Management Authority shall forward their recommendations to the
concerned State or Union territory planning authorities, to facilitate granting approval by
such authorities.

The Ministry of Environment, Forest and Climate Change shall consider complete project
proposals for clearance under this notification, based on the recommendations of the
Coastal Zone Management Authority, within a period of sixty days.

In case the Coastal Zone Management Authorities are not in operation due to their
reconstitution or any other reasons, then it shall be responsibility of the Department of
Environment in the State Government or Union territory Administration, who are the
custodian of the CZMP of respective States or Union territories, to provide comments and
recommend the proposals in terms of the provisions of the said notification.

The clearance accorded to the projects under this notification shall be valid for a period of
seven years, provided that the construction activities are completed and the operations
commence within seven years from the date of issue of such clearance.

The validity may be further extended for a maximum period of three years, provided an
application is made to the concerned authority by the applicant within the validity period,
along with recommendation for extension of validity of the clearance by the concerned State
or Union territory Coastal Zone Management Authority.

Post clearance monitoring:

(a) It shall be mandatory for the project proponent to submit half-yearly compliance reports
in respect of the stipulated terms and conditions of the environmental clearance in hard
and soft copies to the regulatory authority(s) concerned, on the 1% June and 31"

N December of each calendar year and all such compliance reports submitted by the

2 a" » ;\ oject proponent shall be published in public domain and its copies shall be given to any

_/&rson on application to the concerned Coastal Zone Management Authority.
Z\
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(vii)

(i)

(i

(i)

(iv)

10.

(b) The compliance report shall also be displayed on the website of the concerned
regulatory authority.

To maintain transparency in the working of the Coastal Zone Management Authority, it shall
be the responsibility of the Coastal Zone Management Authority to create a dedicated
website and post the agenda, minutes, decisions taken, clearance letters, violations, action
taken on the violations and court matters including the Orders of the Hon’ble Court as also
the approved CZMP of the respective State Government or Union territory.

Enforcement of this notification:

For the purposes of implementation and enforcement of the provisions of this notification and
compliance with conditions stipulated thereunder, the powers either original or delegated are
available under Environment (Protection) Act, 1986 (29 of 1986) with the Ministry of
Environment, Forest and Climate Change, State Government or the Union territory
Administration, National Coastal Zone Management Authority and the State or Union
territory Coastal Zone Management Authority;

The composition, tenure and mandate of National Coastal Zone Management Authority and
State Government or the Union territory Coastal Zone Management Authority have already
been notified by the Ministry of Environment, Forest and Climate Change in terms of Orders
of Hon’ble Supreme Court in Writ Petition 664 of 1993;

The State Government or the Union territory Coastal Zone Management Authority shall
primarily be responsible for enforcing and monitoring of this notification and to assist in this
task, the State Government and the Union territory shall constitute district level Committees
under the Chairmanship of the District Magistrate concerned comprising at least three
representatives of local traditional coastal communities including from fishermen, and the
State Government may consider the enforcement of this notification to the level of respective
District Magistrates.

The dwelling units of the traditional coastal communities including fishermen, tribals as were
permissible under the provisions of the Coastal Regulation Zone notification, 2011 number
S.0. 19(E), dated the 6™ January, 2011, but which have not obtained formal approval from
concerned authorities under the said Notification shall be considered by the respective
Coastal Zone Management Authority and the dwelling units shall be regularised subject to
the following condition, namely: -

(a) these are not used for any commercial activity;
(b) these are not sold or transferred to non-traditional coastal community.
Areas requiring special consideration:

10.1 Critically Vulnerable Coastal Areas (CVCAs):

(i)

For all the CVCAs mentioned in sub-paragraph 3.1, Integrated Management Plans (IMPs)
shall be prepared, which shall, inter alia, keep in view the conservation and management of
mangroves, needs of local communities, such as dispensaries, schools, public rain shelter,
community toilets, bridges, roads, jetties, water supply, drainage, sewerage and the impact
of sea level rise and other natural disasters and the IMPs will be prepared in line with the
guidelines for preparation of Coastal Zone Management Plan.

Till such time the IMPs are approved and notified, construction of dispensaries, schools,
public rain/cyclone shelters, community toilets, bridges, roads, jetties, water supply,
drainage, sewerage which are required for traditional inhabitants shall be permitted on a
case to case basis, by the Coastal Zone Management Authority with due regards to the
views of coastal communities including fisher folk.

10.2 CRZ for inland backwater islands and islands along mainland coast:

(i)

All the inland islands in the coastal backwaters and islands along the mamland coast shall
also be covered under this notification. -
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(i) In view of the unique coastal systems of backwater islands and islands along the mainland
coast, along with space limitations in such coastal stretches, CRZ of 20 meters from the HTL
on the landward side shall uniformly apply to such islands and activities shall be regulated as
under:-

(a) existing dwelling units of local communities may be repaired or reconstructed within 20
meters from the HTL of these islands, however, no new construction shall be permitted
in this zone.

(b) foreshore facilities, such as fishing jetty, fish drying yards, net mending yard, fishing
processing by traditional methods, boat building yards, ice plant, boat repairs and the
like, may be taken up in CRZ limits subject to due environmental safeguards.

(iii) Integrated Island Management Plans (lIMPs), as applicable to smaller islands in
Lakshadweep and Andaman & Nicobar, as per Island Protection Zone Notification, 2011
number S.0. 20(E), dated the 6™ January, 2011, shall be formulated by respective States or
Union territory for all such islands and submitted to Ministry of Environment, Forest and
Climate Change and till the IIMPs are framed, provisions of this notification shall not appl¥
and the CZMP as per provisions of CRZ Notification 2011 number S.O. 19(E), dated the 6
January, 2011, shall continue to apply.

10.3 CRZ areas falling within municipal limits of Greater Mumbai:

(i) In order to protect and preserve the ‘green lung’ of the Greater Mumbai area, all open
spaces, parks, gardens, playgrounds indicated in development plans within CRZ-1l shall be
categorised as No Development Zone and a Floor Space Index up to 15% shall be allowed
only for construction of civic amenities, stadium and gymnasium meant for recreational or
sports related activities and the residential or commercial use of such open spaces shall not
be permissible.

(ii) Construction of sewage treatment plants in CRZ-| area for the purpose of treating the
sewage from the municipal area shall be taken only by the municipal authorities in
exceptional circumstances, where no alternate site is available to set up such facilities,
subject to recommendations of the Coastal Zone Management Authority and approval by the
Central Government and in case the construction of such plant is inevitable in a mangrove
area, a minimum three times the mangrove area affected or destroyed or cut during the
construction process shall be taken up for compensatory plantation of mangroves.

[F. No. 19-112/2013-1A-lI]
RITESH KUMAR SINGH, Jt. Secy.
Annexure-|

CONSERVATION, PROTECTION AND MANAGEMENT FRAMEWORK FOR ECOLOGICALLY
SENSITIVE AREAS

The coastal and marine Ecologically Sensitive Areas (ESAs) and the geo-morphological features
play a vital role in maintaining the functions of the coast. Mangroves, beaches, coral reefs, etc., aid
in controlling coastal erosion, shoreline change, saltwater intrusion and also serve as natural
defence against coastal hazards such as storm surges, cyclones and tsunamis. The ESAs maintain
the biological integrity of the coast by providing direct and indirect ecosystem services to the coastal
livelihood. In addition, several invaluable archaeological and heritage sites are also located along
the coast. Hence conservation and protection of the above areas, features and sites become
necessary.

1 General measures
(i) All ESAs shall be identified and boundary delineated by NCSCM using satellite data.

(i) The State Governments or Union territory Administrations through the authorised agencies
shall prepare CZMP as per the guidelines contained in this notification highlighting the
conservation and protection of the ESAs.

(iii) Those activities permissible under this notification shall be included in the CZMP.
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Specific conditions shall be adopted for the conservation, protection and management of each of
the ESAs as under: -

1.1 Mangroves:
(i) Mangroves declared as forest under the Forest (Conservation) Act, 1980 (69 of 1980).

Notwithstanding anything contained in this notification, such mangroves declared by the
concerned State Governments or Union territory Administrations or Central Government
as forest land under the Forest (Conservation) Act, 1980 (69 of 1980) shall attract the
provisions of the said Act.

(i) Mangroves not declared under Forest (Conservation) Act, 1980:

(a) Mangroves in Government land shall be protected based on a detailed plan to be
prepared by the concerned State Governments or Union territory administrations, and
in case the mangrove area is more than 1000 square meters, a buffer of 50 metre
along the periphery of mangrove area shall be provided. This buffer zone of 50 metre
may be utilised for public facilities for developing parks, research facilities related to
mangrove biodiversity, facilities for conservation and the like.

(b) Mangroves in private land will not require a buffer zone.
1.2 Corals and coral reefs and associated biodiversity:
(i) Destruction of coral and coral reefs and the surroundings is a prohibited activity.

(ii) All coral and coral reefs shall be protected except for those small quantities required for
research purposes.

(iii) Coral and coral reefs transplantation activities shall be through recognised research
institutions wherever required for regeneration after obtaining necessary approvals under
Wildlife (Protection) Act 1972 (53 of 1972).

(iv) The dead or destroyed or both coral areas shall be taken up for rejuvenation and
rehabilitation. The conservation and protection of corals and coral reefs shall be taken up
as follows:-

(a) active and live coral and coral reefs identified and delineated shall be declared and
notified as ESA under Environment (Protection) Act 1986 (29 of 1986);

(b) it shall be ensured that no activities that are detrimental to the health of corals, coral
reefs and its associated biodiversity, such as mining, effluent and sewage discharge,
dredging, ballast water discharge, ship washings, fishing other than traditional non-
destructive fisheries, construction activities and the like are taken up in and around
the coral areas.

1.3 The National Parks, marine parks, Sanctuaries, reserve forests, wildlife habitats and other
protected areas declared under the provisions of Wild Life (Protection) Act, 1972 (53 of
1972), the Forest (Conservation) Act 1980 (69 of 1980) or Environment (Protection) Act
1986 (29 of 1986); including Biosphere Reserves shall be conserved and protected as
follows:-

() Conservation and protection of the above mentioned areas shall be as per the provisions
of the respective Acts, notifications or guidelines as the case may be.

(ii) Efforts shall be made to increase the forest area in the coastal region in order to prevent
loss of life and property from increased storms, tides and floods.

(iii) The concerned State Governments or Union territory administrations shall provide for
adequate funds for such measures to undertake shelter belt plantation or bio-shields with
planting material suitable to the location.

1.4. Salt marshes:
The conservation and protection of salt marshes shall be as follows:-
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(i) The salt marsh areas shall be conserved and protected and efforts shall be made to promote
the endemic biodiversity in the salt marshes.

(i) Only those activities required for overhead conveying or transmission of cables and
underground laying of transmission line cables and so on, shall be permissible.

(iiiy Traditional fishing shall be permissible in salt marshes.

(iv) Temporary tourism facilities around the salt marsh areas may be considered subject to
adhering to norms laid down in the guidelines.

(v) Certain salt marshes which have less biodiversity, identified by NCSCM and demarcated in
Coastal Zone Management Plan can be considered for salt pan activities.

1.5 Turtle nesting grounds shall be protected and conserved as follows:-

(i)  Turtle nesting grounds identified by the concemed State Governments or Union territory
administrations shall be protected as per Wildlife (Protection) Act of 1972.

(i) No activities shall be permitted in and around the turtle nesting ground including those
causing light and sound pollution except for those required for conservation and protection of
these sites.

(iiiy  Strict management plans for protecting the turtle nesting grounds shall be undertaken and
implemented by the concerned State or Union territory Authorities.

1.6  Horse shoe crabs habitats shall be protected and conserved as follows:-
(i) The habitat identified shall be taken up for conservation and protection.

(i) No activities shall be taken up in and around these habitats which affect the horse shoe crab
ecosystem.

1.7  Sea grass beds shall be protected and conserved as follows:-
(i) Identified sea grass beds shall be conserved and protected.

(i) No developmental activities that have adverse effect on the sea grass bed shall be
undertaken.

(iiy Efforts shall be made to propagate sea grass beds along the coastal waters where ever
possible by States or Union territories as it acts as a carbon sink.

1.8 Nesting grounds of birds shall be protected and conserved as follows:-

(i) The nesting ground of birds including their local migratory route shall be protected. No
developmental activities which have adverse impact on the nesting grounds and the
migratory routes shall be undertaken including construction of wind mills, transmission lines
and the like in the locality.

(i) Efforts shall be made to increase the forest cover and mangrove cover including enriching
the biodiversity of salt marsh and other coastal water bodies so as to provide for suitable
habitat for the avifauna.

1.9 Geo-morphologically Important Zones shall be protected and managed as follows:
() Sand dunes identified shall be conserved and protected as follows:
(a) sand dunes identified shall be notified under Environment (Protection) Act 1986;

(b) no developmental activities shall be permissible except for providing eco-friendly
temporary tourism facilities on stilts such as walkways, tents and the like;

(c) mining of sand from sand dunes shall be prohibited activity except for the removal of
atomic minerals with proper replenishment using the tailings or other suitable sand;

(d) no activities on the sand dunes shall be taken up that would lead to erosion/destruction
of sand dunes;

(e) afforestation, if any, on the sand dunes shall be done only with native flora;
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(f) the States or Union territory shall prepare management plans for the demarcated sand
dunes.

(i)  Sandy beaches:

(@) Mining of beach sand is prohibited except for manual mining of atomic minerals with
proper replenishment using the tailings or other suitable sand.

(b) When the permissible developmental activities are taken up on the beaches if loss of
beach in the neighbourhood is predicted, necessary beach nourishment to compensate
for the losses shall be undertaken by the project authorities and its long term
maintenance shall be ensured by them.

(c) The States or Union Territory shall prepare management plans for the demarcated
beaches.

(iv) Biologically active mudflats:

1.10
U

(i
(i)

(a) Biologically active mudflats shall be identified by NCSCM in association with State

Governments or Union territory administrations.

The States or Union territories shall prepare management plans for such demarcated
biologically active mudflats.

Areas or structures of archaeological importance and heritage value sites:

State Archaeological agencies shall be responsible for conservation and protection of all
archaeological structures and heritage sites identified by the Archaeological Survey of India,
as per the provisions of the respective Acts, notifications or guidelines.

No activities that are detrimental to the identified areas or structures of archaeological and
heritage value shall be permitted.

It shall be ensured that these structures or areas are preserved and activities undertaken
without changing the fagade/plinth of such structures. Such structures could be considered
for use in accordance with the relevant norms after undertaking careful designing of the
interiors without changing the exterior architectural design of the structure.

khkk

Annexure-Il

LIST OF PETROLEUM AND CHEMICAL PRODUCTS PERMITTED FOR STORAGE IN CRZ,
EXCEPT CRZ-l A

(i)  Crude oil;
(i)  Liquefied Petroleum Gas;
(i) Motor spirit;

(iv)  Kerosene;

(v)  Aviation fuel;

(vi)  High speed diesel;
(vii)  Lubricating oil;
(viii)  Butane;

(ix)  Propane;

(x) Compressed Natural Gas;

(xi)  Naphtha; N
(xii)  Furnace oil; (5“
(xiii)  Low Sulphur Heavy Stock; li o\ - ';.-}
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(xiv Liquefied Natural Gas;
Fertilizers and raw materials for manufacture of fertilizers;

Acetic acid;

(xv
(xvi
(xwviii

(xix

Paraxylene;
Ethane;
Butadine;
(xxi)  Methanol;

(xxiiy  Caustic;

)
)
)
(xvii)  Mono ethylene glycol;
)
)
(xx)

(xxiii)  Bitumen.

*hAHk

Annexure-ll

GUIDELINES FOR DEVELOPMENT OF BEACH RESORTS, HOTELS AND TOURISM
DEVELOPMENT PROJECTS IN THE DESIGNATED CRZ AREAS

1. CRZ-ll

Construction of beach resorts or hotels in designated areas of CRZ-II for occupation of tourist or
visitors shall be subject to the following conditions, namely: -

(i)  construction shall be permitted only to the landward side of an existing road or existing
authorized fixed structures;

(i) live fencing and barbed wire fencing with vegetative cover may be allowed around private
properties subject to the condition that such fencing shall in no way hamper public access to
the beach;

(iiiy no flattening of sand dunes shall be carried out;

(iv) no permanent structures for sports facilities shall be permitted except construction of goal
posts, net posts and lamp posts;

(v) construction of basement may be allowed subject to the condition that no objection
certification is obtained from the State Ground Water Authority to the effect that such
construction will not adversely affect fee flow of groundwater in that area;

(vi) the State Ground Water Authority shall take into consideration the guidelines issued by the
Central Government before granting such no objection certificate;

(vii the quality of treated effluents, solid wastes, emissions and noise levels and the like, from
the project area must conform to the standards laid down by the competent authorities
including the Central or State Pollution Control Board and under the Environment
(Protection) Act, 1986 (29 of 1986);

(viil) necessary arrangements for the treatment of the effluents and solid wastes must be made
and it must be ensured that the untreated effluents and solid wastes are not discharged into
the water or on the beach; and no effluent or solid waste shall be discharged on the beach;

(ix) if the project involves diversion of forest land for non-forest purposes, clearance as required
under the Forest (Conservation) Act, 1980 (69 of 1980) shall be obtained and the
requirements of other Central and State laws as applicable to the project shall be met with
and approval of the State or Union territory Tourism Department shall be obtained.

2. CRZ-lll

Construction of beach resorts and hotels in designated areas of CRZ- lll for occupation of tourists or
visitors shall be subject to the following conditions, namely: -
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(Vi)

(vii)

(xi)

(xii)

(ili)

(xiv)

live fencing and barbed wire fencing with vegetative cover may be allowed around
private properties subject to the condition that such fencing shall in no way hamper
public access to the beach;

no flattening of sand dunes shall be carried out;

no permanent structures for sports facilities shall be permitted except construction of
goal posts, net posts and lamp posts;

construction of basement may be allowed subject to the condition that no objection
certification is obtained from the State Ground Water Authority to the effect that such
construction will not adversely affect fee flow of groundwater in that area;

the State Ground Water Authority shall take into consideration the guidelines issued by
the Central Government before granting such no objection certificate;

though no construction is allowed in the no development zone for the purposes of
calculation of Floor Space Index, the area of entire plot including the portion which falls
within the no development zone shall be taken into account;

the total covered area on all floors shall not exceed 33 per cent of the plot size i.e., the
Floor Space Index shall not exceed 0.33 and the open area shall be suitably landscaped
with appropriate vegetal cover;

the construction shall be consistent with the surrounding landscape and local
architectural style;

the overall height of construction up to the highest ridge of the roof, shall not exceed 9
metres and the construction shall not be more than two floors (ground floor plus one
upper floor);

groundwater shall not be tapped within 200 metre of the High Tide Line; and within the
200 to 500 metre zone it can be tapped only with the concurrence of the Central or State
Ground Water Board;

extraction of sand, leveling or digging of sandy stretches, except for structural foundation
of building or swimming pool, shall not be permitted within 500 metres of the High Tide
Line;

the quality of treated effluents, solid wastes, emissions and noise levels and the like,
from the project area must conform to the standards laid down by the competent
authorities including the Central or State Pollution Control Board and under the
Environment (Protection) Act, 1986 (29 of 1986);

necessary arrangements for the treatment of the effluents and solid wastes must be
made and it must be ensured that the untreated effluents and solid wastes are not
discharged into the water or on the beach; and no effluent or solid waste shall be
discharged on the beach;

to allow public access to the beach, at least a gap of 20 metres width shall be provided
between any two hotels or beach resorts; and in no case shall gaps be less than 500
metres apart; and

If the project involves diversion of forestland for non-forest purposes, clearance as
required under the Forest (Conservation) Act, 1980 (69 of 1980) shall be obtained and
the requirements of other Central and State laws as applicable to the project shall be met
with; and approval of the State or Union territory Tourism Department shall be obtained.

Note: Construction of beach resorts or hotels shall not be permitted in Ecologically sensitive areas
(such as marine parks, mangroves, coral reefs, breeding and spawning grounds of fish,
wildlife habitats and such other area as may be notified by the Central Govemment or State
Government or Union territory administrations).

dedrdkk
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ANNEXURE -IV

GUIDELINES FOR PREPARATION OF COASTAL ZONE MANAGEMENT PLANS

I

Demarcation of High Tide Line and Low Tide Line:

Demarcation of High Tide Line (HTL) and Low Tide Line (LTL) as carried out by NCSCM for
the entire coastline of the country, has been made available to the Coastal States or Union
territories and only such demarcation of HTL and LTL shall be applicable for all purposes of
this notification.

Hazard Line:

A ‘Hazard line’ has been demarcated by the Survey of India (SQOI) taking into account the
extent of the flooding on the land area due to water level fluctuations, sea level rise and
shoreline changes(erosion or accretion) occurring over a period of time. The hazard line
mapped by SOI has been shared with the coastal States or Union territories through
NCSCM. The hazard line shall be used as a tool for disaster management plan for the
coastal environment, including planning of adaptive and mitigation measures. With a view to
reduce the vulnerability of the coastal communities and ensuring sustainable livelihood,
while drawing the CZMP, the land use planning for the area between the Hazard line and
HTL shall take into account such impacts of climate change and shoreline changes.

Preparation of CZM Maps:

(i) Base Maps of 1:25,000 scale shall be acquired from the Survey of India (SOI) and
wherever 1: 25,000 maps are not available, 1: 50,000 maps shall be enlarged to 1:
25,000 for the purpose of base map preparation and these maps will be of the
standard specification given below:-

Unit : 7.5 minutes X 7.5minutes

Numbering : Survey of India Sheet Numbering System

Horizontal Datum : Everest or WGS 84

Vertical Datum : Mean Sea Level (MSL)

Topography * Topography in the SOI maps will be updated using latest satellite

imageries or aerial photographs

(i) Coastal Zone Management (CZM) Maps of scale 1:25,000 shall be got prepared by
any of the agencies identified by the Ministry of Environment, Forest and Climate
Change vide its Office Order number J-17011/8/92-IA-Ill dated the 14" March, 2014
using the demarcation of the High Tide Line or LTL, as carried out by NCSCM.

(i)  Various regulatory lines viz. at a distance of 20 metres, 50 metres, 200 metres and
500 metres from HTL respectively, as applicable in various CRZ categories, and the
Hazard line shall be demarcated and transferred to the CZM maps.

(iv)  HTL, LTL and CRZ boundaries, as applicable, shall also be demarcated in the CZM
maps along the banks of tidal influenced inland water bodies.

(V) Classification of different coastal zones shall be done as per the CRZ notification and
Standard national or international colour codes shall be used.

Local level CZM Maps:

() Local level CZM Maps are for the use of local bodies and other agencies to facilitate
implementation of the Coastal Zone Management Plans.

(i) Cadastral (village) maps in 1:3960 or the nearest scale, as available with revenue
authorities shall be used as the base maps.

(i) HTL, LTL, other CRZ regulatory lines and the Hazard line shall be demarcated in the
cadastral maps and classifications shall be transferred into local level CZM maps.
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5.

Classification of CRZ areas:

The CZM Maps shall clearly demarcate the land use plan of the area and map out the
Ecologically Sensitive Areas (ESAs) or the CRZ-IA areas as per mapping made available
by NCSCM to coastal State or Union territories. All such ESAs shall be appropriately
demarcated with colour codes.

Buffer zone along mangrove areas of more than 1000 square metres shall be stipulated
with a different colour distinguishing from the mangrove area. The buffer zone shall also
be classified as CRZ-| area.

In the CRZ areas, the fishing villages, common properties of the fishermen communities,
fishing jetties, ice plants, fish drying platforms or areas infrastructure facilities of fishing
and local communities such as dispensaries, roads, schools, and the like, shall be
indicated on the cadastral scale maps. States and Union territories shall prepare detailed
plans for long term housing needs of coastal fisher communities in view of expansion and
other needs, provisions of basic services including sanitation, safety, and disaster
preparedness.

The water areas of CRZ-IV shall be demarcated and clearly demarcated if the water body
is sea, lagoon, backwater, creek, bay, and estuary and for such classification of the water
bodies the terminology used by Naval Hydrographic Office shall be relied upon.

The fishing Zones in the water bodies and the fish breeding areas shall be clearly marked.

In CVCAs, the land use maps shall be superimposed on the Coastal Zone Management
Plan clearly demarcating the CRZ-I, II, Il1, IV.

The existing authorised developments on the seaward side shall be clearly demarcated.

The features like cyclone shelters, rain shelters, helipads and other infrastructure
including road network may be clearly indicated on the CZM Maps for the purpose of
rescue and relief operations during cyclones, storms, tsunami and the like.

Construction of buildings or other activities shall be permitted under the CZMP provided
adequate arrangements are made for proper management and disposal of solid and liquid
wastes in accordance with the environmental standards, rules and statutes, and under no
circumstances, untreated effluents shall be disposed off in the coastal waters.

Public consultations on CZMP:

(i

(i)
(iii)

(i)

The draft CZMP prepared shall be given wide publicity and suggestions and objections
received in accordance with the Environment (Protection) Act, 1986. Public hearing on the
draft CZMP shall be held at district level by the concerned CZMA.

Based on the suggestions and objections received the CZMPs shall be revised and
approval of Ministry of Environment, Forest and Climate Change shall be obtained.

The approved CZMP shall be put up on the website of Ministry of Environment, Forest
and Climate Change, concerned website of the State or Union Territory Coastal Zone
Management Authority and hard copy made available in the Panchayat Office and District
Collector Office.

Revision of Coastal Zone Management Plans:

Whenever there is a doubt, the concerned State or Union territory Coastal Zone
Management Authority shall refer the matter to the National Centre for Sustainable Coastal
Management who shall verify the CZMP based on latest satellite imagery and ground
truthing.

If required, the rectified map shall be submitted to Ministry of Enwronment Forest and
Climate Change for consideration.

*dkdk ok
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ANNEXURE-V

PROJECT INFORMATION DETAILS

PROJECT DETAILS
Project Name
Survey No./ Village/ Co-ordinates
District
State ;
Whether the proposal is for (Select relevant field)

(i) Fresh Clearance under CRZ

(i) Amendment to an already issued CRZ clearance

(iii) Extension of validity of an already issued CRZ clearance
Name of the Applicant

. Address of the Applicant

Contact details (Telephone nos. and e-mail address)
Cost of the project (Rs in crores)
BENEFITS OF THE PROJECT
Details of Project Benefits
Employment Likely to be Generated (Yes/No)
If Yes
(i) Total Manpower Requirement
(i) Permanent Employment (Numbers)
(i) Temporary Employment (Numbers)
(iv) Temporary Employment- During Construction (Numbers)
(v) Temporary Employment- During Operation (Numbers)

DESCRIPTION OF THE PROJECT UNDER CONSIDERATION (Select the Category of
the project):

Resort / Buildings / civic amenities
() Total area/Built-up area (in sqm.)
(i) Height of structure
(i) FSI ratio
(iv) Name of concerned town planning authority/ Panchayat etc.
(v) Details of provision of car parking area
Coastal Roads / Roads on Stilt
(i) Area of land reclamation
(i) Estimated quantity of muck/earth for reclamation
(iii) Traffic carrying capacity
(iv) Dimensions of road
Pipelines from thermal power blow down
(i) Length of pipeline
(ii) Length traversing CRZ area
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iii) Depth of excavation
iv) Width of excavation

vi) Depth of outfall point from surface of sea water
vii)Temperature of effluent above ambient at disposal point
D. Marine Disposal of Treated Effluent through pipelines
(i) Location of intake/ outfall

(
(
(v) Length of pipeline from seashore to deep sea
(
(

Depth of outfall point
Length of pipeline
(iv) Length traversing CRZ area
(v) Depth of excavation
(vi) Width of excavation
(vii) Length of pipeline from shore to deep sea/creek
(viii) Depth of outfall point from surface of water
(ix) Depth of water at disposal point
(x) BOD, COD, TSS, oil and grease, heavy metals in the effluent
E. Facility for storage of goods/chemicals
(i} Name of chemical
(i) End use of the chemical
(iii) No. of tanks for storage
(iv) Capacity of tanks
F. Offshore structures
() Exploration or development
(i) Depth of sea bed
(i) No. of rigs
(iv) No. of platform
(v) Details of group gathering stations
G. Desalination Plant
(i) Capacity of desalination
(iiy Total brine generation
(iii) Temperature of effluent above ambient at disposal point
(iv) Ambient salinity
(v) Disposal point
H. Mining of atomic minerals
(i) Capacity of mining
i) Type of mineral to be extracted
(iii) End use of the mineral
(

(v) Extent of mining lease area

iv)  Government order for mining lease/exploration and approved mining plan details
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. Sewage Treatment Plants
(i) Capacity
(i) Total area of construction

(i) Compliance of effluent parameters as laid down by cpcb/spcb/other authorised
agency

(iv) Whether discharge is in sea water/creek?
If yes
e Distance of marine outfall point from shore/from the tidal river bank
e Depth of outfall point from sea water/river water surface
* Depth of seabed/riverbed at outfall point
J. Lighthouse
() Total ground area of foundation/platform
(i) Height of the structure
K. Wind Mills
(i) Capacity (MW)
(i) Height of the windmill
(iii) Diameter of the windmill
(iv) Length of blade
(v) Speed of rotation
(vi) Transmission lines (overhead or underground)
L. Others
(i) Please specify with salient features
(i) Upload relevant Documents (upload PDF only)

4. PROJECT LOCATION AS PER CRZ CLASSIFICATION (If project site falls in different/multiple
CRZ categories the same may also be elaborated)

5. CLAUSE OF CRZ NOTIFICATION UNDER WHICH PROJECT IS A PERMISSIBLE
/REGULATED ACTIVITY

6. MANDATORY FIELDS FOR PROJECT ASSESSMENT

A. CRZ map in 1:4000 scale indicating HTL, LTL demarcation and distance of the nearest
project boundary (in meters) from HTL to be stated

(i) Upload Map (kml file)

B. Project layout superimposed on CRZ Map 1:4000 scale with classification of project
location including other notified ESAs prepared

(i) Upload Map (kml file)
C. CRZ map 1:25000 scale covering 7 km radius around Project site
(i) Upload Map (kml file)
7. PROJECT LOCATED IN (Select Type)
(i) Non eroding Coast
(i) Low and Medium eroding coast
(iii) High eroding Coast
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8. DETAILS OF FOREST/ MANGROVES LAND INVOLVED (YES/NO)
IF YES
(i) Detail of area diverted
(i) Forest clearance to be submitted (Upload document)
(i) No. of trees to be cut under the project
(iv) Compensatory afforestation plan to be submitted (Upload document)

9. DISTANCE OF PROPOSED PROJECT FROM ESA/MARINE PARK/ WILD LIFE
SANCTUARY

(i) Within 10 kilometre radius from the project site (Yes/No)
If YES
e Permission from NBWL to be submitted (Upload document)

10. NOC OR CONSENT TO ESTABLISH FROM STATE/UT POLLUTION CONTROL BOARDS
OBTAINED (YES/NO)

If YES
() Copy of NOC to be provided (Upload document)
(i) Conditions imposed to be stated (Upload document)
11. Environment Impact Assessment (EIA) studies (relevant fields to be filled)
A. Terrestrial studies:
(i) Summary details of EIA (Terrestrial) Studies
(i) Upload Recommendation made in ElAs (Upload document)
(iify State period of Study

B. Marine Studies
(iy Summary details of EIA (Marine) Studies
(i) Upload Recommendation made in ElAs (Upload document)
(i) State period of Study '

12. DISASTER MANAGEMENT PLAN / NATIONAL OIL SPILL DISASTER CONTINGENCY
PLAN (if applicable)

13. PROJECT INVOLVING DISCHARGE OF LIQUID EFFLUENTS:
(i) Capacity of Sewage Treatment Plant
iy Quantity of effluent generated
(i) Quantity of effluent treated
(iv) Method of treatment and disposal
14. PROJECT INVOLVING DISCHARGE OF SOLID WASTE:
(i) Type of solid waste
(i) Quantity of solid waste generated
(iii) Method of disposal
(iv) Mode of transport
15. WATER REQUIREMENT in kilo litres per day (KLD)
(i) Quantity of water required
(i) Source of water
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(i)

(iv)
v)
(vi)

If Ground water (Upload a copy of approval from Central Ground Water Authority or
other authorised body)

If other Source (Upload a copy of permission from competent authority)
Mode of transport
Commitment of water supply (Upload document)

16. DETAILS OF WATER TREATMENT AND RECYCLING (If any) (Multiple Entries Allowed)

Type/
Source

Quantity of | Treatment | Treatment | Mode of | Quantity of | Quantity of Treatment
Waste Capacity Method Disposal | Discharged | Water used in

Water (Kilos Litre Water (Kilos | Recycling/Reuse
Generated | per Day) Litre per (Kilo Litre per Day)
(Kilos Litre Day)

per Day)

17.
(i)
(ii
(il

(iv)
ENERGY REQUIREMENT AND SOURCES

18.
(i)

(ii)

(i)

(iv)

19.
(i)

(ii)

20.
(i)

(ii)

21,
If YES,

()

(ii)

22,

DETAILS OF RAINWATER HARVESTING

No. of Storage tanks
Total capacity of tanks
No. of Recharge Pits
Capacity of pits

Total Power Requirements (kwh)

Source _

Upload Copy of Agreement (upload pdf only)
Stand by Arrangement (Details)

ENERGY EFFICIENCY/SAVING MEASURES

Source/Mode
Details of savings

RECOMMENDATION OF STATE COASTAL ZONE MANAGEMENT AUTHORITY

Upload Copy of CZMA recommendations (Upload pdf only)
Compliance status of the Conditions Imposed

WHETHER PROPOSAL ATTRACTS EIA NOTIFICATION, 2006. (Yes/No)

the category thereof
Status of proposal for EC (as applicable)

SOCIAL AND ENVIRONMENTAL ISSUES AND MITIGATIONS MEASURES SUGGESTED

INCLUDING BUT NOT LIMITED TO R&R, WATER, AIR, HAZARDOUS WASTES,
ECOLOGICAL ASPECTS, ETC. (Brief Details to be Provided)

23.

DETAILS OF COURT CASES Whether there is any Court Cases pending against the project

and/or land in which the project is proposed to be set up? (Yes/No)
If Yes, Pending or Disposed (Select relevant)

()
(if)

Name of the Court (Supreme Court, High Court, National Green Tribunal)
Case No.
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(i) Case Details
(iv) Orders/Directions of the court, if any and its relevance with the proposed project
(Upload document)
24. ADDITIONAL INFORMATION, If any

UNDERTAKING: [t is certified that the information given above are true to the best of my knowledge
and belief and nothing contravening the provisions of CRZ Notification, 2011 has been concealed

therefore,
Name and Signature of the applicant:
Date:

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064

and Published by the Controller of Publications, Delhi-110054. A LO K Digitally signed
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EXHIBIT F 462

AR forRag) fafraes &=

(Coastal Regulation Zone)
BT AR GHY HIUATHIS!
EICTAGIREUGIE IR

HERTS 3G
HEY 9 9+ fawmT
A 01T sheia: TRaf1-90/909%/9.85. 400/
AT, a8 - 800 033
dRIG: 29 H, 09y

9) 21 foi, Fege 9 991 T, s « el 90/049/9.55.

300/ @, faHi® 93 A, R093.

Q) 1. AT R AT, Ui fawmr, Wefie gor I oef #. 3y
CIg=l)/2093 (Sgere) FEfle fAT® 3%.04.309y Ioi T3

3) . Ye¥ 9= YAIGAN SR ARHT BHid 9%/3098, ¢/098 T
03/2093 FHfies f&s1ie 98.90.309% Jofiay 3T

%) T v, Aege 9 99 f9TT, BHie : Mafy 90/909%/5.%.
3¢/ @, i : 3¢ AR, 2098

EEGICEI

A Hated ATaAE RISl aifieT ®Hie 99gR¢-
IRERR/R008 HE faTd 20.2.2092 IIShl faS e ez, SHfed AifRiet sHHi®
09/3099 MV SHfET AFYDT HH® 98/2092 Ay AT Gag S
AT AT A<, AT/ it (Rl eRomrea siaaeavitdie sreal gaard
AT HHed™ IR o, qafaRer Sgo- ad G9dre 9 @) e
TR0, T ST FeHHT % 01, 91/ el Sg==rd1 YRUTR S Haar]
FRUGTRT fRdr Raror SR, qr/ e e uihd uResfear
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Typewritten text
EXHIBIT F


31 fota seie: Maf-90/9098/9.% Yoo/

3ATOTOT 3707 3dE SR d ATE b =] TSI BT HTes ST HEIA
e HUl, IT TR GeHTEhs feqie 92 A1, 093 =1 3mH fHviar=y
arey/ ¥t Frteht genRa €k I FifRa S ame. 99, are=dn 3ay
I 9 ARSI BT HSGUArd] T HeRFaEd a1 Ayl
Sy i 3 AEES SmeTRa W TS “SMATS” (Sand Mining
Approval and Tracking System) SigHIET fa=ia & f¥HaR, 2098 =1 2R
frofarr T ST RO AT AR,

A R B R =i, i v, dedte qor Fil a1t .
39[ETERN)/2093 (S<YIe) Tl fIATH 2%.04.2098 RUSH BBl fAurIciies
GIRIEd] w faferas= PE‘SITEFT (Coastal Regulation Zone) BT 7
YHR PROAITE A1/ Xl SIS ST IR b e, Td AL g
= ~ITATSAT STfed AP BHi® 9/2098, ¢/098 T 03/093 HEA
faier 98.90.209% RISl g 1Ay @A =T BRI (AR
Ty IR = awer farafor dRrdt 3 amear fae amed.

47, s STg UAIGIA S AR, qd AAG G ER
TSRO Sad o3, 9rRI A IRUE! SATdts AemaT dArl gav
= YA DRIGATH Pt BT AT GbR HRUATA HENT, AR A
qrsidl (Maharashtra Maritime Board) Wﬁ?ﬂﬂ%ﬁ@ﬁﬁﬁmmﬂﬁﬁﬁ
HERTE 9IRI fPTRYET &5 Fa=ATY WTHDRUT (Maharashtra Coastal Zone
Management Authority) T RIS SEEART AT ATHaRISR 3
IR SfAde/3ATe1 BT3vaTd] Jazaddr, 91 |4 aidial didhedr faar
FoT IR fHIRUS) 3G ABEIT A GHY HIUANIST 1/ el
SETAETEd GIR0T (AR Bxogrd 919 2T [SaRE gk

sz 39 BT R
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31 ool speies: TREM-90/9098/%.5.400/@

3 Aol

TG THE Poios] TG fIaRIT U&H, BT [T AR
fpTRUg) =TT eI AT YHR HRUINIES! q1d/elt SeETRieHia gEs
brIeEcdl g wrfezie I fRAfed srvara s frofg gaet e -

A 9. FERTSE 9RT fHTRIZ] &3Tel s b1 AR v HRvarendt are/Reit Ter
eror g Ffrdt -

(30) HERTS; AR fRTRUET &=Teiles Seba AT GaHR FRUATATS! IBIdY a1 /
R SoE BRU] AT AT, IR FSHNAS @ SEF-IaIEe HERTES
ANICTEH 9ISt SXaY oy AuTqdd SUaer RISl Wdervl Ser=al SR
qreg/xelt e (AT wRdq. 9T T ar/Rd Te Syse IR siEiid
q1g/Xcll 781, S ol WIS d Fx1a, Sca=-rd! I3 qrg=ian amoR
BT fobdT B3 T G ARAMET MR BRI ATAT T &7 fhdl g
ST ATAEIGE] FERTS, ARICTSH ars i+ {3 sxrar.

(@) T FRABN ARABRY, FERTS; AR 91 JreardgT AR fhaRag) &
AIBTTI A1 Yebr HRUATATSY 13 I HRTaaTea &A1 a1 / Xl 71, iy
HHNfesd M, d1g / YdrEn &I wreT, e " Y] BRuarEre
PRIGATA] BTG GRATVT 31T i3 sreamor. wdfta Riese=aiEr
AERTS: ARCTEH d1€=ar aef aresHoT A svvard sneiean a1 / X e
qTeg/Xell ST AT FRUYTH g HIX FaeaR AR Square wiftigd
RO A T Regoery R Reaferd ot srm aeg/Xd e
SECREINICIRICK IR IE RIEAE]

(@) TR AN fhIRUE) &mclies wenfie areit=ar, g6t / gqurd) qead
AT/ ST AT URUING AIHRTEE, & SRIGR) AR, TERTE
Wied 918 i g dafia Riesiier / o Rieeferd i okt e
"famTfesesTa a1 vead g4l / Taurdian are/ ol ScaaTdl UEd e " ol
(8) FBTTIT AT YbR HUYTAIS! AT T 1/l SIS SFR FRREAT
JIFAE AT GTIR BRI RIS e IS [T FTIRN ARBRY, SRS

75 9 YD 3
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311 Fofa seie: Maf-90/909%8/3.36 . 4oo/@

Nergq 1€ g gin defa Rieeer / sR Riesiffiert g sk e
“Fif3eh TR qTe/Xl) SIS g e 39 frgifehe Hxrdd.

AR. 1% / Yl SCETITS! GATaRYT gl -

1. \aTea AT AT {1y STgHe AT HHi® (¥f) . 33§¢-9RERR/008
T . 319/07/3093 RIS e IMSMAR T A1, I R =aranforesRor, ufze
T, efe qor ai= orl . 3% (E1gaH)/R093 (Swyzie) Hel fid 2%.04.209%
I RSea ARIER e/l SeEA S ATl YR I
TaTeaTT e 98 G@ER, 200§ T GG (EIA Notification -00€)
TRISBNIR, afaRor srgaelt Avard SrddrEl 4ed orReR) AfeR], TR
AersH 91 i BRI TGS eI,
(@) " T war eedF g€l / SR aT/ el Sea-HErd] IEig e
AT RIS EETI BT TS R T 30T el AR
T3/ eI TRAT UATHTS! T faRvT A SOl AU e A, A
et e i+ Hera Tafaxer a 99 #=Teard draiedl 9 No. 11-
83/2005-1A-I1I(Vol.IIl), Dated 08.11.2011 JTHR HRIATE! BRI ITATAD RTEI03.
@ “ Fife TETER aR/Rd e I e Y amele e/
a7 AT/l eret feseTaTgdl wateRor el Bot gz el
TS g AT GgiERe g 99 HATegrel fRA® 98 FeEy, 008 &I
SfORgEeies TRGEIER Accredited Environment Consultant 1 Y& HRUATd
Y. FTATSY AUTRT @ 2 ot S, STl g SR AU BHid- THEIYh-
9090/%.35.90316/SeNI-R,f&ATE 9 3ifRe, 092 At IRWT 3 (@) (¥) TS
RIIER Fream 3wl Rem Ry wfaromad suesr g
ST W A$e. TaTaRvT ST RITS! SMaza e el fAeftan seara 4ea
@) T frReg) fafre &3S (Coastal Regulation Zone) dTeg/Neil
EREREIRIG WT‘E’W ﬁFﬂ?‘?@)f &5 UILJTY HTIErHRUT (Maharashtra Coastal
Zone Management Authority) =1 J& =T 8 BRIGR SR, HERTSE A-
SEUEISEIEIREEIEENE AN

, = \ ‘ij 29 ﬁaﬂ g
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3194 fotg i Maf-90/9098/9.3. 400/

B 9. ST ARt I HRUANIST a1 / il Sc@- g ficsif@er i
HTEARTGATH HEATHR] HRITERT -

(30) PIBHU ARSI fFAIRUE 8317 Aemaa arf GH HIUGTEIe!
G BRUAT U1 gres/ it frdl fsamagR §-deR/g-siid qedn
HRUYTT 141

(@) 9, URUIR® GqqTT HROMAT WATH AT a9d 3731 ] JeIiT
"fafesesr wRamT ey gl / ETAUEIRR AT/l SIS I e "
YA dreg! Fielt are/ el SRITA WRAM A8 HRUATd a1,

() FITRT feh-TRUEY &I HRUYTA JUTAT ST HET TS AT F=yofie
S 0T ST AeSe IMRT JAHT SMATS (Sand Mining Approval and
Tracking System) YUTTS! ITAT ATUR BT GRS I8V

B 2. ST&T SRIGATEAT 91/ Rl TeTTSY BT fde (erade wrdwad) fAifdreft -

3)) MBI AR YR HRUATAT T fFesTare Squard Jvm=aT e/ Riirerand)
B! fbad (@i wrEw) axfaor .-

(V) fesesmara Squard Jum=ar arg/xet Terardt g fhaa sxfavaraes=
iR / R Riceier) o 7@ arg Temdie fFridard suee
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